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CENTAL  AWINI 
• 	 GUVAHATI BENCH 

a . . 

No. 

•-J 	. 	 . . . . . . . . . 
.. Applicant(s) 

.VerSUS 

/4 	i-f 	• . . . . . 	

espondeflt(S) 

for Appiicant() 
~Pu Adv o c ate s 

	

1i, 
	Advocates for espondeflt(S) 

/ 

 

= 
1 18.12.6 	Mr N.Dhar for the applicant. 

r4r G.Sarma.Addl.C.G.S.0 for the 

respondents. 

r but uot in ths. 	
Heard Mr Ohar for admission 

• 

 

' and perused the contents of the 

(,application and the reliefs sought 

. 	 7 	
Application is admitted • Issue 

	

* 	

notice on the respondents by Regis 

i-tered post. Written statement 

,within six weeks. 

	

I, 	
I S Lj.St for written statement 

• 

 

and further 9rers .:on 23.1.1997. 

, 	

0.A& is admitted subject to 

1consideration of limitation vide 

: 	

218/96. 

•.4; 

€ 	

Member 

J 	. 	 pg 	1 

c ) 
 

• 	' 	
I 

Two weeks f 

I 	

urther 	time 

• 	is granted • to the respondents to 

file written statement as a last 

• 	 • 	 chatice. 

Co 	f C  I' 	
List it on 24.2.97.  

)'No- 	
I 

Vi-Chirmn 1vI*••_ILntJ*__n 	 -•- -•" --•-• —••• 	I •W 
nkm 	 . 

(V 	
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_ 	 O.A. No. 243 of 1996 	 d. 

V 	
d... 

24.2.97 	* 	List on 27.2.1997 for furthe 
order. 

	

19 .• 2 	 . 	
Member 	 Vicè-Chairn 

27.2.97 	' 	Mr N.nhar, learned counsel 

appearing on behalf of the applicant. 
• 	-- 	c,- - 	 ri 	 . 1% 

- 

11 

VVI 

S ji 	
QL 	 .- • 

b 	. c1L 

A. 

that the affidavit was not properly 

verified. He. wants to verify the 

affidavit in a proper .  manner. 

Heath Mr G.-Sarma s  learned ,  Addi. 

C.G.S.0 for the repondents,who has 

yehernetly 9pposed the prayer'.. 

• 	Considerihg the submissions of 

the àounse1 we allow 3 weeks time to 

:veri.fy the affd -avit in the Misc. 

Petition No.218/96 for dóndonation of.  

delay. 	' 

List bri 20.3.97 for 'further 

orders. 

	

4 	 i Member 	 vice-c • 

20.3.97 
	

Let this case be listed after a 

week as the copy of the application h 

been received by the Addl.C.G.S.0 Mr 

Sarma. Let this case be listed on 1.4 

Me4m 
r 	

Vice-Cha 

Im 

0 
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1.4.97 

'2 	1~ t7 

- 
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- 	 j 	 - 

In view of the order passecin Misc. 

Petition No.70/97 delay in filing this 

original application has been condoned. 

The case is ready for hearing. 

• 	List on 14.5.1997 for hearing. 

1~ 
Vice-Chairman Member 

qD 

c2 /AL 

-? 

i2 J/7 C £9- 2:L122 

-/- 

14.5.97 	 There is no representation on 

behalf of the applicant. The application is 

dismissed for default. 

•irMe 	 Vice-Chairman 

trd 

24.6.97 	 In view of the order passed in 

Miscellaneous Petition No.168/97 the O.A. NO. 

243/96 is restored to file. 

List it 11.8.97 for hearing. 

1!~ -  Member Vice-Chairman 

trd 

4; 

1.12.97 

2-

: pg2 
;• I  

11.8. 97 
	 Division Bench is not sitting. List 

it on 1.12.97 for hearing. 

Vice-Chairm an 

nk 

On the prayer of the counsel for 

the parties lit for hearing on 20.2 .98. 

Me ber 	
Vice-chajrrn 

0. 
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O.A. 243/96 

C7i -  o2/ 

/ 

At\ 1 \ 	 I 

PhL 

Let 'the case be listed or har.in 
on 4.6.1998. 

/ 
Vice-Chajrrnarr 

On the prayer of Mr.P.B.MazUrnda ! 

learned counsel case is adjourned till• 

22-7-98 for hearing. 

Meaber 	 'Vice-Chairman 

Heard the learned counsel for thei 

parties. Hearing concluded. Judment\ 

reserved. 

Member 	 Vice-Chairma 

nkm 

288-98 	Judgment delIvered in open Court. 

Kept in separate sheets., Application is 

disrnjssed, No order as to costs, 

MeI 	 V4jan 

irn 

I 

	 UI 
I 	 t 
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Judgment delivered by,  Hon'ble DMINISTRATIVE MEMBER 

• ;P 	: 

• 	i•••e 
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CENT RAL ADM IN 1ST RAT WE D 113 U11AL 
GUiA I LNCH  

OAbNO. 243 	of 1996 

(9 

DAT OF DECISION.  28-8-1998 
 .• 

hri Jhantu Dasgupta, 	(PETITIONER(S) 

	

Mr.N.Dhar, MrPB.Mazurndar 	
ADVOCATE FOF THE 

PETITIONR(S) 

Vi RSUS 

Union of India & Ors 	 RESPONu13NT-(S) 

	

MrG.Sharma, Addl.C.G.S.C. 	
ADVOCATE FOR THE 

RESPONDENT(S) 

-rH t-ur'. MR.JU$TICE D.N.BARUAH sVICE--CHAIRMAN  

THE HONBLE SHRI G.L.SANGLYINE, ADMINISTRATIVE NEMBER 

Whether Reporters of local papers may be allowed to 
see the Judgm-nt I 

To be referred tothe Reporter or not ? 

Whether their Lordships wish to see the fair copy 

	

of the judgment 7 	
. 

Whether the Judgrnnt is to be circulatedto the .ther 
Benches ? 

. 

\A • • -,-- 	 - 
.: -r I 



'I. 

CENTRAL ALMINISTRTIVE TRIBUNAL 

	

GiB4MIATI BENCH . 	. 	 . 

Original.ApplicatiOfl No.243/of .1996 	 .. 

Date of.. Order: This the 28th Day of Aüst, 1998. 

HONBLE MR.JUSTICE D.N.BARUW, VICE-CHAIRNAN 
HON BLE SHRI G-*L*SANGLYINEjADM,INISTRATM MEMBER 

shri Jhantu.Dasgupta., 	 . 
5/0.. Late Bimal. Dasgupta, 	 . 

Smti Dipal.a. Dasgupta. 
Road No.8, Arundhtinagar, 
Agartàla, Police tation-West Agartala, 
District : West Tripu.ra. etitoner 

By Advoat.e Mr..NeDhar, Mr.P.B.Mazumdar. 	. 	. 

1. 	 -Vs 

1. Union of.India, 
Represented by the Secretary, . 
Department of Personnel & Administrative 
Reforms, Ministry of Home Affairs, 	. 
New Delhi.. 	. 

20: StaffSelection Commission, 	 2 

Represented by the Chairman 
Block No.12, c.G.O,Block, 	. 
Lodhi Road , New Delhi110003.. 

3 The Regional Direcor, NER, 
Staff Selection Commission, 	. 
chenni Kuthi, Hill side, 
Nabagraha Road,. 
Gaubatj-'7810030 	.. 	.... kespondentso 

By Advocate Mr.G.Sarma, learned Addl€C.G.S.C. 

S. 

:1 .. 

SANGLYINE, MEMBER(AII 	 . . 	. 	. 

By Advertisement No,3/7/93-P&P (Annexure 5) 

the respondent No.2, Staff Selection Commission, notified 

for recruitment, among others, to the, posts of Inspector 

of Central Excise and Inspector of Income Tax in 

different places of the country. This notification 

as published in the Employment 

The cnpetitive Examination for this' .purposewas to be 

held on 12-12-93. At the relevant time the applicant was 

working as Accountant in the office of the Jccountant 

General(A&E) Tripura, Agartala. In the advertisnent, 

contd/-i 
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there is provision for age relaxation as follows as far as 

relevant to the applicant : 

"Upper age limit is relaxabi e upto the age 
of 40 years (45 years fir 5cheduled Caste/ 
Scheduled Tribe candidates) to the departmental 
candidates who have rendered not less than 3 
years continuous andvtegular service as on 
9-8-1993 provided they are working in posts 
which are in the same line or allied cadres and 

V 

	

	 where a relationship could be established that 
the service rendered in the department will be 

V 	
useful for the efficient discharge of duties 
of posts for which the recruitment is being 	V 

made by this examination in térs of DP & AR'S 
0..M.No..4/4/74-.F.Stt(D)dated 20-7-76 & DP & T'S 
0.M.No.35014/4/79-stt(D)dated 24-101985 O.M. 
NQ,15024/3/87,EStt(D) dated 7-10-1987 and 0.M0 

V 	No.].5012/1/88-ESttlD) dated 20-5-1988. 	, 	 V 

	

V 	

V  All Group 'C' ñon-techinical employees with 
V 	three years continuous and regular service(in 

any Central Government office or union Tertitory) 
ason 9-8-1993 fulfilling the nexus will be 

• 	 V 

 eligible to be considered as departmental 

	

V 	

V employees for grant of age relaxation under this 
sub-para.  

'The applicant submitted his application pursuant to the 

aforesaid advertisement. Thcugh he was oer aged he could 

claim age relaxation on the strength of the aforesaid 

stipulations in the advertisement. His application' was 
V 

	

	
accepted by the respondent No.3,. the Regional Director, 

NER ,. Staff Selection Corpjnjssjon, Guwahati. He was 

successful in the written test and was directed to appear 

for personality test/interview on 27-10-94. The applicant 

complied with the directions of respondent No.3 and appeared 

in the personality test/interview on the aforesaid date. 

He was declared to have passed the Inspector of CE/IT 

Examination, 1993 provisionally. However, on 13-2-95 the 

respondent No.3 issued Annexure 8 letter to the applicant 

V 	 to prove with t:Vle documents tháthe was working in a post 
f 

which is in the same line or allied cadre as that V of the 

V . 	
, 	 coütd/- 

V 	
V• 	 • 

V 	 9 
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Inspector of Central ExcIse/Income Tax and werea 

relationslip could be established that the service rendered 

by the applicant in his own department will be useful for: 

:fflj 	discharge of duties of posts for which the 

recruitment was being made by the Inspector of Central 

Excise/Income Tax ExAmination, 1993. Further2  unless such 

nexus is proved claim of 'age relaxation under: the 'terms of 

the aforesaid advertisient will not be available tohim 

• and, consequently, 'hi.s candidature will stand cancelled. 

The applicant submitted reply saying that his service in: 

Adjt and Accounts department will be useful for efficient 

discharge of duties of the'pcsts for which recruitmets were 

'being made by the Inspector of Central Excise/income Tax 

Examination on 1993 andrequested for relaxatio1.of his age 

accordingly. However,. respondent N003 inforrãed him that 

the duties of the applIcant as Accountant in the office of the 

Accountant General, (A&E)b Tripura do not have nexus with 

that of the post applied for by him and the applicant 

cannot be treated as eligible for the ,recruitment of 

Inèpector of Central Excise  or Income Tax etc..Examinaticn, 

1993 in terms of the stipulations. in the advertisement a}ove. 

His candidature was accordingly cancelled. 

20 . 	The applicant has subitted this applicatIonpraying 

for setting aside and tluashing the Ainexure 8 letter 

No.SSCG-A.11011/28/93-95/Non/527 dated 13-2-1995 and the 

letter NO,SSCG-A. l1011/28/93-95/NOm/1951 dated 30-5-1995, 

Annexure 10, declaring his ineligibility and cancelling his 

candidature.  

3,, 	We have heatd learned counsel on both sides, The 

grievance of the applicant is' agaInst the cancellation of 

his candjdature,..The first contention oMr..Dhar,' learned 

I 
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counsel for the applicants is that the cancellation of the 

candidature of the applicant was not on the basis of the 

nnexure-S Advertisement aforesaid but it was based on the 

Annexure-li Advertisement which was published in the 

nploymeflt Mews of 3-9 June 1995- In this later advertisement 

it has been stipulated that departmental candidates applying 

under sub para 4(e), i.e, age relaxation, must submit a 

list of duties perfornd by them in the present post, duly 

certified by their office, as per Appendix VIII alongwith 

the applications to enable the Commission to decide their 

eligibility. Mr Dhar submitted that such stipulations were 

not incorporated in the Annexure-S advertiseflflt. We find 

that records however show that Mnexure-'8 order Was issued 

on 13.2.1995 requesting the applicant to prove With documents 

that his work in the present post will be useful for the 

efficient discharge of duties of the posts for which he was. 

to be appointed. The cancellation order Was also dated 

30.5 .1995. Therefore, apparently. there is no reasonable 

ground to hold that the aforesaid letter dated 13.2.1995 

and 30.5.1995 were issued basing on the advertisement dated 

3-9 June 1995. power of cancellation of candidature was 

available in the earlier advertisement Annexure-5 itself. 

ccording to this advertisement relaxation of age of ove raged 

departmental candidates is available provided they (depart-

mental candidates) are working in posts which are in the 

same line or allied cadres and where a relationship could 

be established that the service rendered in the department 

will be useful for the efficient discharge of duties of 

pOStS for which the recruitment is being mae by the 

examination concerned in terms of OMs. dated 20 .7 .197 6, 

24.10.1985. 7.10.1987 and 20.5.1988 mentioned therein. 

contd. .5 

I 
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Further, it is provided that all Group 'C' non technical 

employees with 3 years continuous and regular service 

(in any Central Government office or Union Territory) as 

on 9.8.1993 fulfilling the nexus will be eligible to be 

considered as departmental employees for grant of age 

relaxation under the sub para 4(e). This clearly shows 

that the respondents has a policy and procedure to 

scrutinise the eligibility for relaxation of age of 

overaged departmental candidates. In the process such 

applicants, who are affected persons, are also bound to 

satisfy the authorities regarding their eligibility for 

relaxation of age by showing that they fulfil the nexus. 

Another clause to show that there is power for cancellation 

is in the note below item 4 (f ) • namely: 

NN(FE : Candidature of person who is admitted 
to the examination under age relaxa-
tiorL.as a Departmental candidate and 
resigns from service, after submission 
of application, is liable to be 
cancel led •' 

Again in clause 19 of the advertisement shows that success. 

in the examination confers no right to appointment uniesi 

Govt. are satisfied after such enquiry as may be considered 

necessary that the candidate is suitable in all respects 

for appointment to the post. In the facts and circumstances 

the contention of the applicant has no force • In the 

course of scrutiny, letter dated 13.2.1996 Annexure-8 

was issued requiring the applicant to prove with documents 

that he was eligible for age relaxation • We find nothing 

unreasonable in the letter giving the applicant opportunity 

to show that he fulfils the nexus as required under item 

4(e) of the advertisement, Annexure-5. The respondents 

have come to a conclusion by Annexure-lO letter dated 

30.5 .1995 that on examination of the evidence produced 

contd.. 

I 



-6- 	 V 
-C 

by the appli.c ant, the applicant Was not eligible. This 

Tribunal cannot go into the merit of the decision taken 

by the respondents as indicated in the aforesaid letter 

dated 30.5.1994. 

4. 	The next contention of Mr Dhar is that the candidature 

of the applicant cannot be cancelled as he has already been 

allowed to appear in the personality Test/Interview and 

thereafter had come out successful in the examination. He 

referred to item 23 of the advertisement. Annexure-S and 

submitted that there is no scope for scrutiny of candida- 

ture after written examination was over. AB however find that 

according to the advertisement nowhere it was stated that 

the scrutiny should be done before the personality test 

or interview. The advertisement simply says that the 

commission do not undertake any scrunity of the application 

before the written examination but will scrutinise after 

the result of the written examination. No limitation was 

placed that it should be done before the interview/personality 

test. Item 23 of the advertisement reads as folloWs 

• 	 "Adi'ssiofl to the Ecamination : Before 
submitting his application, the candi-
date must carefully read the eligibi-
lity conditions for the examination 
and satisfy himself that he fulfils 
all the eligibility conditions. The 
Commission do not undertake any scru- 

• 	 tiny of the applications before the 
Written Examination and all applicants 
are allowed to appear at the examina-
tion on a purely provisional basis 
subject to their eligibility being 
verified after the result of the Written 
Part of the Examination. Accordingly. 
merely because a candidate has been 
allowed to appear at the examination 
will not be considered as a ground for 
his being admitted finally to the 
examination." 

Moreover para 2 of Annexure 7 letter calling for interview 

makes it clear that further scrutiny was contemplated and 

may result in cancellation of candidature. In the light 

of the above we do not find any force in the contention 

contd.. 
0 



of the applicant in this regard. 

5. 	Then Mr Dhar submitted that there is a discrimination 

against the applicant as departmental candidates who applied 

within age limits were not required to show the nexus of 

service rendered by them in their own departments with that 

of the posts applied for and in their case there is no 

question of proving. the relationship between the two services. 

In the case of departhental candidates like the applicant 

who claim age relaxation however they were required to prove 

such nexus. According to him, this Is not sustainable. We 

find no force in the contention of Mr Dhar. These are two 

different types of candidates. Those who are overaged were 

to get admission by availing concession. This concession can 

be availed of only after fulfilling certain conditions pres-

cribed. The other departmental candidates,on the other hand, 

are not availd.ng any concession. Therefore, It is reasonable 

that they do not have to support their case by any other 

means. Moreover, the applicant cannot agitate the issue now 

as he has already submitted himself to the jurisdiction of 

the examination and the advertisement simply because he f ailed 

to satisfy the authorities that he fulfils the required nexus. 

Similar is the case with the last contention of Mr Dhar 

that the cancellation of his candidature has put the applicant 

In financial difficulties as he had incurred expenses for 

attending the interview. The terms of the Call letter Annexure 

-7 are very clear in this regard. In para 2 of the said 

letter of the Staff Selection Commission it stated thus : 

"Please note that your candidature Is 
purely provisional. If it is found 
later at any stage that you do not 
fulfil any of the conditions of eli-
gibility laid down in the notice of 
the above Examination, your candida-
ture will be cancelled and no appeal 
against such cancellation will be 
entertained. To avoid inconvenience 
later on *  you are again advised to 

LI 

conta.. 
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check carefully before coming for the  
personality test and satisfy yourself 
that you fulfil all the conditions of 
eligibility such as caste, age and 
educational qualifications, etc." 

Further, in para 5 It Is clearly spelled out that travelling = 

expenses were to be borne by the candidates themselves 

e,ept in some categories in which 'the applicant did not 

fall. Thus any attending financial hardship was consciously 

borne by the applicant at the relevant time and he cannot 

make any grievance In the matter later after his candidature 

Was cancelled. 

S. 	In conclusion, we find no merit in this application 

and accordingly It is hereby dismissed. No Costs., 

S . 

	

D.N.BARUAH ) 	 ( G.L.SANG NE ) 

	

VICE CHAIRMM 	 ADMINISTRATI MEMBER 

pg. 
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.. \m THE CEflTRAL ADMIFISTWIIVE TRIBUNAL 

GAUHATI BENCH 

0IIIGINALAP:LICATION NO.. / 5 OF 1996 

SL. NO. 	 DESCRIPTION OF DOCUNTS 	 PAGE NO, 

Application 	 1 - 25 

Annoxure-1:Order dated 8.7.96 paced by the 

HoMblo High Court in Civil Rule No. Iii of 
1996 with the oborvation that the Hon'ble 

High Court -has no jurisdiction to entertain 

the writ application giving liberty to the 
petitioner to approach the appropriate autho-
rity for appropriate remedy 	 Z~ 

Annexu.:e-2:Lettor No. 218 dated 16.11.1988 

appointing the petitioner in the post of 

clerk/typist in the office of the Accountant 

Genoral(A & E) ,Trlpura 	 - 

4. Annexure-.3:Etabli$hmOflt order No. 38 dated 

29. .1 992 promoting the petitioner to the 

> 	 post of Accountant  

Annexuro- 1 :Estab113hmont Order No. 29 dated 
20.6.1995 ituod by the SenIor Accounts Offi-
cor ,  promoting the petitioner to the post of 

Senior Accountant. 	 - 3O 

Annexuro-5:Copy of the notification published 
in the employment news dated 1 6-7- 1 993 	- 
Annexure-6:Copy of the appliárttion in proscri-

bed form dated 5.-8-I 993 macIc by the petition-
er for appointmit to the post of Central - 

c1s/incone tax 	 - 

II 



a 

4 
	

)1 

1 

-2- 

8. 	.Annoxuro-7:Copy of the letter dated 20-9-9' 
roqueting the petitioner by the Reriponctont 
No. 3 to appear for the personality tout/in- 
torview at Gauhati 	 - 

94P 	
Annexu.t:e8:COp7 of the letter dated 13-2-1995 
issued by the Ropondont No. 3 requesting the 
petitioner to prove with doeunmnts that he is 
woricing in a post which is in the seine line or 
allied cadre 	 - 

Annoxure-9(sOriCs)00P7 of the letter f for-
warding wIth certificate dated 23-2-9 furni-
shlng certificate of the Senior Accounts Off 1-

cor(Alministrr.tiOfl) as to the proof of safle 

line or allied cadre 	
40-11 

Annexure-10:COpy of the letter dated 30-5-95 
cancellIng the candidature of the petitioner 
for the post of Inspector of CE/IT Ex&'93 	- 4 - 

Annoxure-11:COPY of the newspaper 'The Employ-
- mont News' dated 9.6.95  

For use in Tribunal's office 	 Signature of the applicant. 

/ Date of filing / ' 
 OR 	 signature 

Date of receipt by post 

Registration 110.:d19- 	
for Registrar. 

4,  
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AUHATI BENCH 

ORIGINAL APPLICATION NO.?OF 1996 

IN THE MA1TTER OF: 

An *ppliction under Section 19 of the Aciministra.. 

tive Tribunals Act, 1985, for quashing the letter 

No. SSCG-A-110011128/93-95/NOM/1951  dated 30th ?lriy, 

1995 issued by the Respondent No. 3 in ANNURE-10: 

A N D 
IN THE MATTER OF: 

Shri Jhantu .Dasguptzt, 
5/0. late Biial Dasguptq, 
C/o. Srnti. Dipali Dasgupta, 
Road No. 8, Arundhutlnagar, 
Agartala, Police Station-West Agartala, 
District: West Tripura. 

. . . . . . . . . . . . . . . .PETITIONER 

-:Versus:- 

1. 	Union of India, 
Repros ontod by the Secretary, 
Doparthont of Personnel & Acir2inistrativo 
Reforms ,Ministry of Hiie Affairs, 
Now Delhi. 

Contd.... .P/2 

S 
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starr Selection CommiiOfl, 

RopreontOcI by the chairman, 

Block NO. 12, C.G.O. B180k, 
LOdhi Road, Now Delhi-I 10003. 

The Rcgional DirOCtOr,N. E. R. 

Staff Solection Commiiofl, 

Chonni Kutti, 11fl] 50, 

Nabagraila Road, 
Gauhati-781 003. 

. I • $ • • • • • • • I ____________________ 

The petitioner most humbly and ropoctfUiY bogs 

to r3trtto aS follows:- 

1, 	That the petitioner was declared to have been pa 

ssod by the Respondent No. 3 in  the Staff SeleCtl(Dfl a-

minrttion for the post of Inspector of Contra? Exciso/ 

Income Tax and the petitioner received letter No. 550G.-A. 1  

11011 /28/93.-95/NOM/527 dated 13th FebL'uary, 1995 from th 

RspdOflt No. 3 directing him to prove with documQnt 

that he had been working in a post which was in the saino 

line or allied cadre as that of Inspector of Centa1 Ex. 

cisc/Income tax and whore relationship couj be osthbli 

P/3 
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that the service rendered in the parent doparthont of 

the petItioner would be useful for the efficient dis - 

charge of duties for which the recruitment was being 

made and the petitIoner submitted sufficient documents 

before the responi ont No. 3 to prove his eligibility 

for the post applod for, hvt the recpo1 ont No. 3 with.. 

out considering the documents cancelled the candidature 

of the petitioner for the post of Inp actor of Central 

cIso/Incoie Tax by his letter No. SSCG-A.11011/28/93- 

95111OM/1  951 dated 30th  May, 1 995 

2. 	That challenging the legality and propriety of 

the letter No. SSCG_A.11011/28/93-95/NOM/ 1 951 dated 30th 

May, 1995 issued by the Respondent No. 3 cancellIng the 

candidature of the petitIoner lb r the post of Indspec-

tor of Contra! cisofIncoie  Tax, the petitioner filed 

writ petitIon bearing Civil Rule No. +1 of 1996 before 

It 

	 the Hen' ble Gauhuti High Court at Agartala Bench and the 

Hon'blo High Court disposed of the Writ application by 

its order dated 8th July, 1996  with the observation that: 

0 



-: 
"Thic writ court does not have jurisdiction to 

entertain this writ application in as rnuch ns the 

* 

	

	 petitioner should have approachocl the Central M- 

minjtrative Tribunal. 

• 
In that view of the matter, this writ mamt app.. 

lication kzx stands clipoocl of but the petition-

er may approach the appropriate forum for appro-

priate remedy. 

I have heard Mr. D. Chakraborty, learned advocate 

for the petitioner and Mr. S. Bhattacharjeo, lear-

ned klvocate for the ropondent". 

Copy of the 1o' dated 8.7. 1 996 paod by the 

Hon'ble High Court in Civil Rule No. +1 of 1996 i3 ann-

exed !ioroto and is marlcodat3 ANNEXURE-. 1. 

3. 	That the impugned letter va isuod by the Rern- 

pondnt No. 3 on 30th May, 1995 and the poitioner filed 

* 	
writ petition before the Hon'ble High Court akn challonI 

I 

ing the letter on 18th January, 1996 and the Hori'blo Hig! 

L 

1 

m 



-: 	5 :-. 

Court dipot3ed of the writ application on 8th July, 

1996 and the proont application has been filed without 

(lolay. 

FACTS OF THE CASE 

That the petitioner w,--,s appointed in the post of 

Clork/Typit w.c.f. 11th November, 1988 in tile Office 

of the Accountant General (A & E) ,Tripura, Agartala, by 

an Etablihmont Order No. 218 dated 16th NOvombor,1968 

iuod by the Accounts Oficer of the Department and 

the potitioner joined the poit idiately after appoint-

mont, thereafter the petitioner wa promoted to the post 

of Accountant by an Etablihment Order  No. 38 dated 

29th April, 1992  iriuod by the Deputy Accountant General 

w. o. f. the date of taking ovar charge of the higher post 

a1 thereafter the potitionar was promoted to the poet 

of Senior Accountant w. o. f. 20th Juno, 1995 or from the 

date of taking over charge mr, Senior Accountant by an 

Esthbl1hmont order No. 29 dated 20th Juno, 1995 iuod 

by the Senior Accown't-s Officer in the office of the Acc-

ountant General (A & E) ,Agartala, Tripura. 

S 
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Copy of the Order NO. 218 dated 16.11.1988,copy 

of t! order No. 38 dated 29.4.1992 and the copy of the 

order No. 29 dated 20.6.1995 nre annexed hereto and are 

marked as ANNEXURES 
- 	 3 & ( Series). 

50 	That a notice was published in the Emplomont 

Now; dathd 16th 3uly, 1 993 from the Office of the Re;-

pondont No. 2 inviting application; 9M for the recruit-

mont to the post of Inspector; of Central Excise l Ln.cono 

Tax gte. 1993 thting that:- 

"No. 317/93-P & P. Staff Selection Commins 

ion will hold, on sunday, the 12th Dcc oipbor, 

1993 a competitive examination for recruit.. 

mcnt of the following categories of post;: 

Preventive Officer(Ordinary Grade), in 

Cu;t; Hou;o; at Bombay, Calcutta, Goa, Co-

chin, Madras and Vi;hkapatnam. 

Extrninor(Ordinery Grade) in cu;tos Uou-

so; at Bombay, Calcutta, Goa, Cochin, Wd-

ras and Vishakapatnam. 

Cntd.....P/6 

S 
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Inspector of Central Excise in differ-

ent Coflectoratos of Central Excise. 

Inzpoctor of Income-tax in different 

Charges of the Commissioners of Lndomo tax 

Assict.nt Enforcement of Officers in Di-

rectorate of Enforcement (FERA). 

M. Grade-Il Officers of Delhi Administra-

tion, Subordir to Services. 

In the scale of pay 1640-2900 for posts from 

(A to E) and hi.  0-2300 for post under cato-

gory (F) above ", 

S 

Age limits for the post as proscribed in paragraph 

1 of the notifiention are 18-25 years as on 1.8.1993 for 

all posts that is the avft candidates has been ID rn not 

earlier then 2.8.1968 and not later than 1.8.1975 and in 

paragraph 1i(e) it has boon sttod that upper ago limit 

is rolaxablo upto the ago of +O yoars(i- years for sche- 

S 
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..ciuled castev/Ø scheduled tribes e dldatos) to the do-

partmontal cancthiatcc who have rendered not less than 3 

years continuous and regular service as on 9.8.1993 pro.' 

vided they are working in posts which are in the same 

line mat or allied cadres and whore a relationship could 

be established that cervices rendered in the department 

will be usuful for the efficient discharge tot duties 

of posts for which the recruitment is being made. 

Paragraph 23 of the notIfication stated that j be-

fore submitting upplicaton the candidate must carefully 

road the eligibility conditiona. The commicion do not 

undertake any scruitiny of the applications before the 

written examination and all applicants are allowed to 

apiDoar at the examination on a purely provisional basis 

subject to their eligibility being verified after the re-

sult of the written part of the examination. Accordingly 

merely because a candidate has been allowed to appear 

at the examination will not be considered as a ground 

for being admitted finally to the ezamlnation. 

• 

0 
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Paragraph 7 of the notification stated that the 

(ice iion of the comriion as to the eligibility or $ 

otherwise of a candidate for nduission to the oxaina-

tion shall be final. 

Copy of the notification published in the Employ.

mO' Nows (irtto(i 16 4121 July, 1993 is annexed hereto and is  

marked as ANNRXURE - 5. 

0 6. Thrtt the petitioner obtained degree from recogni.. 

od university precribod in paragraph 11 of the notifi-

cation and in puruanco of the notification in Annoxuie-

ii, the petitioner zont application to the Ropcñbnt No.3 

in prescribed form on 5.8.1993 through proper channel 

with the prayer for appearing for. the examination for re. 

cruitmont to the post of 1npec 4-or of Central cie/ 

Incomo-trx under eategorie. (C) & ( 0) of the Notificrtian 

Copy of the applicatiøn in proribed form dated 
01) 

5.8.1993 is annexed hereto ard in njarIad"LNNEXURE- 6 

I. 

S 
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That the rotitionor vn bur on 3ii February, 1968 

and his ago was 25 years 5 months and 28 days as on 1 s t 

August, 1993 that is his age was 5 months 28 clays more 

than the age limit as proscribed in paragraph 14 of the 

notification and as such he was entitled to age rolxa 

tion being the departhontal candidate as prescribed in 

paragraph (o) of the notification. 

That the petitioner's application was duly accop 

ted by the Respondent No. 3, thereafter the petitioner 

received the letter No. F.No. SSCG-A,1 101 3/6/93/EXAM( Vol.. 

II) dated 20th Soptonbor, 1994 roquosting the petitioner 

to appear for the porsonality test/interview at Guwahatj. 

scheduled to be hold on 27th October, 1 99Ii with the ins. 

truction to cheek carefully before proceeding for porso- 

nality test as to the fulfilment of all condition of 

eligibility such as caste, age and educational qualif'i- 

cations etc. and the potitionor was further Instructed 

to take with him 	his attested coplos of the certifica- 

tos relating to age rolaxaion and the petitioner appeared' 

before the authority for personality test/interview on 

I 
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the scheduled date with all rolevont documents and tos - 

tamonlals as iris true ted by the responmht No. 3 and the 

petitioner trvelleci from Agartala to Guwahati for por 

sonality test/interview at his own cost and no travoll-

ing or other expenses were allooc1 to the petitioner. 

Copy of the lottor dated 20th September, 1994 Is 

annood hereto and Is marked as ANNURE 

9. 	That thereafter the potitionor received the letter 

No. SSCG-A/1 1011 /28/93-9/N0M/ 27 dad 13th February, 

1995 issued by the Respondent No. 3 as follows: 

S 

"With reference to your applIcation for the 

above stated examinatinn I am to state that 

you have been declared to have gazzad passed 

the examination provisionally. It is soon 

that you have claimed ago relaxaibion uncior 

sub-para 4(c) of the notice of the oxaminat-

ion. Ago relaxation under this sub-para is 

available to doparthental condidatos who k 

have rendered not loss than 3 years continu-

ous and regular service as on 9.8.1993,pro- 

. 
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-..vided they are working in posts which are in 

the same line or allied cadres and whore the 

relatIonship could be established that the 

service rendered in the derartncnt will be 

usuful for the efficient dis-chargo of duties 

of posts for which the recruitment is being 

made. 

You are requested to prove with docthonts 

that you are workIng in a post which is in 

the caii line or allied caro as that of Ins-

pector in CE/IT and where a relationship 

could be established that the service rondo-

od In your department will be xifI usuful 

for the efficient dis-ehargo of duties of 

posts for which the recruitment is being made-

by the Inpector of CE/IT Exam, 1993. If You 

re not able to establish the nexus as detail 

-od abovo, you will not be entitled to claim 

age relaxation under sub-para 4(e of the 

xotifiz notice of the oxamintion and conso- 

quently your candidature will stand cancelled 

Your reply zhould roach the undorgnOd by 

1.3.1995". 
0 
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Copy of the letter dated 13.2,199is ncxed here- 

to and is marked as A itJRE 8. 

10. That on receipt of the letter from the Respondent 

No. 3 in Annoxuro- 8, the petitioner furnished a certi.. 

fileftz ficate dated 23.2.1995 issued by the Senior 

Accounts Offcc?'(Administrritjon) of the office of the 

Accountant General (A & E) ,Tripura ,Agartalrt evidencing 

and proving the relationshIp that the service rendered 

by the petitioner In his parent deprtrtEont would be usu.. 

ful for the ofuiclont dis-chttrge of duties and posts fel' 

whIch the recruItment was proposed to be made contaIning 

the sphere of function of post of Accountant which the 

petitioner held at the rolovont time and the certificate 

was forwarded by the petitioner to the Respondent No. 3 

with a letter of forwarding dated 23rd February, 1995. 

C0py of the letter of forwarding with certificate 

th'ted 23.2.1995 Is annoxud hereto and Is marked as XTITEX- 

-URE — 2LERIES). 

0 
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11 • That after furnishing the certificate in Annex 

uro- 9(orio), the petitioner received letter No. SSCG-

A.1 1 011 /2a/93-95/NOM/ 1 951 dated  30th May, 1995 iuod 

by the Ropondont No. 3 ns follow:. 

flp1p refer to the thow cauQo notice 

iuod to you vide letter No. SSCG-A.11011/ 

28/93-95/NOM/527 dated 13.2.1995 and your 

reply to the show caue notice dated 23.2.95 

The matter of your eligibility hns been look 

od into agaIn. As your dutiow as accountant 

in A. G. (A & E) ,Tripura, Agartala, do not' 

have nexur. with that of the poet applied for; 

you can not be treated a eligible for the 

Roltt. Inspector of CE/IT etc. Exam 1 93 a s  

per para +(e) of the notice of the aforcaid 

examination. 

L/uch your candidature for Inpcc tor of 

CE/IT Exam '93 i 	hereby cancelled. No fur- 

thor corrc3pondenco in the matter will be 

entertained0  
. 

a 
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This letter or the Ropondent No. 3 in under cha-

llenge In the Intztnt application. 

foi of the letter dated 30.5.1995  is aexod 

hereto and in rnarked an ANEXUR - 10. 

12. That a further notification from the office of the 

Reponctont No. 2 vas publithO(i In the 61)1oynent News 

dated 9th Juno, 1995 for the rocruItront of the cimilar 

pot trttIng inter alla that: 
I.  

"No. 3/3/95-P & P. Ste.ff Selection 

sr, io!,,, will hold on sunday, the 3rd December, 

1995 a competitive examination for recruit-

mont to the following categories of posts". 

And for the next competitive examination proposed to 

be hold on 3rd December, 1995 a note was appended to 

the paragraph (e) as under:- 

I 
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"Departrienta2. candidates applying under the 

Sub-para must submit a list oj dutic porfor-

mod by thoni in the proont post duly corti-

fled by thoir office, as per apponcilx-VIII 

along with their applications to onablo the 

cOmmiion to decide their eligibility". 

This condition for furnihlng list of dutior con-

t(Mined in the note quoted above was laid down for the 

competitive examination proposed to be held on 3rd Docom-

bor, 1995 and this condition was foreign to the notifica-

tion under which the petltioer appeared for competitive 

examination on 12th December, 1993. 

Copy of the Nowcpapor dated 9th Juno, 1995 Ic. ann- 

exed 1ioreto and is marked as ANNifl -11. 

13. That the letter iccuod by the Rocpondont No. 3 da-

ted 13th February, 1995 in Annoxuro- calling upon the 

petitioner +..OL prove the rolationchip with the cervice 

rendered in his department would be ucuful for the effi-

dent dic-chargo of duties applied for and the letter 

0 
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dated 30th  May, 1995 issued by the Respondent No. 3 can-

colling the candidature of the petitioner are bad in law 

and are liable to be quashed on the following amongst 

other: 

OTJ NDS 

(A) The notification published in the &iploymont News 

drted 16th July, 1993 from the  office of the Respondent 

No. 2. did not contain any A guidelines defining the torn 

"same line or allied cadres" showing the details of the 

work to be porfrciod by the recruitee after appontmont' 

for the post applied for and absence of guidelines has 

given unbridled, unguided and uncanalised diseretionery 

power to the authority to cancel the selection at their 

caprice withot ctsigning any reason and as such for the 

absence of guidel1os in the notification,, the Respondent 

No. 3 has no right or authoiity to issue show cause noti-

cc to the petitioner in ANNEXUItE 8 calling upon him to 

prove the relationship and the nexus and the Respondent 

No. 3 has also no right or authority to cancel the 

didaturo of the petitioner in ANr4Wi{E - 10 alleging that 

the duties performed by the petitioner do not have anY 
S 

nexus with the Post applied for. 
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As the notification in Annexure-5 does not 

contaIn any guidelios as to t!o "same lIne or allIed 

cr,&os" the list of duties furnIshed by the petitioi.. 

or in Annoxuro 9( series) is final and conclusive and 

the RopondOnt No. 3 has no right or authority to ig-

nore the relationship of the duties perform by the pe 

titio:er with that of ajpliod for 

The notification in Annexure- 5 Xdid not sot 

out any condition for furnishing the list of dutios 

performed by the petitioner in his parent department 

and as such the Respondent No. 3 has no right or au-

thority to call upon the petitioner to furnish tho list 

of duties which he was performing In his parent depart-

inoit at the rblovent time. 

The paragraph 23 of the notification In Annex 

-ure lays down that:- 

"The commission do not undertake any scruiti.- 

ny of the app!1catios before written oxamina 

tion and all applcats are allowed to appear 

S 
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at the exam, inat.'Aon on a purolyprovisional basis sub-

to their eligibility being verified after the result of 

the written part of the examinatioi.i". 

From the above condition it is clear that 

the mmxntim comiission undertooK the scruitiny of 

the applications after written part of examination was 

over and before the personality test/interview and whi. 

le the petitioner was called upon by. the respondent No. 

No. 3 to appear bcfcre the board of interview for per- 

soa1ity test as stated in Annoxure-7 under the torm 

and condItions laid down in the notification, app1ica-

tion of the petitioner was duly cruItinised by 

by the respondent No. 3 before the Issuence of Annoxur 

7 and the Rospondent% NO. 3 has no right or authority 

to declare the petitioner to have passed the oxamlna 

tion "provisionally" and the word provisioially occu:- 

d in Annexuro 8 is a misnomer and the petitionor is 

entitled to have a declaration to the effect that he 

11 

was passed in the examination finally. 
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After tiuccefu1 completion of the porona.. 

lity tet/intorviow, the ropondont No. 3 has no right 

or authority to call upon the petitioner to prove his  

eligibility in the matter of ago relaxation as the pe 

titioner was or is not bowd to. prove his eligibility 

twice before X and after the poronality tot and a sa 

such the direction of the reponclont No. 3 to the po- 

titioner to prove his eligibility in the matter of age 

relaxation contained in Annoxuro-8 is beyond jurisdic 

tion, bad in law, capricious, wh±msical, arbitrary and 
I 

is liable to be quashed. 

Paragraph 7 of the notification lays clown 

that the decision of the commission as to the oligibi-

lity or otherwise of a candidate for admission to the 

examination shall be fial and this finallity Yof the 

decision of the commission relates to the matter of 

admission to the examinatIon and in the present case 

petitioner's admission to the competitive examination 

is not disputed and his candidature was cancelled by 

the authority on some oxtreneous consideration whiGh 

FJ 
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is cta1le2igablO before the HOn'l)lO court. 

it appears from the scheme of the notifica 

tion that thepartin ental crtndiciatos who apply for thc 

..e post within the prescribed ago liiiiit oed not show 

the nexus of the service rendered by thorn in their  pa- 

rent departtOnt with that of the por3i1 applied for and 

there 
is no question of proving the relationship betw. 

can the two servides, but the departmental eandidatO 

who claim ago relaxatIon are obliged to prove the nox- 

us and It appears from the notification that there ar 

/4 
different sets of conditions a#e laid down for the 

/ dextrtmontal candidates which is not permissible on 

the ground that if the candidates applying for the 

post are within the prescribed age limit are ontiti 

to be recruited without showing the nexus, while th 

candidates claiming age relaxation shall be obliged 

to show the nexus and laying down two sets of co 

tions for xUr±a similar categories of candidates 

Ills violative of the principle of equality 

by Article 11+  of the Condtltution of India. 
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(H) 	It appears from the seho. o of the notification 

that inexperienced departmental candidates are entitled 

to 	recx'uitod if they apply for the post within the 

proscribed ago lirit but, the cnnditatos boyontl the 
proscribed age limitiave to prove their experience for 

the post applied for and such antagonistic eonditionsi 

for the same categories of candidates are against the 

principle of equality guaranteed by the 

Constitution of India. 

That the petitioner travelled from Agartala ' 

to to Guwahati for appearing before the board of inter-. 

view at his, own cost and no T.A. or other allowances 

were admissible for the petitioner and the petitioner 

suffered financial loss of Rupees 3,000/-. fbr that pur- 

pose and he suffered also mental tension and agony for 

appearing bofo'e the board of interview and he obtained 

leave from the department and as such he has suffero4 

total loss to the tune of Rupees 5O t OOO/- which the rca-

ponrientS are liable to compensate. 

& 
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1 5. 	That the petitioner filed writ petition in 

respect of the same subject iiiattor before the Hon'blo 

High Court at Agarthla Bench and the writ petition was 

registered as Civil Rule No. 41 of 1996  and the HOn'ble' 

High Court disposed of the writ petition on 8th July, 

1996 giving liberty to the petitioner to file applica 

tion before this Central Administrative Tribunal and 

the copy of the order of the Hon'blc High Court in Ci. 

vil Rule No. 41 of 1996  is annexed hereto and is mar.. 

kedasANNEXURE-1. 
p 

In .te premises the petitioner most humbly 

and respectfully prays that Your Lordnhips would be 

graciously pleased to consider the facts and circum-

stances of the case and admIt the application, call for 

the records, issue notice to the respondents and after. 

hearing the parties quash the show cause notice No. 

SSCG-A. 1101 1/28/93-95/NOM/527  dated 1 3 1,21 Fobruary,1 995 

issued by the Regional Diroctor(NBI) In Annoxuro- 8 

and for quashing the letter No. SSCG-A.11011/28/93-95/ 

NOM/1951 dated 30th May, 1995 in Annoxuro- 10 and dec.. 

S 

. 	 t 	
.. 	 . 	. 



' 

-: 20 :- 

-lare the petitioner as ccloctcxi for the post of 

pector of Central Excise/Incone tax: 

AN 

Your Lndships would be graciously pleased 

to grant any other relief or reliefs to which the po 

±titioner is entItled according to law, justice, equI 

ty and good 	am conseonco: 

A N D 

For this Act of j  kindness the humble peti-. 

tioner as in duty bound haU over pray. 

16. 	Particulars of postal order: 

12- 7"7b? 
. 	 fl 

17, 	List of c1osei's: 

(I). tra thtee copies of the application 

in paper book form. 

(ii) Unused envelope bearing full address of 

the respondents - 3 Nos. 

(iiI)A receipt slip in Form No. 11. 

. 
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VERIFICATION 

I, Shri Jhantu Dasgupta, Son of late Bimal Dasgupta, 

Care of Siti. Dipali Dasgupixt, Ron.dont of Road No.8, 

Arundhutinagar, Agarthla, West Tripura, do hereby vc 

rify that the contents of paragrap!is 1 to 13 and 1. 

anl 1 of the application are true to my porson&iZ 

knowledge and the contents of grounds ligm. In paragra. 

ph A, B, C, D, E, F, G & H of the app1icztion ave be-

iovoato be true on legal advice and that I have not 

suppressed any mateial4.t5 

S 
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• •. . -' 	 ANNEXURE I 

IN THE GAUHATI HIGHHOURT..... _ . 1 
fliIIH COURT OV iSSSAM, NAOALANu)MF(mAI.AY.t M4N1PUR, TRIPURA, M!O(AM AND 

AKUNACUAL I'RADKI1) 

CIVIL APPE(ILATE IEE 	. 	 I  

4 

A3ARTALA DENCH, AGARrALA 	
/ 

• :lvu Rule 	 .......

'." 

.3 

	

l'eiiiluuar 	1, 	 I 

DIV 

Respondent 

	

- 	
Opposite Party 

	

Atirp1nt 	V, . 	. e1•kk 	\ 	.. 
- ------- 1.. ? 

Petitioner 	 . c.t 	/ 	.iit**.I 10 lk A IKut 

Forr- 	 Qkeç C 6. . 

0- sitc Party 	jn . 	. 	 . Vi(4&.k, 	 Agartata B.nch. 	.  .. 	
U'S. 78 A. 01 

Mt 

4UPfljfl*fl1€t 44;OpyIn, 
0 uZ19tt High 

Agartala, 

- 

' 

P/ 2- 

I 

, 
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Nallng by 	 tfl 	 I DOO 	 Mv 114,1 C 1. 1p(ttl*, tetaiI prit'edIi 
Iitt 	j%4**IUIoi 

87.96 I 	 B 	 R F 
THE HON'BLE M.JUSTICE JN SAR ? 

11118 

. -- —. — - - 	_----•__ 

writ, court d.oes not hav e  

Ijuri3(14t1on to entertain this writ 
I 	 I. 
I 	rpUoaion izmsmuth the petitioner shou] 

Vt.! 	rctc1'ied the Central ACi.fltL'OtjV 
I 	

r,bur;aL 
•. 

In that v1w of the flttar, this 
-... 

'rit ap4ti0 utan& di8posed of but 
IAUHATI }10(.:i COOS-. 

the net t.ionr 11YpPrOdci the 	proprUite 
mip.id U/S. 76 Act, of 11! 

forum fqr appropriate remedy. 

I have hrd Mr.D.chakraborty,Jarfled' 

,Ivo 	for thr' PetJtJoner and 	5.Bhtdr 

Jce 1 Iifned AdvDc, to  fcr t1l0 opdt8, 	• 

OaUhaU High Couit, 
B6nCh, 

Go in pa ed by 

•; 	Ikj 
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• ANNEXURE  
. OFFICE OF THE ICCOUNT1NT 

• 
 TR IPURA'AGART ALA  

Dated, fgarta1a 
The 16th NavPrnber,1988. 

Th9  

the oo 	
F011owing prson have 	

appointed temp arily to - of Clerk/Typist in the 
ccajp of pay of 2b15on/_ 

per month uith ef'ct from th0 date 
rnentioncd each 	 gainst :— 

1 Smt, 	Ani ~;djta Ohar 
- 	 11,11,88  Sri Pilush 	Chsh 

 Srj ihunt 	flas 	Upt 
- 	 15.11.98 

 Srj In nik Bhadra 
 

- 	 11.11,88 

 Srj 0U191 DaS 
5. Smt, Archana Des 

9.11,39 

7.11• 	(h/N). 

They will bc on prohatjc,n fr2(T0) years with effect 
from th date of their' 

(authority. D..G. 's orders in respoctj0 porsonal Fjlr 

Sd/ 

Rccc)uts 
omo No, Estt/RoePtt/27/3g/ 	

Oat J: 11,11,88 Copy fo r uarded for im formetion and necessary ac  ticin t :- 1. 	
c&ountá 

7 	
nt Gor9rel(&E)/5 	etc., 	hjl1orig , 	Pay & Accounts 0 icor (Locai) 30 	

Py @ill Group. 
4. 	

Sorvico Book rroup/Stf'  5 1 	 01 PQjtj0 Fjj 
Persons Concorned 

( 5 pors o ) 6, 	Gradation list. 
7. 	

Establishmt Ordet Fjl. 

Establishment Order No. 218 
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The  01143wtJ  cr)ta t3O bve ;)4"od the 
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thedate Of tLnj cc€z crj of the hte 

I. 	#ttti*,Jit4 

2 0  

re 
4, 	Matjk 

• 	U14ZX 3aa 

00  

A 3  

a ththdr& 

J°Y 
k0•  

Their Li tbj eat t3 th 
rc1eri 	may be appl4coble In 

ct prcouc thton azaj tL qtot in the  

for inforj 'id ttvaa;aty attot tn 	 t• 
• 	

•• 	 1. I' L the  

2. 	Jj 

!!L , 

. 

. 

-- 	 -• 	 - 	 - 
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ANNEXURE A 
OFFICE OF THE ACCOUNTiViT GE1ER1J3(&E) 

TRIPURA 	Lt!±A 
E.O.. :;o. 29. 	 Dated  

S)ri Jhtu Dagupta, Accountant is promoted to 
offi.ciate. in the post of Senior ?ccountant In thd sâale of 
pay of Rs. 140040_1(-;00_50_2300.B_60_2O/_ P 0 N 0  with effect 
frr, t)mxi 20..6- 995 or from the date of taking over charge 
as Sejj 	CGutant 

The prorotin is subJ ect to the releerit rules ar1 

as may be appLicable in th.i regrd Fe Will be oil 

probatien for 2(two) years from the date of j'ainLzi to the pst' 
of $erijor Accointwit. 

He may aLso funj 	$ option reqardflig fixation of 
pay as pr 0.1. decision Nø, 19 b2ow Rule 22 of F/SR wjih$.r 
one rnonth fren the date of JOi1iing the P 03 t of Sr.Acctt, to 
EstbUshent Sett* 1, Opttn once exerjed shall be final, 

S r.D. A,G s ordrdatecj 20.65 at 
of .fle No. E t/jjfl7 	J 

Serier_ , 

Memo No, Estt /1.- 1/l987-5/ó7 ...73• 

Copy to 

1, 	P 6A, 0, 

Piy ii11 Group, 

Service Bock Grot, 
4, 	E.O. file, 

0 
	

GraUcn List Pile. 
PF, of Shri J, Da3gupv, 

hrJ.. Jhuntu Dta, 

/ - 

SejLbr Acm 	f.Lcr/tk:'. 

S 



All 

• .Empioyment 

: 

10 .1/3 •- 

ANNEXURE - 
1. 

- 	 . 	NOTICE • 	
'RECRUITMENT TO THE POST OF INSPECTORS OF CENTRAL EXCISE, 

INCOME TAX ETC., 1993. 
I 

	

No 317/93.P&P. Stall Selection Corn. functiønin9 of the bones, muscles and 	Inoflicioncy, and has been given a gra. 	SCIST) to candidates who are bonafida rnisition will hold, on Sunday, tfre 12th Do' Joints. 	
•Iuily: and includes personnel of the Trir. 

	

cemler, 1993 a competitive Examination Candidates who wish to be conuidorod 
	rilorizii Army 01 the following categories, 	

ropatriaios of Indian Origin from Kuwait 

	

for recruitment to the following categories against vacancies reserved torOrthopoedi. 	namely ' 
	

or Iraq and have migrated to India after 
 151h May, 1990 but before 22nd Novom. of poets:- 	 caily handicapped must submit requisite 	(1) Pensn holders for continuous •. 	be,, 1991 in accordance with 

	

A. Preventive Ofticer (Ordinary Grd) in coflhttcrte as per Appendii.IV. from the 	bodied serve, 	 DP5T'.
O.M.No.15012/11/gQ.EsfI(D)m 	dated 

• - 	Custom Houses at Ltombay, Calcutta, competant oulhority as mentioned tirurdin 	
22.11.1991, 

	

Goa,.Qochin, Madras and Vishattapat. utongwith their applications for the examiri- 	mittary 
k 0 	

sorvicr. 	
(J$e, age limit is reiaxabte to ral,en. 

	

fl-ion Otherwise their claim ir 11 Ct:ih,wtH 	 (ci)  
I). Examiner (Ordinaty Glade) in Custom n't be considered, liii) unhrantry award winners;. \thed etnt.oyaos at Chukha Hydi Pro.. 

Housos at Bombay, Calcutta, Gop,Co .  NATIOWAI.ITY/CIIIZENSEIIii: A .irttl- 
NOII..I Eo.SlrhvkAmon who hnva 	irody jact 	Authority 	in 	Bhutan 	who were 

chn, Mndras and Vlchakapotnani, 
C. Inspector of Control Excise in dillerent 

itatri must be either ' 

(n) a Citizen of India, or 

Jrohrirj Oivriiiiiiwnf Job in clvii ohio all., 
a/hhliihig of thu benefits given to easer- 

diroctlyecrited, toths.xtentof regular 
selvlce 1rendored by thorn with the Auth. 

Cotiectorates of Corrirel Excise 	- a subJect 0 Nepal, or 
vicernen for thoir roemploymonl are also 
eiiqii/.. to the ilge concession. Howevor, 

only (period of regular serve. rendered 
by 	thq IStrenchod employees will be 'Inspeclor yD. 	at Incomo.Tax in - dill erent 

'charges of the Comrnisioner, Olin. 
a subject at Bhutan, or 

(die Tibetan relugq who -came ovur 
such candidates will not be eligible for fti 
benefit r 	r.5Orvat 

decided on the basis otcenlihicate iauod 
hyth. Chukha Hydel Project Authority), 

) 
- 

Come.Tax, 

I!. Assistant Enforcement 0liico', in i')'no. 
India belore 1st January 	192 w,th th. 
intCflljonofporma,ehltli 	ntt!lfl 	ii t.utct, 

I4OTE:-fl Ti. parod of call-up Service' of 
O.%ervicemnn in the Armed Foicos 

)>rtYer 	ago limtt is r.la,rabt. upto the 
acre of 40 years (45 yeSr for Scheduled brat. of Enforcement (FERA). 

F. Grade U of Delhi Administration Subordi. 
nate Serviott, 	 , 	. 

Or 
(o) 	person of Indian o:çi'i 	tio 	m, 

Snail atxo liii treated as eOlvice rendsned in 
lhq Aimed Forces for purpose Of para 4(b) 

Casts/Scheduleci Tribe candidates) to 
the departelentaf candidates who have . 

grated from 	Pakistan. IIcirnirr, Sn L anlrs, tII'OV, rendered riot teas than 3 years continti. 
- PAY. SCALES 	(I) As. 1640.60.2600.EB. 

75-2900 for posts from (A) to (E). 
EnsI At:icart countries at Kenya, 
d5thO United flepubt!cc't Ianlaiii,i(F a ,. 

PIQTE:.fll fr any serviceman of t4 three 
Ainreit Fotcos of the Union to be treated as 

ous and rogutar sorvic, as on 9.8.1993 
Lovidedthey are workIng inpasts which 

(ii) 	As, 	1400-2300 	for post 	under 	cii- menly 	Tancjanlkn 	Slid 	Znrinit'rir), fir'cervlcemnn for the purpose of securing are irittianme line or allied cadres and 
• boory(F) above, 

2. VACANCIES 	The 11mm number ol vac- 

Zambia, 	Maiawi, 	Zaire, 	(thiopiii 	ürrl 
Vlolnam, Kuwait Cnid Iraq witlr ihij Iilir. 

the Liilfletihq of resorvetlon, he must tiv. 
ulmnmty acquired, at ttro relevant time of 
AuihmiihIn, k. •ii_.,_ 	- .. 	- 

whoro a relationship could bo estab. 
hishnd that the SnrvicC renderodinthe 
dnnathulu,,iik 	.,., - 

olicies has not yet been dei,mined, 
/ Reservation for SCheduled Castes, Seh. 

dutad Tribes, Ex'SGrvicomen and Physi. 
cahly Handicapped persons (Onhopaed; 
icalry Handicapped) shall be taken into ac. 
count as pu, position reported in each de-
partment for each cot egoiy of post, 

NOTE:.i Physicaily Handicapped candi-
dates are NOT eligible for the posts al (A) 
(B), (C), & (E) of para 1 above. 

- HOi:.tf SC'S! 	dctcc t-tc thi'. to, 

i' .iliuiiuririy  sortung in India, 
Provided that a'candidato belongi ng  to 
categories (b), (c), (d), and (0) above 
shall be person in whose favour a cerl,-
ticate 01 aiiglbility has been 55usd by tFm 
Government of ind,a. 
A carrd4ete ir whose ce a 
of eligibility is necessar1p may be ad. 
mittedlo the eoaminátiofl but Ire otto' of 
appointment will be given only after tie 
necessary ehigibdity certificate ha been 

oi.pwmmun, ron rite pot/lor. 
vice, the Status of Ox-sorvicUman and/or is 
in a position to ostabtish his acquired entit-
lenient by dlocumentaiy evidence from the 
competent authority that he Would be re-
Ieaeed'di$Charged from the Armed Forces 
within t!mo st:pulated period of omre year 
frcr" . ebsing date (i.e. 9.&1'g3) on 
umplQlrQfl of his assignmoflf. 

TilE FORM OF CERTIFICATE,IJNDER. 
TAKING TO BE SUBMITTED BY A CAN. 
CS'lSATC Crcvl,, 	 • - - 

----------------yr mO erticient 
dischargol duties of posts br which fire 
rocrurtns.it Is being made by this exam-
hnafion*i terms of .DP&AA's 
O.M.NoAJ474.EStt(D) doled 20.7.76 & 
DP&Ts - O.M.No. 3501 4/4179.Eslt(D) 
dated 24.10.1935 O,M.No, 15024/3/87. 
Estt(D) dated 7 .I 0.1387,and O.M,No. 
15012/1)83.Estt(D) dated 20.5.1988, - 

AjGcoijC' fl0fl-tecimic&srnployoe 
wlttt three jeers continuous and regularf 

at;ali.bo: mc ugo reiaxatio;rese ,afion ad- 
. m am 	e to them must submit the Caste , 

ii'9 P" '5 	r I 'c 
munt 	which 	sai instiy 0  

-. 	' 	. .•---- 	,— 	 fla h i.SE- RVICEMAN ARE GIVEN IN AP. 	or  UnioriTeritony) ?son 9.8.1993 tultiiii 
• 	. 	' 

In 
- cernad 	With 	tho 	post 	where 	lite ' t•e neous wi be eligible to b. 	Sfl$idr.d •, 

- 
Candidate is likely to hii appointed EXPLANATION : aSdoparlrnarttI employees fongrantof age 
AGE LIMITS : (a) 18-25 years as on 

1.8.1993 
The persons serving In the Armed roIaxationurdorthj$sub.,& 

oitheCastes/TribesmontionedjntheCon 
Stitutic:-. (Scheduled Castes)Order, 1950  

for alt posts (i.e. h. must hiwe . 
been bornnotoadierthan26tg68endt 

Fc.rre softhnUnionwhoon,eliromentf,om 
sOmvlCO, wciutdcomuunderthecategory 

(I) Upper age cmit is refaxabls for auct 

-I the Conshilut'ion (Scheduled Tnibes).Orde( faterfhan 1.8.1975) 	- ob 
'e-usrviceman' may be permitted to apply 

retrencted employees  ci 1991 Census in 
the Directorrites of Census Operaflons in 

' 
1,950, - 	. thoConatilution (Scheduled Cslos)' 
(Union Territories) Order, 1951, 

NOTE: CANDIDATE 	Sl-lOUi D 	NOTE ttti re employment one year before the t hosfatosandUTswhowe,ewithinfhOage I the Con. 
! 	slitution (Scheduled Tribos) (Union Toni- 

• TIIATONLY THE DATE Or DiflTIf AS 
RECORDED 	IN 	TI tE 	MA1'flfijULA.  

COmflh)IhhliOhl it 	he specified terms of en, 
çvigwnont and avail thomsaivos of all con- 

limits for thi above past(s) at the time of 
their initiat recruitmonIlnIhIcen5uaonf ionlee)Order, 1951. 

' 
": (us arnandod by the scheduled Castes and 

! 

lION/SECONDARy 	EXAMiNATION 
- 	Ahh1'tCTE On AN EOUIVALIjN F 

C'ilSiQflS avaiiabto to eo-serviemn but 
shut not be pomittud to tna',e 

5eitn fhrougtt the omployment exchange 
or other permissible channots and who 

. 	Sctteduiod 	Tribes 	Lists 	(Moditicahion) 
order, 1956, the Bombay Reorganixation 

CC-RTIFICATEONTIIEOATEOFSUO 
MlSShON OF APPLICATI3tI WILL 1W 

the uniform 
un;i limey cam tote the 	I ' P 	ad term 01 
e Cr 	i 	

1  have put in not lass lhsn am mofiths of 
continuous Service and have been rotren. 

- Act, 	60, the Punjab reorganisafion Act ACCEPTED DY THE COMMisSION 
, 

a 	 rmsd Forces of Itie chad duo loroduchion in estabiabment, 
I'Ja6, the State of Himachal Pradostt Act: 
1 970, the North Eastern Area (Roorgantsa- 

AND NO SUBSEQUENT REOUIST• 
FOR ITS CHANGE WILL BE CON- 

• 	' 
(91 This uPpom age limit as proscribed bovo 

,,,NOTE : Candidabun, of person who Is ad' 

lion) Act, 1071 and the Schedted Castes SIDERED OR GRANTED " W41 be turiher relarrabie :- 	 . 
milled to the examInation under age 
relaxation as a Departmenlaicandl. and Scheduled Tribes Orders (Amend- 

; 	meal) Act, 1976). (b) Age concession for En-S w II b 	I 
upto 0 maximum of five years it a cendl. data 	nd resigns from service, atter 

TheConstilution(Jammu&(aehmim)5che 
In accordance with the ordns 
the Governmont from tiniti to tinio an 

.ale belongs to Scheduled Caste or 
iClmOdulpd Tribe: 

submission ot application, Is liable 
fobGcancelted 

 . 

dujod Castes Order 1956, lhe.Conslitution 
(Artclaman and Nicobar Islands) Scheduled 

they will be allowed to deduct inilii.ury 
aervice from their 

(1) 
ilpti) a ni,lsimum of three years (eighl( 5. All ca!mdldatos in Government service 
-ibm 	(un SCiST 	 whethor 

Tubes Order, 1959 as amended by the 
- 	Scheduled Castes and Scheduled 

ucturit age anil nhii'h 
lr,suhlrmt 	ago 	stiouiit 	hOt 	oiCetirJ 

cauidldetes) in lIre case 
at 	flefao 	Sorvicos 	Personnel 	DI,. 

in 	permanent or in temporary 
Capacily Os-use workchargod employass 

rribes 
'Order (Amendment Ad, 1976,fheC611hjtu. 
tmon 

Preacihed age limit t,y 'mime tIm,,:, hiim,me 
Y1'5. 	Caniiliitoç - ectinittrmrt 	to 	the 

tb 1 	nop,maromh,  during hostile3 wIth 
5' foreign counlry or in is disturbed 

other than casuat.uIy or daily rated em-
ployeos or Ibose serving under Public (Dadra and Nagar Havehi) Scheduled 

Castes 	Order, 	1962, 	the 	Constitution 
Oedifliiiiilion under tf'i 	,igr, '.or'.i,,im 
will bri 	irligibtu 

-Iron, rim in penca time & rQleasd 
on 

terprisos, wit be required to Submit an 
(Dadra 	and 	Nagar 	Haveti) 	Sctmc.,tulad 
Tubes Order, 1962, the Consfitutlon 

to cuinpotri (or 	aiiilir 
vticrncies Whether rt'tervc,t or riot for 

':omm'i;u.rnu riisrool: 
(ill uimo a maximum of lhroo 	ears-'e 	h 

ummdomla,bing 	iat they have informed fl Writ' 
their HjOd of Olbice/Departmnt that 

- 	- 
- (Pan. 

dicherry) Scheduled Ccstes Ordam 1934 
ox-sorvicomen 

' Anexservicemnunirto .i,i..,porrio , 
'friars br SC/ST candidates) in 	

J 1  

ibOirtimm 	tr'c'urity 
they have a4siied for gsa examination. 

Candatmit I a 	onstitution (Scholuted Tribes) (Uttar 
Pradosh) 	Order, 	1967, 	the 	Conslitu- has served in any rank v,hQthr an a 

Forces Porsonnei Dis' 
bled in operations dijri 	lndo.Pa 

should note thaI in case a 
communica 	Is received from their em. 

lion(Goa, 	ais,0 	Scls 	Ied Cantos 
combamant 	or 	non,iom,iimtan, 	in 	'me 
Regular Army, Navy, Air Orr

, 
 1'O5tlil,es or 1071 	and no?aned as 

conseqijermc 
ployerbyth 	ommiasionithhQldlng per- 

0.iman 	Oiu)' SchodulmlTrib. 

Force of 
Indian llriion and - thereof 

l, 	' 	"'LU'1uiTi 

mission )Q 	candidates •ppiy:n 	ror 

Ihe Constituien (N 	aini 
(i) who roti,cd from such zemv'ce rile' earn.- 

ing his'hiir 

of tOn years it  the  • dato 	a Physically hanaicapp 
appearing, 	eexsn1lnatron,th,irspplca. 
tions shah t - - 

	 diiled TriD 	Orem 	10 '1Q l'sa COW it 	tier 
oor,Si)r' 	, :won For canthdamos bq4ong,, to SC canceli 	. 	 " 

- 

4fw.PhYsich NOTE Thi 	irtrn a!J ta 

flueCon 	 bmtm tY1 1 

Act. 	1990, -fhe Constitution (ST) 	lr,lors (iiii Who lijs timen lCItm,iSOiI Uff'."w, -I' tli.iir iloim, (it 	
'1 ,'t:uvur, tIwo 	 e - (Amendment) Ordinance 1991. ofltSlaow.U(m1uQsiIryn, to. I, 

Jfesureducninr..1 	- 
 lii hip ago at 35 years (r.sf 	4oyoais inc 	'dc 	coda copy 

thro 
' 	

, 	 proper channel, they most 0 

1' 
	uo'rtziti 	The Orthoredlcally Stencil. 	(iv) wIno ha 	bee, 	,, 	,. 	,. 

	

coppod 	: 	l'he 	Orllmr,imedmcatty 	I lans'Ji- aide al'. 	, rims-o'er-rn mnia - . •' 
- 

.. 	 Irsia) In the Case of 	, 	
, 	etisu 	that the application corn- 

capped are those mr'ho maca a mir'-nuw at ol nng.v.,,,yntm 	oii.p 	a i, 
 i,il 	'irnsn aauØ women judicIally 

lfrum1be1h,.t,ar,,ds who err, 

$ftrespecta, should reach 
Staff 	ISC11011  Commission by the. 

	

'10% physIcal delact 	- detorm.ty 	Ii ct' 

	

inte'ieist 	With the I 	md 
'ir'imi 	it. 	I 	s-i 	I 	,' 	i 	 -, 	 ,, 

ni 	on 	 i 

. 	•-.. 

in'm.mrnol3ye 

On 	date 	-licat,ons strait be. 
rej 	if received late arid/on or:  

iO ,or 	tom 
Conhoued 



---- - 	-- --- 	-- 

--4— 

not competQ In all fOapOca pro. 
vdod in rules. 	 . 

are not exempted from pymonl of ta. • 
1Iornl9iofl of tae may ba ollowod to thou 

. 	------------------.------. 

	

H 	 ¶GJuly ,i993 

	

HOTE:.Ilj Tho CommIssIon 	esorvos the 	tho right to dlvor c,ta 	Ot; 	
, centre 

:- s 

6. WO PERSON : 	 4. ropatrletes trom Kuwait or Iraq who ar 	rint 
In 

rkJlrl a canrl any centre and ask the can 	tn eome othor cerrl 	' 	oxamin- dldil 	of lIrat conica to eppair from an 	alithi, (a) Who has Qntored into or cntiaUd a 
marriagewithapersonhavingastjso 

ri posItIon to pay It. 

Caiididato 	should 	pny 	the 	foa 	by 
olliu cfrnlra. the Conrmlslon also 

. 
roaarv, 	'. 

living: or 

(b) who having a spouse living hasilursd 

maari 	of 	'Caniral 	flGCrujtmrrl 	roe 	. 
St1 	and IPOs only. The CIW 8lrinp8 

•••----•----•---- 	... -...-.---.-.-.-.---. Contra at • 	Nnm 	of ho 
Laflrlprallon 	Zone 

• - 

	

S 	 •SS\ 	
SM T S_______.S_ S  

	

Addraa h. 	 whIch 

- 	- 
• 	- 

into or Contracted a marriage with any am 	available at the counlore of Head Pool . . applicatIon shoUld b 	 Orddrs should 
person, shall be eligible for appointment toservico. Ohlic0s,  eub•poM ottico 	and all the Depth.. ....... ____.____. . . 	. canI 	 be S 	 lad 	pabto. 	• ... • 

0  POStOtliceeotIhecOUfltryjnlhedonornlns. I 	• 
Prqvided that Control Goyernrrj may, tions of Re. 5/-, fls. 10/. & flg 201.. 1 hs.i 

• 2 • 	3 	 4 • 
If sa1 l$flodthatsuthmarrlagoisperIT,!suIblo rteGrullmentloaStarnps,flflylrQI) jlsje( J flr  

t 
under the perspn3l law to such persän and the top right hand corner of the 	pplicalton 

hlriilt 
- Ulrnnchal flaglorret DIrector 	LOdN Road Post S 

the other party to the marriage applble torm or l:u Ih 	space earmarkert for the . 	. 	• Pindesh (NR), Stall Selection 	OtIce, P4ew Delhi 
; and there are other grounds for so doIng Purpose. 	. . . CommissIon, Block 

.. exempt any person from the Opera4lon of Thao Recruitment Stamps mqst be gnt • 	 ., 
No t2, COO 
Complox.  S this rule, 	 S  

- 	t 
•5.7 ThedeclslonottheCommlj 	a$totho 

Cnn*fled from the counter clerk of sold 
post ollle or any other post Otlice of Irla • 	• 

. 	- 	. 
. . 

Lodhi Ftthid 	 - 
, 

- 
eligibility or otherwise of a candideto for choice with the date stanrp of his ollico In 

. 
Jamrnu A Jammu 

New Delhi 1110 003,  
- 

admisslontolheexamlnatbnshalttlna$ 

. 

such a manner that the Impression of the . 
cancellation Srinaga Kashmir 

- 	- 	 . 	 • 	. 
S 

- 

S. No candidate wit be admted to The stamp partially overflows on ,. 	• 

. examInation unlais he holds aCertifiato at 
admission from the Commission, The can• 

the Application Form hsell, taking care at 
the same time that th 	impression Is door 

Chandignrh 
Jalandhar  

Chandigarh 	- 
Haryana & 

• 	 . 	5 	. 	S 

•. S 	 - 
I didate must take' the examination at the 

and distinct to facilitate the idenljtictjn of 
data and the Post Olticø at any subsoquant 

• Ambala Punjab 	. 	• 
- 

. 	 . , 
1 allotted Centre 01 examInation. stage. Alter getting the 	Rocruhment Fee 

Delhi Delhi  
Any attempt on the part of a cartdidate to 

obtain support for his candidaturq by any 
Stamps 	canceIld from Post Ottice the 
candidaresmaysubmitthql,applicationsto 

Jaipur 	• 3 Rajasthan 
. 

• 
S 

.meansmay disqualify him for admisskn. the concerned Regional Otlice of the Corn. 
Jodhpur 
Kola. Udaipur 

- 	• 
• 	• . 

., - 	. 	- 	• 	- 	
• 

- 
A Candidate who Is or has bn do. missionintheusualmánflerattormplGt .- 

dared by the Commission to be *uijot :. 
obtainIng support for his cand4aturu by 

ing Other tormalilles, 	• 	. 

Foe can also be paid through Indian 

. 	
Bhglpur 	• 4. Bihar 

- 

Regional Director 	Kutchery Post Ottice, 
- 

? 
any means; or 	 i;:; PostalOrders payable to STAFF SELEC. 

•Darbhançje. 
Ranchi S Patn, 

• 
- 

(CR), Stall Selection 	Attahabad.. 
ComrnIion, 	 . ' impersonating; or lION COMMISsIoN at the Post OlIice as - 	• - . 8A 6, Beli Road, 	• • : indjcalodjn columns 4 of Iho Table given . . 	Atiehebed.211 002. S 	or 	 -t below para 13. The Postal Orders should Agra 	. 5, Uttar 	• 	. - 

: be crossed 	AiC PAYEE ONLY: -Caridi. . 	Allahatred Prádosh  
- 

Cuments which have been terod . 	with;or 
dabs should write their name and addrns 
on the Indian Postal Orders 

Deirradrin . 	. . 

. at the spncillrrd Goraichpur 
- 	rector place. 	 • Karrpur  

false or suppressing materiQorma. 
lion; or 	• NOTE: (I) Fee once paid will not be re- • Lucknow and ' 	• . 

. 	. -: 
(vi) resorting to any other irregulror Im. 

tundod under any clrcumetoncet. 

(ii) Fee paid by cash or Bank Dril or Pay 

Moorut - 

-S. 	 .- 	 •. 	_, 	,- 	-.5.- 	5 . 	* 

. 
proper means th conneclion 	lr his 
candidature for the examinaton( 

Order 	lll not be accoptwt and the eppirc. 
lIon of such candidates ore fable to be 

l3irpal 
Gwalior 

6. Madhy- 6 
_ 

Dy. Regional Director, 	Ralpur Head Post Office 
. (vii) 	rrItirg irrelevant mjtter, incIud 	ob. rejected 	at tiro discretion of 	the Corn. adore 

Pradash 
' 

Stall Selection 
CommIssion, 

. 	- I 	.nSrIpV..or. 	 i 	1 
mission. 
rr 
OflESS 

Jabalpura 
.flflJjjL 	• 

-' 
, 

'1ishant 	Villa, 
F.Jalvihar 	 - . 

- 	àaminatlon hell; 
'or 

TO WHICH 	APPLICATio 	• 
SHOULD BE SENT : 	• 	. 

• 
- -.. ... 

-.. 
. 	-, -S 	-S 

- 	 S. 
Rplpur(M.P). 492 001.  

: . The c5ndidata must ,otoct only one Centre 
(Ix) using unfair means in the e xarnhnpilon  

hall; or 
Out of the Centres mentIoned in column 1 of 	• Port Blair 	- 7. Andaman & Regional Diroctor 	c.p10 Calcutta. -, . .' 

S  liro tablo bolow. No chan1;e in centre shall t3erhamporo . Nicohar island (ER), Stall Selection 
(x) taking sway the question booklrt/ans. be allowed. A candldato must subnriltrls (Murehkiabad . . 

. 
Commission, 5, 	 - 

- 	war sheet with him/her from the oxamin. applicatIon Only to the asidfoss flroijtioned Disit) West Bengal Esplande Row-West, istlon 	heft 	or 	passing 	it 	on 	to 
.un-authorlsed person during the con- 

In column 3 agalnsi the Centre Golected by 
hIm. 

flirdwan 8 Sikkim Old Aseembtr 
BuildIng, 

duct of the examination; or 	- 
(xi) harassing or doing bodily harm to the 

to sotectIng 	a Contre, 	the candidate 
should note that for all categories of posts, 

Calcutta 
Midnapora 
Siligurt & 

 Ground Floor,
Calcutta .70Q0o. 

statl employed by.the Commission for 
- 	the conduct of their examInation; or 

howil rboeIigibIeforconidQrationtorappoint Gangtok 

(xli) vtoiatIn 	any other tntructlons issued 
mont against the vacancies reported only in 
the zone(s) mentioned against the centre. 

Bhubaneswar 	Orissa 
- 	to candidates alongwltti their Admission 

Certificates permitting them to take the 
This 'Centre-tlnked.zonat scheme' will 

Cutta k,
Koraput & 

}8 
- .1 

I 
examInation; or be applIcable for all the CategOries 01 SambaIpur 

- 

'(xlii) attempting to commIt or as th,Lcase 
poets. In no case the change of zono is  

may be, abetting the comtnisslort O f all 
or any of the acts specified in tha fore- 

allowed . 

Further, on eppolntmerrt to any cii ttrog 

t)ibrugarh 
Ouwatratl 

9. Assam 
Moghalaya 

Regionni Director 	Head Post Office, 
(NEIl), Sfatt Selection. 

going clauses. 	- posts, no request for trOnsfer from tIn OoI (Olepur) Mlzoram 
Guwahati 

CommissIon, 
May, In additIon to renddring 'msolf tectoraleharge/Cuerom 	House to 	any Jothill Arunachel Nbngratia Road, 

liable to crlminat prosecution, be iiatIo other Collocloiale/Chargo/Custom I-louse Sirilking Pradesh 	- Chenlkutj Hilt Side, 

(a) to be disqualified by the ComrrTtsaioa 
will be enteriatnod. Tire Coirriurinsiori. irr)w. Silehar Ouwaheti •781 003. 	 - 

• 	- from the examination for which i 	Is a 
candidate, or 

ever, reserve the rIght to recomnreiuj .nn 
dates to any of it rose poslsro a zone otlrer 

. - (b) lobe debarred either permanentfor for thantheonelnwhichthoy5rel,t9f0(1 AtzCwl Nagaland ....... 	' 
a specified.poriod considered for initlt appointment. hanogar Manipur a 

'' 4 

by the Commission from any team. - 	rtre posts under category F viz Grade Krrtrimu •Tlipura 
, • 

- nation or Selection hold by thomi II of Deltrl Administration S'ut,nrctrraiu Sr trnplrnl - 	. by the Central Government fr( 	any 
vice are Only for Union Territory of Delhi Atiortala 

employment underfhom; and lheofore, the candidates syrpoarinu trora 

- 
(c) 10 dIsciplinary action undor appi prtat. - 

. rules, If he is already In service' 	nder 

Delhtcer.tre only wil be Ccinidered in r.orn 
Pete for this category of pont. 

Aurarigehari 
(lornbay 

10, Dtrdr. & 
Nagar Navel. 

-__._----_--,---- 

flsglonal Dir.ctor 	G,P.Q, Bombay 
Government. 	 The Commission reserve the right to Koltrapur Gos, Daman 

(W 	). Staff Selection 	 - 
Commission, Army  

• 

1l. F.DUCATIONAL OUALIFICAT 	 L3i1Xantreandashth.cendd,5t,(3) 	Negpur 
Degree of recognised Universiyor 	

10  .,yrrj rue mO 	- .-.betoro 1.8.1993 ARE HOT EUGIt 
12. FEE PAYABLE & MODE C - 	!note that the posts 01 inspectors MENT.:. Rs. 35/- (Rtipees thirty fi 	ly>. 
No fee for Scheduled Caste/Sc 	led 

of Central Excise in Haryana Stale are coil- 
trolled by the Collectorate of Central Ei. 

Guntur 
Ityderabad 

12. Andhra 
Padesh 

Regional Director 	Anna Road Head Post 
(SRI, Statf Selection 

Tribe, PliandEx-se 	'man Fee 	•s 
sion Is n 	admisslble.to 'eons 

cisd. Delhi. So, ii they opt Charrdig,,rh Kurnool Office, Madras 
Commission, EVK 

I and 	ht. 
ems 	of 	Ex-sei'vic*n,en 	or 	to 	*005 

Centre, they would he 	Iigible to be posrui-t 
as Inspector of Central Excise in Pun1ib. 

Rajahr -nundry 
Tirupati 

Samparh Buildin 
tlnd Floor, botonging to Backward Classes'. 	:e Chandrgarh, J & K and t-iirnachxl Pradh, VIshakapatnm Cofingo Road, clerks m the last year of thyircotoui 	ice but not in Haryana. Madras '600006. - 

Contorlued 

--- -- - --- - --- ------ 
i:: ......... 



8K95.JolST. 	 - - 

ii) Physical Tests: 
Walking 	1 Km. in 20 minutes 
Cycirng 	

3 kni In 25 minutes, 

NOTE: Candidates to note that one'eyed 
persons are not etgiolv for recruit. 

Lahau t 
da 

 4-~ 
Mand 

andidef.a resng abroad). T 
 be respon,li,Ie10 postal de1's, 

NO APPJCATION RECEiVEDA 
THE PIESCRIBED QATE WILL 

BEFTER  CONS tIERED 

• 	- Colrihu,d 

Nows 10-16JuIy 1993 

E 01'xaiItnalson 	Zone application should be 
The reserved vacancies will be filled up by mont to the posts of (I) inspector of .Potai Orders 	ou Sent 	 be (Made) payable 
the eligible Scheduled Caste and Sche. Central Excise, (ii) Preventive 01-

(ni) Examine, (Ordtne, 
Gde) 

4 	•. 	 , 	• iierit list but otherwise found suitable for 
appointm:n by relaxed standards 

- 	 ..'' 	- 

j 

A  • 

hadweep, 
-. 

the 	Es Serviceman 	0rOflhopaedicaIly 
HandIcapped (for posts of I.I.T. and Cat. (F) the cadat ° s Trivandrum 	

- T'ich 	•, u 	, • 	 . 	 - 	- 	-., .' - - 	 . 	 ,. .,- only) may to the ex(ont the number of sac- suitable In-eli respects for appointment tb 
the post. 

Coimbator, 	14. Tamil 
Madras 

5: 	' 	 . 	 ' 

- 	 anciesreservedlortherncannotbefiliedon 
the basis of General Standards be 'acorn- 

. 

20. HOW TO APPLY 	Appllc8tlons must Nadu & 
Pondicheay 

,-v 
- 	 - 	 " mended by the Commission by a relaxed be subm it ted at the address shown In cot. 

Pondicherry  ', 
-. 	

- 	 ;- 
standard to make up.  the deficiency In the 
teserved rune 

i tc 	irapalli 	- 	 , 	• 

• 	,•, 	.. 	. 	
. 

quota 	subject to the fitness Of 
these candidates for selection to the so,-  

13 	 be submitted In The application mud 
the Application Form given In Appendix I 

vice irrespective of their ranks In the order Candidates may uliiiae In orig inal the I 	'- 

Bangalore 	15 Ksrnataka 
Dharwar 

Dy, Regional Director 	GPO Bangalore 	- 

of merit at the examination 	' 

17 PREFEREICE$ 	A candidate Is re 
published in thi Empioymgnt Nowsliiilng 
up the columns with belt point pen They 

t 
-- 	- 	 - 

Gulbarga 
M3ngalore - 	 _, 

- 
-- Staff Selection 	

•,, 	 - 

-'Commission 21st 	- 	
- 	 " 	

- 
Floor,Mamn Tower, 

quirod to specify Clearly in column 801 the 
applicalion,form in order of preference the 

may eiso,uee the Application Form neatly 
typed on white paper (fooicap size) In 

- 	 '-' - 
- 

. 
,- 	 r 	 iTcategories 

	

4 VishveswanmahCefllje'1. 	- 	 ' of posts (see para I above) toc 
which he wishes to be considered so that, 

double space and typedon onlyone side of 
the paper. There is no obleclion to caQdi. 

- Dr. Ambedka, Road,- 	' 
Ban storega lore 	560 001 

having regard to' his rank in the order of dales using printed Application Form If 
0n 5i0t 1 Oflfl1ayb8given as far as ava ilable, from Private agencies as long as 

'14. SINLE APPLICA'jloN 	A candidate 	etc. There wiil also be questions A.  coi'. declaration of results. Once excercised, sameAS PIJBL'ISHED IN APPENDIX-I of '  

shalkend only One application and pay lee 	prehension of a passage no change in order of oreterenc 	will  this advenisament - ' 	' 	• 

allowed under any circumstances, 	, 

NOTE: 1 CANDIDATES ARE WARNED 

wiwiner  he  wants to compete for 	
Arlfhmetlt eblIIt : Ouestions will be 	

NOTE I: The candidates who are selected THAT ADolmcations subm
it ted on format 

SflI7 UUS 

one or mono th
an one category of pod(s). -designed to lest the ability of the candidate 

' 
and nominated ton the posts of Inspectors wh

ich i 	the same as publ ished  in this 
15. SCHEME OF EXAMINATION : The topentorm tundamental arithmetical oper. 

- 

otincomelaxtothaCefllralBoa,doiDirect adveiaement, 
 are liable to be rejected 

examination shell Consist of twoparts: 	
atiots'and his skill In working out problems 	

Taxes will have to pass the Departmental summari ly, 
PARTI: Written ExaminatIon : I 	 -'relating to percentages, ratio.and propor. 	

Examination in three chances,'the same The Written Examination will conuist of lot. lion, averages, eslimatin, rounding-num. 	
being a pro-requisite forconfmrmallon in the 	

2. The envelope containing the ap- 

	

bers, use of table and graphs, mensuration, 	
grade and funtherpronrotmonto highergrade 	plicat ion must be superscribed in bold tat. 

wing  tests : 
	 . 	- 	 - 

and Ion successful completion of probat ion, tens 	so 	APPLICATION 	FOH 

S.No. . Test 	• 	 • No. ot- 	• Maximum 	meiming 	
But those, who tail to qualify in the Depa. RECRUENT TO THE 

	OF IN- 
4_ 	- - 	 ,Ouostions Marks 	allowed * 	

mentalExarnmnalionwillbeliabletobedis 	
SPEdTOR OF CENTRAL EXCISE, IN- 

	

- _ 	

charged without aesning any reason, 	
COME T ETC. 1993 AND THE NAME 

2. 	 3, 	4. 	- - 	. 	5 ..• , - - '  

- 	 NOTE II: It the Order'of preference is t OF THEENTRa FROM WHERE THE 
General English 	40 	80 	1000AM 	 - 

- 

Arilhmet icalAbilmty 	40 	80 

' 	

] 	

to 	

ind icated by any candidate, then his order CANDIDAJE INTENDS TO APPEAF 
2.
1. 
 . 	

General Intelligence 	so 	160 	2 Hours 	

of preterence for var ious categories of SHOULD e WRIUEN IN CAPITAL LET. - 

3. - 	

poslswillbeassumedinthesameo(deras - 
TERS AT -LEFT SIDE CORNER OF EN- 

4, 	General Awareness 	4 	80 	12,00Noon 	
mentioned In para 1 of the Not ice above, 	VELOPE,, 

- 	 - 	

18 PHYSICAL STANDARDS : For the 	 - 

• 	 - 	 - 	- 	

posts of -inspector 	Central ExcIse and 21. Docunts to  be  sttpdh.d with thI. 

NOTE I: There sittbe sIngle paper Ion eli lim and dislane, ratio end time, 
	

Preentve 011icer, candidates will have to 	epplicattons:  

the four tests of Objedive -MultipleCho ic
e. 4 General Awareneas : Questions will be 	

satisfy the following minimum physicai 
-Type Ouestions, The questions in all the 	

designed to test the ability of the candi- 	
tanda,ds, tailing whIch, they  will  not e 	 Fee 

' 	

yIiet: awdcuIidbs 	u11v11J11' 	
eligibleforapppmnme 	 • 	 - Pnmntedbo!hlnEngtishandHmndi.meques. mont around him and

-  its application to 	
The Physical Tests will be held by tha 2. One 	py of a recent pasapor eIze 

lions in General -English will be printed in , society, Questions will also be designed to 
English. Candidates will be required to test knowledge of current events and of 

	Central 	Excise 	DepartmenuCustom - 	photograph, qualify in each of the tour tests separately. Such matters of every day observation and 
	House, as the case may be f or the two 	

One seil.addressed post card duty at- 

• 

- 

The Commiss ion will have full discret io
n to Qaperience in their Scientitic aspect as may 	posts after their names are recommended  3, 

fixed wf ert ddhionat 45 paise stamp. 
lix separate minimum qualifying marks In be expected of an educated person. The for appointment by the Commission, Can- 

	
Candidetemustwritethamedyear 

each of the four pans/tests and in the ag- 	test Will also include questions relating to 	didates are, tfierelore, advised to make 	
of th. otaminat ion on postcard. - 

gregate ol the tout tests Separately ,  to, e ach 	
India and its neIghbouring countries espe. 

- sure before opting for these two posts that 
Catego ry 	of 	candidates 	

(viz. Cially pertaining to History, culture Geo- 	
they lull ii the requirements as detailed 4. Two 

	eif-addressed  ,envebpes of 

SCIST/EXSIPH/hJn.Rese rved)Ontyth 	graphy, Econom ic  scene, Geneal Polity  candidates who qualify In all the four tests 	and Scionhilic Research, 	 below, tailing which they Will not be con- 	12cmxcm size, Indicating name and sidered ton appointment to these posts as 	addreof the candidate, one o( which 

would be eligible to beconsidered for being 	
PART It: Personality Test :- This will carry 	

weill as any other Catego ry  of posts 	must be aftised With a Rs. 2.00 postage 

called ton the personality test. 	
a maximum of 100 marks, NOTEII:Forcallingcandidatestonperson 	

16, SELECTION OF CANDIDATES. (a) 	cOveredunderthisexamination 	 stamp, 
alily Test under Centre.Iied.zonal After the examination, the Commission will 

	(a) tnspecto'r of Central ExcIsipreven. 5, Two sts ind
icating name and postal - 

scheme; the Commission shall have the draw up a separate list a different ca- 
	live Otlicer (Male CandIdates) 	

addres s. 
discretion to lix in the written examination legonies of posts in -respect of each at the 

	
Physical Standards (minImum) 	

6. Documetin favour- of ctaim of 

different minimum qualifying zonal stand. zones mentioned in Coluihn 2 ol the Table- 
	

SC/STfPH/.5ervicemenjOisabled 

ards for alt the six categories of posts, 	
in pana 13 above, in the Order of merit as Provided that candidates belonging to 

• disclosed by the aggregate marks (written Hd'ight 1575 cms Relaxable by 5 cms. In 
	persons, etc. 

Tribes 	
test and Personality Test) finally awarded 	Chest 81 crns. (f ully  or Ex-Servicemen may be balled for the to each candidate at the exathination, and 

- 
expanded with a Assamese Gorkhas, 7•' Documents In suppoaoLclalm ot Persona(ty Test by the Commisinon by ap- in that Order so many Candidates as are minimum expansion Kumaon Region, 

	retaxal ion.(f Categories of Candidates 	- 

plying relaxed standards if the Commiss io
n found by the Commission to be qualified In of 5 cms.). 	

' t'Ila17iJr" 	- . . - 	(coYerect -tTf-ttam-6-5bove,. 
is 01 the opinion that sufticient number of 

the examinat ion shall be recommended for 	
memfera 01ST. 	

- 8. CopIes of Certificates oIoärt5 -9du.. - -. 

candidates of these categories are not liko. ap
pointment upto the number of un- 	

, 	 cationalqualifications, 

ly to be called to, the Personality Test on rese
rved vacancies in each of the zones 	ii) Physical Test 

	

.the basis of the general standard I Order separately. However, in case no vacancy is 	Walking 	1600 metros in 15 mInutes 	NOTE: Only attesjod copies of CrtiIicates Categories (SC, ST. Es'S, & PH). 	
would be ctubbed with one of the conhigu. 

to till up the vacancies reserved for these available In a particular zone that zone Cycling 
	8 Kms. In 30 minutes. 	

NAt CERTIFICATES must not be 
are requirejto be lent. The ORIG- SYLLABUS 	

ous zonos at the discretion of the Corn- 	
(b) Inspecto, of Central Excise/Preven. • 	senwith the aplon, 

General Intelligence : It would include mission and acommon orderof merit list for 	
lIve Otflceit (for Lady CandIdates) 

quest ions of both verbal and noni'verbal boththezonesmaybep(eparod Similarly , 	

reach the co
22. ClosIng Oat.: Conptet.d Appticatioq

ncerned off ice of 

	

type. The test will Include questions on where a particular oltice caters to the rs. 	I) PhysIcal Standards (MinImum) analogies, similarities and dillerences quiremenla  Of  more  than  one zone, candi- 	 Form moat 
Stall Seletin Commlssiofj on or b,fo, 

	

sPace viluelisation problem solving ens 	dates competing at centres located In all 	Height 152 cmi'i Height rolaxable by 2.5 91j993 (13.0.1993 In th 
csa of c.ndi- 

oni, decision-making visual such zones wiil be eligible lo be considered 	 cms. & weight by 2 	
dat,s ,svi rIO in Assam Mahtrn, A... lest will ats flCtude uesti 	

atior, rera. -- 	 epoinIrnent in 	 office 	 for Gorkhaa. C.'l'. 

ç 	
test the.andidate's abilities to deal with lected from Delhi zone in the mann 

ons e ignit u 	 na e o 

abs/ract ideas and symbols and their reta' tioned in sub.para (a) above, 
tionships, arithmetical computations and FORALLCATEGORtESOFpOSTS:Pro, 

	

Other analytical tunctiorts, 	
vided that the SC & ST cand4ate who are 

General English : Questions In this test selected on their own merit without relaxed w2tb. set 
to assess th'e knoifledge 01 Er,9. standards alongwiih candidates belonging lish language its vocabulary , 

 grammar, to othdr communities Will not be adjusted 
share of vac 

- 	:- 

C- 	 - 

—i'-- - - - 

r 

ti 

7,  

1- 



- 	 i• 8 

tinuedfrompage7 I1tu;Juy I3 - 	:ro asnod the index numte, rU num 	ccive the Admission Ceritticate for the 	. date, the 	flicdtes $hculd conIac;the.j 	
•: 

beis These wilibe cosnnui1jcaedIo 
, 

\ 23. Admtsston to the Examinat 

	

Itien 	x,minaIjon 3 weeksbefore the date ot 	concnrnQJ flO9ona 	eflice ot tt,e crn. to 	Be- 	on the seft addressed post cids (sent by 
tore submitting his appitcation 	the 	ndi. 	the candidates viith their exrnnation he musi imrnedi3t9ty Con. 	fl1k)fl. 

applic3lion&) wlh•. 
"Cl. date 	must 	C$fQtIy 	read 	the 	bdLty 	in Six.eight woeks front 

Conditns for the examination and 	afsly 

It;I the concerned Regidnat Otlico ot 	
After decI?r! 	01 I.0 	\• 1 	QI the 

the cirrg tht, 	th 	Commissioji. Failure to do so witi 
The candidate must write himselt that he tuttils all the olgIbilLtyndl. wr,r part ol The eamisret on tn 	cadi. tils indo 	nun: 	deprIve hIm of ay claIm to Consider- 	for tions. The Commission do not un4rtate 	bar/roll number along with his urine, date 	ation. 	 • 	 . 	 the posts of IflSpotor 	f  rqnt r af . 	

Excise/lncome.Tax w 	bc requked to give any Scrutiny of he applications beloo the 	of birth and name of examination while 
NOTE I: Candidates should occuny l.eir Written Examinatpn and aft app4icarts are 	addressing  anycommunication to the Com 

allowed to appear at the examinatio 	on a 	mission.  Communications 
purely provisional basis subject Ii 

of their Selection and appoiltmenf to any 

	

. 	
seats in the Exam. venueaccording to the 	

Collectorafeihargo candidates 

	

from candidates 	
TIcket NO: printed 	his/her Admlslon 

	

their 	not furnishing these particutarsshall 

	

eligibility being verified after the rouh of 	enterlained. 

on 	 will not to- not be 	• Ceflificale as Seating plan will be displayed quesl tQ( any change to any other Collec. • theWritfenParoftheexamlflafflACo(d 	

Admission Cerfificales ing, merely because a candidat 	has 
torate/charge under any circumstances as in the Venue in the same manner. 	
the cadre of Inspectors is COtlOctorafe- for 	th 	written NOTE II: 	Candidates should nate that 	wiSe/Charge.wjse. examinalfl indating the time table or the been allowed to appear at the examlraf ion 

. 	. Answer sheets notbearing the candidates will not be Considered as a ground or his 	examination as also the venue 01 exantin- 	Ro! No., signature and Test form number 	NOTE: SCIST cand idates called for inter- being admittfd finally to the axaminion. 	ation for each candidate Will be issued to 

	

all 	,'iil not be evaluated and suchcandidafes 	view WI I be paid T.A. according to : 	
the-applicants at least 3 weeks'before the . 	would be awarded ZERO marks ., All candidates who apply in respo 	 theordersoftheverflmQflfoflthe date so to 	

. 
of examInation mentioned in para 1 of 	24;if no acknowlodgamentof application is 	subject. this advertisement before the cbsr4date 	the Note. If any candidate doo 	not . - re 	received Withi 	8 Weeks 	om the closing , 	 • 	

Conrxed on pagog 
PROTOTYPE flVEtOPMENT  DIRECTORATEGENERAL -. 	 &TRAINIG(EKTRE . , 

The N 	
. 

flona 	Small Indusiries Corp. Ltd. CENTRAL INDUSTAIALSECUIy FORCE : 	 T (A Govt. of ln d 	Undertaking) 	 . 
- 	Okhla indusirial Estate, New Delhi . 110 020. 

. 
(MINISTRY OF HOME AFFAIRS) 

It 0 Proposed to org)riisu recruitment for tilling 90 
ROcO9iised R a D Centre by Ot 	Crams : PROTOTYpE . : 683735 	 - • 

vacancirts (General-Sd, sc-is, si.g and E•oervccc)non-gj in the post - of Head Constahu IDrixerl. Thu post carrx the - pay scale of Rs 9752S-f t5OEB.3O-tc9 plus uxuai allowances as admissible to the Centrf Government Empfoyee from 

: . 
Totex : ND-31-75003 	• , 

rrie to time besides ration money, w3rhirg arloean, rent free 
3ccommodalior frog medical aid and free unhlorm. (Take home pay aPprpxrmatoty Re 1074) 

With indr:ated . 	 ADMISSION NOTICE benefits. • 2. The rêcruitmenIj Open to all tndin 	tizens: . 

. 	- 
p.D_T.C. a 	emmr Instrute whch hd 	o distinct,on of raving trairred over Ten Thousand profeosionI5 in Tochn 	Tra 	iI,r,ruuncuc 

3 The rocruitmentwilt be organised at 	e 	ces muntioned below for the vaCancs notd against each Interested candidat.rs Should reach We the conrnronce. ptaee of reruitment o25th JULY 1993 at 0900 hrs .3bngwith tir 	iginal Ocational qualifirtion 	ortitares and valid driving licence both for heavy and light vehicles 
. 	: No. 	Coureo 	------------- Qualitication j 

ard 	a Cefate of three years experience in driving. They shouldatso bring with them three copiesoftheirrecenipaesi sIze pholographe. 
Porson belonging Ia SC/ST/Hiltmerrrrbesmon community - . - 

1. 	Etectticrag 	tntermedratxjt 
must produce the ceniticare to this effect iSsued by the District 

Authority in original The Gx-sorwcerrren candatus ehóuld atsobeng their Discharge Cerhfrate, 	haiacter and medical te9o. 	- 	 - . 

i 
One your 	Rn 

o' 	 200/•pm. 10v2 with Snce - 	
ioo be recruited 

: . 
aMathor 
equivalent ' 

ttat - 	 ---- 	- 	
? 
enerat. 	C 	 X$M 

2 	Frttr Maim. (Genj 	do- 	4 	Ono yvar 	•do- 3. 	Fitter Fabrat,j 	MarriciHigh S 	h 	Cnn year 

I. 	Nationat fndi,striat Serrty Academy - .06 	 : 
INISAI Hydcrab3d (Andhr 	Pradosh) 	- 	• 

Wctding 	intofmudiato. 2 	CISF Unit o. tORI 8arda Cujarar 	06 	 02 t 
I 

- 
1O.2protei 

4 	Woodon turniture 	do 	.. 	Or-icr year 	-oo- 

01 	ot 	to, -CtF Unt lRO, 	ongaioro Karnataka 	• 	• 	02 	Of 	01 	to ' 	CISF Unit I-fEC Ranchi (Bitrail 
. 	- Manulacturmg and 

Designing. ,- 

06 	 02 	Ot 	ot S 	dsp Unit PIPS Panki lUPl 	06 	 o 	- ot . 	- 5. - 	Ekictroptaring 	 c year 	•do 	
: 

ot 	tO CISF UCiI FSTPP FarakkalwB; 	06 	 02 	• 	ot 	ot 	to 7 	 -. 	 CISF Unit Ml'T Madras ITNI 	• 	• 	06 

, — J-latt yearty course tee payable in Odtnt lire 	lie or anna 	bdlancu 

02 	of 	Ot 	tO 	- a 	- 	cisr Unit R.ps Kora(Rai,isthin) 	06 	 02 	01 	Of 	10 ' 	CISF Unit OttOc Jorhat lAssawl 	OS I 
vlSi 	Or, completin of sin months hawing. The 	will corriritunco front July, 1993, Resrvabon for the candicturos bolongn 	SCiST 	EChiss 

- 	
02 	01 	01 	10 

. rod 	wilt ho rn4di accoing to Iho rutes entorce How to Aty; Iypud 5p4ron oil plain papgr Qiving 	mplate $idand Otroto 

Nut: 

	

Candidtxs may appoar at any of the place(s) as 	 rrretve ; 	irm:lr 	
g5  

4. Canddatoo will 	i tOstod in thuir knowle 	driving 

I 
,l C"itif:r1t'i 	cvii 

hotoatongwithan Indian Postalorrots 20, 	yibk .n avow 01 Nstc.pTc A/c. Should teach tIre General Marr3gmr 

of 	in light and heavy vehicles and asc in motor methadism, They should ha 	cii ,  to enrrv ou: minor repli'n They w,ll 	lsn be pvr thro igh ., writS-n tentish cOn-vtnnf writing down a simple P555590 in Entisn or Hindi which 	be aDonis adurss on Or belorij 15th Juty,  1993 
Will 	dictated to them. They will abo ho pu taLgh an rtei 	The maths for various tests are dividCd as under - 

I .---.----------------------------------------- 
ENr5,79 

 Light Vetck Othing 	 . 	O Mann  
Heavy Vehicle Diiving - 	 -20 Marks 

• 

. 	
'CENTRAL lSTITUTE 

C) Knowledgo 01 riotor moclitirrism 	- 

- 	- 
OF 

BRACKISHWATER AQU ACULTURE(ICAR) 
andabdityloct,:yout 
minor repairs - 	•  20 Marks 

: 
- 	141, Marshatts Road, Ebmore, Madras-600008 

dlWritlenTest. 	• - 	 25Markg 	- 
e) Interview - 

CORRlGEDUM 	 - 
Reference adeonisoment No. t/92 up- 	Foltowuhip amount stands revised 

20 Marks 
Total- • 

.-.i9Qith 
- 

poared in this paper on 9, 1.93 inviting 	Rs 	t8/- p.m. 	for 	he first 24 apptications for Senior IO5earch Fel. 	rOnths and at Rs 2tOO,. 	for p m. 	the 

Note: Thu 
csndidate should secure minimum to matL out of 20 marks in each tOot 1.0. (a) to (dl abo 

	Those who dd not suro tho mlni'nunr marks will not be permuted to tswships, Junior Research 	Foll. 	rst 12 months Those Who have ap- ships 	and 	Field 	Assistant 	at 	this 

interview 	 appear in We otns ti'sts There is no minimum mWks for the 
5. The car,didatns 5lould 

• 
ed oarimr need not apy again. institute. 	

tst state for receipt of application in For posts Of Senior Reoarch Follow 
possess the following minimum quatiliwtn and other rpouirome n5  . 	a) Age - 

Not less than 24 years and not more than 35 years (Rolsuation to the ootent of 
5 years 	the and ST candidates) 

at S.No,5 and 6, proscribed qualitica- 	spouse to this corrigendum is 15 boris Will irictsde M.Sc. in Life Scion. 	ye from the dale Oladvorrinernent 

ca 	of SC 
bI Educational Cualitication. MatriculatIon or equivalent euainination 

of a 

- 
ceo and for post at S.No,7, M Sc 	parato apphcalions in required for 
Biotechnology, In addition to the quaji- 	- 	h post All other conditions remain 

recognised uniusrtrr,Iwd C)l-  toight. lSlCms. 
For .HiIlrrte8Tribemenje Gerkhas, Garhwalies Kumaonese Dataa Marathes SAdivasis - 	the hight shall be 	60 Cms 	, 	- - 

- Iicaons mentioned in me avem. 	hanged, - d) Cheat. 81 '86 Cms 

I' ment. For posts at S.No.5, 6, and 7 	vp759(fl93 	EN tS/29 
a) Eye Sight (witir or Without Glass) - Distant Vision 6/6 none eye and 	9 in the Other eye.Near ision and 0.8 in the Other eye. 

Government 	f indIa O 
0,6 In one eye - 

II Candidates shsuld not have knock kns or tlat feet ou 

5/, FDA RJ 4 N G 1-1-bS'P1'14L 
9) A 	atid Civil Driving Licence for both heaw, and light vohictes 
h) Three 

	

NEW OEtJl 	00t6 I 	1 
years euporience In driving Clther in fight vehicle or heaw, vehicle or both  G. For on'servicento i  of tire rankof Havildar,  

- Ap 	ications on prescribed forms held the post of Drivey arid who. Naik and Sepoys in the Army and equivalent rank in the Air ForowiNaw, who 
are 	. 	ation of the Course: 3 years. vited irom Indianatita at Retirid from such sorvice after earning his pension: or 

- 
- - 	alitucation 	tO* 2(f2thpass)Ortts Wit5OUtencn,5 fnj 	 alent with 50% marks - 

has beo 	re;.,Jsest otheise,th5n on hk oi 	(egaest r:m Z,iicC 555 russ:: of reduction in has been retnijoud from such sarvico after compteting the Nursing (Prof. and Midwiieuy Col,ed 	- 	wdt be given to Science stu- 
' specutic perIod of engagements other than on his 	n 

request or by Wi( 
of dismissal or discharge on account of misconduct or inofhoonc 	and has been 'mctudes persorinet of the Territoriat Is). 	-  Reecry. Seat for S/C and S/T 

given g(atsaty and Army 01 the loltowung categorfe, namely 	 - i) Pension hotd,v 	co t for 	ntinuous embodied service 	 - 
tot less than 	7 yeam and not 22-112% 	 - 	lttan.22 

it) Gattae-rsjy Awa,d Winners 
years on st Oct. t9g. 112% fcc S/T) iie 

 candfdates 	If such *uitabt"ca 	 bq 	fred to a 

Cendcbte5 frorri En'serviconwn categor), should possess the fOø 
Wmgnw 5can and reuie. 

 7. 	
- 

at Ago - Serene elsa thee, yews to be cksdjcsorg kons 

datosarenotavaitabtetheousoajWlt 
behtIndfnb5roth, 	' 

s 	 (ISulfant .0. ifsoubj 	of esceeçl 35 
- sags. b) Ed.scaon 	quko.( 	85t Pass on Aim 	

'  

' 	 - 	

- 
. 

at 

- 

furnished acsommodaryde 
vetod. Residing m the Nuts'hsHOt, 

arid appq 	ii the /nterview, 
. 	 tosS and ba'ctc by' tho Shertebt loute on podycxaof Rihunay ticket/bus 

. 	 - 
is dempuisoy. Candidates are en- 	 the Vrce Principal 

stoft sm.r lourney. provided the distance travelled each way euoeeds 80 Kmi'. 
- davp 56515  r5)93 

pectod to metll iown eupenses on 	 4A.M. to 1 2 ,00 Nusn on 
- 	 EN  15/94 

Mene, Uniforms and Oftmobi Charges 	 ddys only either by post or in  questing for application forms shouts 	with attosted copies of marks aheet 	appearing in test. 	
- etc. 	 upta 16th July, 	' : 	

• 

sub/nt their mark 	0s 	set to determine 	and ceulilicatos should (each Vir5 	The Cows 	wul stan from 	st Oct., 
heir 

1. Seans: 35 	 fort Saruresy) Can dida tes mc- 
eligibility. 	 • 	 - 	 Pimncipat's oflice on or be fore 30th 	r993. 

	

Compldted .mpplcui. h torms along. 	July, 	- 1993 	No TA will be paid lot 	davp 55320) 93 	- 	 EN  1 51 1 06 , 
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ANNEXURE 
_%V 

The Regional Director (HER), 
ataff selection commissiano 

qre* Read, 
ChLkuti Hilt 8te. 

781 003.  

.---.--'- _J 

ir ozi WL ONLY 

uurNT To ri 	oi IiCt ? 

IZCLU, XNZ TA S TC97 1993. 

i. Centre ciptid $ 
(?lease 5ee pareil 6f tIY. 

2 (a) Mount of lee paid 

(b) I4ode gf pdymeot $ Writa 
1 U CR Pi 

ri 
2 It 1pod  

3. Igme of Cn4i4ate (in 11Gk tatters) (As rccored in atric 

or 1Lqutvle4t Coz?ttti'at,). 

• In Iiiadi, (for Hindi kn9wiag c&didate). 	• 

mui1rir 	- .rTu1C  

• In Lnglh. 

a m $ Write I if I ca1e, 

2 if X&IQ  

(a) Date of birth 
(as rojEd in MtrtuLttOr or ZY&U LLiuivalOut certittate 

1) te 	 Month 	 1 

I 

L 

I 

I 

/ 



&... 

I 
	

2 

(b) Age as on IrS.1993 $ 

We  Are you 
seek"I rezer, tjon a- Ceste/ecnedued rrib4xrvj.(g/Q ? 

X2 Y 0 si1rite 1 for -%Ct1Qdulad Cat 
2 for 	4cdujed Tribe 
3 
4 for Ortho?4di01 	 ed 

Note z 	
t:io hive iLree•iy Joinej Oovt.j 	in Civil 

	

after avjIj 	of tr b*$fjt3 jLv to 	io tIsJ r 	oyien t ru t yr I. to i 	un do: t. U e 

	

7 ij Are you $*ckj 	gu 
('1e, 	e pare 4 oftht' rotjc), 	ei 	 No 

If y, indjt Sup- of p.s: 6. 4 ui tho Notje unaer Which 'ç'e re1xtt 	is 
tsouh by you. 

tJiXi' EVL. 	SE.t 	
TO NOZL 

	

(r) UND.R P;A 	4 () MU 	dRfl'. i 	tXAc1 3U.8 P1RA 1,.. 
I UWR 4 (b). 

of QVL, L.rlkloyfjis 5 ttO full. prticux3 Viz. with 
&drez wero woxkjr. 43d 1et from which ior)u 

* 	
. 

Zrtdjot the Categort5 Of po3ts (vj, AIJS
as the CU y bep applied for in rder.f 	 A cacdjdote will not be COji$jej 	

for the post(s) fr whi prefer gnog is not 

-- I$t 	11 	III 	IV 	V 0 18 04 80e pare 1 & 17 of the notice ) 

9, Zducj,j 	
s irtte 3 If Jredu.t. 

4 if Post 3ra 
duste 

n 

'S. 

• I 

iii) 

8 o  



"C.  

VW 	

0000  3 MM 	

'I 

ALbIDSNCY. $JTu 
(e) iti$e!1.ihtp Code i 

1 if i Cttjz of Lndja 2 if a 8ubJ'ct of Nepal 
If a eubject of anutan 4 if aTthet 	(e1uee who c,me over to India bet ore lxt Jaiuiiry, 1962 wth the  ifltéttO3 Of p 	ent1y 910 tting in Zndte or, S a parscn of Indian Qrijth who heø mivatau from 

African Contrj,s ot eny 	U(3*1dr4TJ1O Uit'cL  Repubtic f 
and Zal sib t)Zmia,MeJj, Zair,ItJt,pja. s Iraq, (Please se para 3 of the $OUce) 

(b) Rejcentj,,j Address 

I) in Itindi. tor Hindi knowing candj4t 

- 

Pn ooi 

ii) In LncJlj9j 

'9 	 7r.. n, 

.- ---. - 
- - 

Pin cote 

x cwg I.I'.L 

I hsrcb' declare tht •11 Vtstoments raade in this aljetj 
are tru, cznplote and oorrect to the be3t of my knowle4e n beljf 
In ts avant of iy inf 	beL 	ound uuaiv or nc eut or ifletithjjjty being detected beore or after the exJA •  zT  is  li1e to be Cance led, I have not etmjtted any other applijeAtLQU Aor ts I have reed the provj3j 	in the Notice of the Comission  oar f'tlly and I heresy wdert,ke to abide by them. 

I further dalre that I fugul, ll the conditlaqs of elt -4.1 biljtj reaerding je iinjti, 	 cuif,-, atc, prea cribed io: adniz s ion to the x a'ifl at ion, 
IIM Gld ,* dec1ro that £ nave n.vr been convicted by  44y  Court of  

Place * 

Date , 

gt. o the Cndjdst., 

S 

1rjte , 



ANNEXURE - 7 
F.No.SSCG-A-l1Ol3//93_E xam (vo l,II) 

Government of India 
Staff Selection Corrnission 

Deptt.of Personnel & Administrative Refopus 
I.iinis try of Hom€ Affairs 

Regional off ice(NER) 
Guwahati-731003. 

Dated,1 0 O 9  
T 

-1 	 1 

uü:- Interview for the post of________________ 

Sir/Madam, 

iDlease refer to your appl.icatio ±or - the above examthation. You 
are re.uested to ap)ear for thei personality tesVlnterview at the • 	place, date and time mentiDnedelow. 

Date&Time 	 Elace 
• 	 0 2 1 	1 	 tegtons1 Omoe (NER) 

- 

N6ba (5raba R. d, 

I 2 V 

A 	 ObOIiIkUthi HAl Side. 
V V 	 Guwabad.781 003t 

• 	2. 	Please note that your candidature is purely 'povis tonal. If tt 
is found later at any stage that you do not fulfil any of the condi-
tions of eligibility laid down in the notice of the:above Examination, 
your candidature will be cancellea and fl) appeal against such cancell-
ation will be entertained.. To avoid inconvenience later on, you are 
again advised to check carefully before coming for the personality 

• 	test and satisfy yourself that you fulfill all the conditions of eli-o 
gibility sucn as caste, ae and educational •.jualif.catins, etc. 
3. 	You ure requested to bring with YOU the following certificates 
in original as well a their attested photo copies :- 

In case you belong to 5cheduled. Caste or 5cheduled Tribe cate-
gory the caste certificate from the competent authority of 
your District in the prescribed prforma. 

If age relaxation is claimed then the relevant clause of the 
notice -(aavertisemenb). should be mentjoned on a separate sheet 
and proof in support tnereof attached aIongwith it. 	 - 

If the candidate is an ex-serviceman, tnen 
the complete discharge certificate showing 
ment, date of discharge, reasons for relGa 
pensionary benefits, atc. and also furnish 
unoertaicing in the prescribed proforma, to 
an ex-srviceman. 

he should produce 
the date of enrol-

se from the Army, 
certificate and an 
prove that be is 

If the.candidate is orthopaëd.ically handicapped, then a PH 
certificate in the prescribed proforma from competent autho-
rity stating that the candidate has 40°, or above defect or 
deformtt' whichcauses Lnbrierence with the normal functioning 
of bones, rniiscled and joints. 

•.... 	2 	..... 	, 

T 



F 
 

-2 

MatrjcajatjorVs marks.sheeLs and certificates (issued by the 
oaru ar not by the Principal of •the concerned school) showing 

your äbe of birth to prove that you are within the prescribed age limit, 

Hr.Sec ,/Irteedidbe mar 	het  
s 	 degree certificate and marks- 
iheet or post .jraduate degree, diploma certificates, duly ssued by the Board or Jntversity and not by the Principal. 

() 	in case you are alreaäv serving in a Govt.Deptt. or in an Un- 
dertakin, a o. Cbjectjon Certificate from your employer, 

this call lGLbe Bjorahjca1 Data fos in tn- sent herwjth duly i:ilij in and the rlevant documents in 4
origira1 and their attcsted photo cbpies.hile coming fbr the erso-
naliby Lest, You shoud also bri 
ph 	 ng your four recent passport size 

otogrdphs, In case you fail to adhere to any of th above require-
-ments your cantdature is likely to be cancelled. 
5 . No travelling 	

oher expenses will be paid by the Commission 
for at tending te Pesaa i ty Tes inte tew. However, Schedu led 
Cas te/Sche-duled Tih àndjdates ca1lec for interview and Who are 
required to travel more than 80 iKms, each way will be paid TA as per Govt. o India 1

s order t.o this ffct. Such cCndidates will be 
rejred to furnish details of their journey and produce necessary 
_poof in supor of their ciim. TA will be payable only on production of documentary rDof to the effect that the candidate actually belongs to Scheduled Caste/Sc'he ,

1e1 Tribe cateqory, The above mentioned con- esstons will not he 	
to thoa Scheduled Caste/Scheduled ribe candidates who are already in Govt. het, 

iy other Ci1ac 
tri'yu; present: aadress should be coanjcated 

-to the. Comtsjo aorice alorgjth one envelop hee 
3ltp, Shoitng _{OUr roll numbr, neire and ne address in capital letters, 

-1. 	
In case you fail o attend he tnteiew on th sceulej date -md time it will be persu;ed thaL you are not interested in the post wmand 	

candtdathre wLli be Lr(=.tod as cancelled, 1,6 further comes- 
)ondence will be entertained th this regard. 
. 	

Please note that the ciate .ti.ie and venue assigned to you for 
Peisonality tesb is final and' no chanje would be periLted under my circums 	

The late ccme•r will not be admttec3 for in tiew 
n candidate will be allowedj to, be int:rvje\d on provjsjona] 

)asis under any CtICdmStCIICCS The cC1jdate must produce the certj 
icets (i'iatnLculCttOfl/5c marks sheets and certificates and Cradu- 

marks sheet or degree issued by the Board & 
niversity respectively showinq clear ete cf a 
cademtc UalLfLc 	 acquiring the minimum atjon by .  the CCndLdCtC. The degree or certificates 
.ssaea by the pnincpa1 shall riot be enterta1. under any circumstrices 

You have 4n 
option to converse in English or Hinth during interview. 

.0. 	All 	rras)rafle in this 	gard musL only be - aderessed to :- he Regional Director '(NER), Staff aelectjon Commjs 
toad, henikuth 	 ion, abagraha j Hill Side,  
xaminatjon and 	 Guwahati - 781003 quoting the name of Roll 1o, in your communication 

1nclo : As aoove. 

Yours faithfully, 
ç, ,v, M 

(S. N. IHtJYAP%) 
eg1ona1 D1rotv tNER) 

staff S61 ac t I on COmWjSSIO 
Gnvernment of Indi. 

G uwahatJ 

I 

C; 260494, 
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STAFF SELECTION COMMfSSfON 

REGIONAL OFFICE, (NER) 

AJated 13th Feb,1995 

To, 

ri Jhuntu Dasgupta(4810005) 
C/0 0  Smti Dipalj Dasupta, Road N.08, Arurdhatj Nacar, 
Tripura vest, 
P/C. 799003 

Sub.: Inspector of Cia/IT Exam,1993 - 'flatter regarajng 
Sir, 

"ith reference to your application for the above stated exam I am to state 
that you have been Oclared to have passed the examination Provisionally. It is seen that you have claimed age relaxation under Sub..para 4(e 	

Ie to departmental 
) of the notice of the examjr,atjcn. Ae relaxatior, under this sub-ara is avail 	

candi.. dates who have renderej not less than 3 years COfltjr,5 and reulr service as on ,8,1993 pr,v 	they are working ij posts which are 
in the same Ijr,e or allied cadres and where a relation-ship could be established that 

the service ren*ered in the department will be useful for the efficient discharge Ot recruitment is is being made. 	
,-dutis of posts for which the 

You are requested 	pruye with documents that you are working in a post which is in thesame line or allied. Cadre as tht of Inspector in CE/IT and 
where a relationship could be established that the service rendered in your department will 

be useful for the efficient dischare 
of dutj5 Of posts for which the recruitment is 

being made by the Inspector of GE/IT Exam,1993, If you are not able 
to establish the nexus as detailed above 
to claim age..relaxa 	 you wi 1.1 not be entitled j011 under sub-para 4e) of the notice of the Examination and consequort1y your candidature wills stand cancelled. 

Your reply should reach the undersigned by 1/3/95 
PoSitively 

Yours faithfully, 
ç 	A, - 

( S4N. Bhuyan )/ 

fI 	10 	 . 



ANNEXURE _W9 

40 

To 
fl...A._. 	 - 

tff electien Cozn.ilori, 
henikuttj Hill 

4abagraha Roau. 
cuwahtt - 781003. 

Subjects- I()oGctr of C€rtra1 EXCi5e/Lucome tax 

-exvn0 1993 	mitter r-arth. 

Sir, 

1i invjtig a rfiernce to yuur letter r1. 	o- 
A 11011/23/9395/Nri/527 daeei 13-2-95 othe subject 
cited 4bove, £ t subinittij hrewjth a certificate 
regarding my pest to which I am servicq at present as 
desired. 

I hope that the service rerdered iii the Iidjar 
Audit & Accounts leoartnent so fr will be useful for 
the etficiett discharge of uudes of posts for whtch the 
recruitnet is bEi:J ne by the i:isoector of Central 
Exci3e/Incme. tx Lam, 1993. Therefore, I re Auest you to  
kt:idly consider ae relaxation under sub para 4(e) of 

the ntjcef the exn. and oblige thereby. 

I. 

tours f14thfuUy 

( JL-iU.UU D/UTA ) 

C/G 	Dipali [4u?ta, 
Rø 1d ric. 	8. Arucdhutj- 
rajar, Trioura 4et, 
?iri-. 79903 

0 

I 

S 

I 

S 



• 	 4 -1 

% 
L 

This Is to CertUy that •ri Jht1ftttj_L4a8quP1Ga 1  
Accountant is in service in this otfie from 11-i1-(1f. 

The Post of Accountnt/AudjtØr in Indian  
Audit ' Accounta Department is the s-witch board of the, Depa 
rtment. The main function of the department is to watch the 
accounts of the states as w e ll as to audit of the some Which 
are nainly centralised in Govt. recelpt8 (tevenue) and 
xpefldjtuy'e. It is al'o nn by the Deptt e  that the revenues 

of the various department which are the rain source of Int'ome 
of the ntates are aotually oollecte't and deposited in Govt. 
accounts as per rules. 

The sphere f function if the post of Accountant 
in the Deptt, is detailed below s 

Inspection of Trea3urje3 

	

	Collection of levenuea & 
atn tenance - 'ç7. 

Comptlritjon of Acc aunts 	Rcetpts 	Payments 9  
3, Forest Accounts 	Reeipt(nevenue) & Ex:andjt'ire 

P..D. Accounts 	- 	ceIpt(R.'veno) & xpenditure, 
5, Loan Acco nts 	 it(RoVn?Je) ' Exndttue, 
C. Deposit Accounts -(a) Peraocal Deposit 74  Loca.Fu 0  

(h) 	venue Civil Corts Depoj. etc. 
7, Reconciliation or D 	rtental Arcounts, 

To attend the reconcjlthtjon part.' 	rncI when the 3ate 
Govt. officials reported to this office. 

9. Re fund of Market Loai s and In e at thereon (taken by te :;tate Governrient), 

,. MJ 	Ce oi /?'iJ 	 c /4 

,,, 	o/isqu'v1 oJ 	 tL c— f 

-V.. Co P7 
,tCt' 

S 

S 



NNEXURE - 
No.SSPGA. 1 10I1/28/93_95/NomI/ç 

9 

(o o) 

- 

STAFF SELECTION COMM iSSQN . 	 .. .- 
r 	 : 

- 	 REGIONAL OFFICE (NER) 

• 	'.UL 	-- 	•. 

Dt. 30/5/95 

To, 

Sri Jhuntu Dasgupta(4810005) 
C/O. Smti Dipali Dasgupta, 
Road No.8, Arundhatj Nagar, 
Tripura West, 
P/C. 799003. 

Sub.: Inspector of CE/IT Exam,1993 - matter regarding. 

Sir, 

Please refer to the show-cause notice issued to you vide letter No .SSCGA.lio 11 f28/939S/N01/s2? dt.13.2.95, 
and your reply to the show cause notice dt. 23,.95 

The matter of your eli1bi1i.ty has been looked 
into again. As your duties as Accountant in AG(A&E),Tripura r 	do not have nexus with that of the post applied for, you cannot 
be treated as eligible for the Rectt. of Inspector of CE/IT 
etc. Exam'93 as per para 4(e) of the notice of the aforesaid 
examination. 

As such, your candidature for Inspector of CE/IT 
Exam'93 is hereby c.anceiied. No further correspondence in 
the matter will be cntetaThed. 

Yours faithfully, 

fAJ, /) 

( S.N.Bhuyan 
Reiona1 Director(NER) 

Copy to :- 

Sri S.M.Khanna 	Under Secretary(N),5ff Selection Commission, New Delhj•-3 for information. 

(zs& 	 ( S.N.Bhuyan Lr 
S 

S 

S 

S 

- 	 - 
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NOTICE 

• RECRUITMENT TO THE POSt  OF INSPECTORS OF CENTRAL EXCISE, 
INCOME TAX ETC., 1995 

No. 	3/395.p$p. 	Staft 	SeIactn 	Corn. 
mission will hold on Sunday,th. 3rd Do. 

other Backward Classes must subm 	req. 
ulsite certicates (as per Appendix.VH) 

Persons withdisability attribulabfe to 
miIary service, 

in 40dition to the age rataxation provided In 

camber, 1995,   a competitive Examination 
for recruitment to the f011OWing categories 

from the competent authority as mentioned 
therein alongwith their applications for the 

Gallantry award 	nners. 
- 

terms of item (1 ) above: 

upto the age of 35 years (uo 40 years 
of posts:. 	 . examination. 	Otherwise, 	their claim for NOTE-f: Es-Servicemen who have already fOr,rnrnbore of Scheduled Castes/Sche. 
A. 	Preventive Officer (Ordinary Grade) in OBC Status will NOT be considered. • 	 in civil side after duted Tibea tn the case of widows. di- 

Custom Houses at Bombay, Calcutta, 3. NATIONALITY/CITiZENSHIp: A candi- availing of the benefita gwen to es-ser- vorced 	women 	and 	women 	Judicially 
Goa, Cochin, Madras and Vishakapat- date must be either:- 	 • vicemen for their re-employment are also separated from their husbands, who are not 
flam. 	 - (a) a citizen of md'a or 	' 

eligible to the age concession, However. 
Such candidates will not be eligible for the 

remarried. 

B. 	Examiner (Ordinary Grade) in Custom (b) a subject of Nepat, or 	 • 	• • benefit of reservation. 
(v 	upto a maximum of 3 years (8 years for 

Houses at Bombay, Calcutta, Goa; 
Cochin. Madras and Vishakapainam. (C) a subject of Bhutan, or 	 • NOTE U: The period of caH-up Service of 

SC/SD to candidates who we bonsfide 
iapatriates of fndian Oriqin from Kuwait or 

. 	Inspector of Central Excise in different (d a Tibetan refugee who came over to 
India before 1 St January, 1962 with the 

an ex-servceman In the Armed Forces 
shall also be treated as service rendered in 

Iraq and have migrated to India after 1 5th 
Collectorates of Central Excise. 

Inspector of Inme-Tax In different 
intenhiono1permanentlysettlinginl,.ia,or theArmed Forcesforpurposeofpara4(b) 

May, 1990 but before 22nd November, 
iggi 	in 	acrdance 	with , DP&Ts 

- 	
charges.of the Commissioners of In. 
come.Tax. 

a person of Indian origin who has ml- 
grated from Pakistan, Burma, Sri Lanka, 

above. 

NOTEIII: Forany sevicemanotthethree 
O.M.No.15OV11/9O-Esn(D) 	dated 
2211.1991. 

Assistant Enforcement Officers in Di. 
East Atrican countries at Kenya, Uganda 
the United Republic of Tanzania (Formerly 

Armed Forces 01 the Union to be treated as 
Ex5fViCeman for the purpose of securing 

Upper age limit Is relaxabte to retren 
cbed employees of Chukha Hydel Project Enforcement rectorate of 	 (FERA). 

GradeflofoelhjAdminisfratjonsubor. 
Tanganyika and Zanzibar), Zambia. Mala- 

Kuwait 

the benefits of reservatiQn, he must have 
already acquired, at the relevant time of 

Authority in Bhutan who were directly re- 

.dinate Services. Iraq with the intention of permanently set- submitting his application, for the post/ser ,  
cmiIed,IoIheextentofregursrjjcere. 

. 	ad by them with the AuIhoIty (parlo1 of 
PAY SCALES:-(i) Rs.1640.60.260.EB. fling in India. vice, the status of es•serviceman and/or is rejular service rendered by the retrenched 
75-2900 for posts from (A) to (E) Provided that a candidate beionging to ca- a PO,ihOn to establish his acquired enhit- eI)yees will be decided on the basis of 
(ii) Rs.1400-2300 for post under category tegories (b), (c), (d), and (e) above shall be tement by documentary evidence from the .titicate issued by theChuktsa Hydel Pro 
(F)above. - 	persorrinwhosefavouracortilicatuofeliqi. competent authority that he would be (e- ftAuthorfly) 

2. VACANCIES: The firm numberof vacan- bility has been issued by the Government 
of India. 

ieased/discnarged from the A'med Forces 

. 	tfIt 	1110 stipulated period of one year ' UPPOf age limit is retaxable uptothe age 
des has not 'et beendetprmne-Rex . 

from the 	dale / 	40 year, (45 years f 	Scheduled 
Vatn for Scheduled Castes, Scheduled 
Tnbes, Other Backward Classes, Ex-Ser. . 

A candidate in whose case a certificate of 
eligibility is necessary may be admted to 

closing 	(29.6.95) orcomple. 
'on Of hiS assignment. 	. 

Caste/Scheduled Tribe candidates) to the I 
departmental candidates who have ren• 

vicemenand PhyslcallyHandicappedper.  -the examination but the offer of appoint. THE FOHM OF ChRTIFICATE/UNDER. 6rednotIessthan3yearscontinuousand 
Sons (Orthopaedicatty Handicapped only) mont will be given only after the necessary TAKING TO BE SUBMITTED Bv A CAN. regular serviceas on 29.06.1995 provided I 
shall be taken Into account as per position eligibility certicate has been issued to him DIDATE SEEKING RESERVATION AS they are working In posts whh are In the 
repsafled byeachdepartmenlforeachca. byIheMinistryiDepartmenIwhichisad.. EX-SERVICEMAN ARE GIVEN IN AR- same tine or allied cadres and whefe a I 
tagory of post. 	 • 	- 	- istratively concerned with the post where PENDIX II & III. 	-.. relation-ship could be established that the I 
NOTE I: Physically Handicapped candi- the candidate is Wrely to be apolnted. EXPLANATION: The persons servIng In *!rvice ronderd In the department will be 	I 
dalesareNOTeligibleforthepostsat(A) 	4. AGE LIMITS: (a) 18.25 years a 	on 
(B). (C), & (Eof Para 1 	 /1:8l995 for above. 

the Armed Forces of the Union who on 
retirement from service,.tvould come under 

usefulfortheenidentdischaigaofdutiesot 1 
POStS IO( which the recruftmete Is b.tn 

NOTE II: SC/ST candidates who siish to . 
all posts (i.e. he must have 

been born not earlier than 2,8.1 970 and not the category of ex.serviceman' may be made by this examination In terms of 

avail of the age relaxationkesgrvafjon ad- later than 1-.8.1 977). 	 - permitted to aPtly  for re-employment one DP&AR's O.M. No. 4/4179EsttD) dated 

missibte to them n,ust submit the caste NOTE: CANDIDATE SHOULD NOTE er before the completion of the specified 20.776 6 DP&TI O.M. No. 36014/4/79 	I 
certificate from the compefent authority in. THAT THE DATE OF BIRTH AS RE- terms of engagement and availthemsetves EsIt(D) 	dated 	24.10.1985 	0 M N,i 
theproformagivenatAppendlx.V CORDEOINTHEMATRICULATION,SEC. of aliconcessions available to es-service- 15034/3187-Estt(D) Dated 7.10,198 	unti i 

NOTE HI: The Orlhopaedlcally Hand)- ONDARY EXAMINATION CERTIFICATE 
OR AN EQUIVALENT 

man but shall not be permitted to leave the 
uniform until they complete the specified 

O.M.No.15012/I/88.Estt 	(D) 	dated 

capp.d: 	The 	Ohopaedicalty 	Hand). 
capped are tlse who have a minimum of 

CERTIFICATE 
ONLY ON THE DATE OF SUBMISSION , term of engagement in the Armed Forces 

of the Union. 
All Group 

40% Physical defect or deformy which OF APPLICATION WILL BE ACCEPTED Three years continuoui and r.ge)ar seMce 
causes an Interference with the normal BY THE COMMISSION AND NO SUB. NOTE IV: This concession of applying one Office 	I 

functioning of the bones, muscles and SEQUENT REQUEST FOR ITS CHANGE year betoru the completion of specified TerritorY) as on 29-6.1995 futtifling thej,  
- 	 : Joints. - WILL BE CONSIDERED OR GRANTED. terms of engagement is not available in texus will be eIigle to be coøeIdereds 

Candidates who wish to be considered 
against 

(b) Age 	ncessIon for Ex.S will be allowed 
' accordance with the orders issued by the 

Educational Qualilications 	i.e. 	the 	non- 
graduate Ex.S are required to compjete 1 5 

deparlmental employees for gant of age 
!05atiOfl under this sub.para. 	• 

vacancies reservedforOrthopaedi. 
cally handicapped must submit requisite Government from time to time and they wll years of service (and not 1 4 years) on 1 st,NOTE 1 : Departmental candidates 	- 

Aug..st, 1995torbecoming 
certificate as per Appendix-tV from the 
compatent authority as ment'oned therein 

allowed to deduct military service from 
their actual ae and such resultant age 

adeemedgrad. 
uate. Thus, those non-graduate EXS who 

plying under this sub-pare, must Submit a 
Iistofdufiesperformedbythemintepres. 

alongwith their applications for the exarnin- 
ation. Otherwise, their claim tot OH Status 

should not exceed the prescribed age limit 
by more than three years. Candidates ad- 

have not completed 15 years of service as 
on 1.8.95 are not eligible. 	. 

ent post, duly certfied by their office, as por 
Appendix-Vhf alOngwith their applicatlocts I 

will not be considered, miffed to the examination under this age (c) The upper age limit as prescribed abova to bnabl. the Commission to decide their I 

NOTE 	lV 	OTHER 	BACKWARD 
concesslonwillbeeligibletocompeteforall willbefurlher,etaxablo;. eligibility. 

CLASSES; TheOBCs for the purpose of - the vacancies whether reserved or not for (i) upto a maximum of We years it a candi- NOTE 2: Candidature of person who Is 

the aforesaid reservation is per orders of 
ex-servic.men, 	 - date belonçs to Scheduled Caste or Sche. admitted to the .xamlnatlon under age re 	I 

the Government of India issued vIdi An ax-serviceman means a person who ' duted Tribe; laxatlon as a depertm.ntal cindidale and I - 

O.M.No.3601 2/22193-Estt (SCT) of 8th 
has served in any rank whether as a corn 
batant or non-combatant in the Regular 

(ii) uplo a maximum of three years (eght 
years for SC/ST candidates' in the 	of, çasa 

whoresigna from service, after submission I 
of application, is liable to be cancelled. 

S.ptember.1993by1h.MintstiyofPerson..., 
net. PublicOrievances & Pensions (Depart- 

myNavy'AIr Force-of th.Jndlaxpnbn Deleric. Services Personnel disaoIe, 5,4l cajdidates In Government Service 

mant of Personnel & Training) would 
and 

- operations 	during hOs;riitió 	iti 	any .ihEtt 	-'pen 	nent.o. 	n. £umporr... 
F comprise, in the fIrt phase, the castes and 

communities which ar. common to both the 
who retired from such service after earn 

Ing hIs/her pension: or - 	
• 

foreign country or in a disturbed area, o in 
peace ime and released ass consequence 

.capacity4.or as workcharged employeo 
Other than casual duty or daily rated em 

lists in the reportof the MandalCommisajor, 
and the State Government's lisle. 	- who has been released from such ser.  

thereat; 

(iii) uplo a maximum of 'three years 	I 

pioyees or those serving under Public en- I 
terpriees, wilt be required to submit an I 

- 	
. 

The aforesaid lists of OBCs have been 
vice on medical grounds attributable to mill- 
tary service or circumstances beyond his 

candidate belongs to Other Backward 
Classes in accordance with QP&T's O.M. 

'undertaking that they have Informed In writ- 
ing their Head of Offlc&D.p.rtment that 

published In thG Gazette of India dated 
13.9.1993 vlde Ministry of Welfare Resolu- 

control and awarded medical or other dis- 
ability pension; or 	- 	 - 

No. 	4301 312/95'Estt (SCT) dated 25th 
,Ianuasy. 1 figS; 

they have applied forth. examination 
Candioates should riot. that In case a corn- 

tlon 	No. 	1201 1/68/93-BCC(C) 	dated - 	 - municstioi, is received from their employer I 
10.9.93 (&tdin the Gaz.ttl of India Extra (ill) who has been r.feaS'd, of h.rwle than - (iv) ripo a mnximum of three years (elrllit b the CommIalon wlthholdlngperrnlselon. I 
Ordinary, Part'I, Section-) No. 163 dated - on ),Is own request from s uch service as  it  fears for !3C/iT candidates) in case o to the candidate's applying for appearIng it 
29.10.94 vId. Ministry of Welfare, AshIu- 'result of reduction In establishment: or Border Security Forces Personnel Disabled' 'the .xsmlnatlon, theIr applicatlorra shaH be 
tion No. 12011/9/94-8CC dated 19.10.94 liv) who has been released from si.cli sur. fl oer-alioIrs during Indo'Pek hostilities of• r.Iect.dlcandldature ,  shall be cancelled. 	- I 
respectively). 	The 	candidates 	seeking vice after completing the specitic per iod of 1971 	and reloased as a consequence  "NOTE; Th . D.pailmentel candidates may I 
reServation as OBC should belong to one engagements, otherwise than at his own tlroro 	 Isand their applications dIrectly to the Corn- 
of the castes mentioned In the above noll. request or by way of dismissal or dxchargn iv) 	po a maximum of len years if the 'mission after IntimatIng to their Head o(.) 
fications and should also'be excluded from on acoount of misconduct or inelticiency, candidate is a physically handicapped per. office/department and need not send aij 
the creamy-layer as mentIoned In .DP&Ts and has been given a gratuity, and include:; 'jon. Fi)r candidates belonging to SC or ST other cops' through proper channel. 140w- 

M. No. 36012/22193'Estt (SCT) dated 
8.993 

personnel of the Territorial Army of tttol- r- atsgc ry  wno are physically handicapped, ever, in case, they decide to send a copy I 
lowing categories, namely:. the ,ntxmum relaxation often years per 'through proper channel, they must ensure 

Candidates who wish to be con- (I) Pension holders for continuous timbo.. inisuib efor physically handicapped (Qrtho- 
 q4gainst vacancies reserved for , 	 died se;vIcr 1 	 - 	 . 	 . 

7 
.. pae:oally landicapped) parsons shall be,- 	..' 	 c 	 rwContnl1bd 
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that the application comll.t. InI, re. admissibte to Sons and daughters 01 EX NOTE II: The Commission reserves the 	cise, De1hCi 
spects, should reach Staff Setectk,Corn- servicemen' and to persons belonging to , right to cancel any centre and ask the can. 	centre, they wot) 	bs 
mission by the Closing date. Appliptions 'Other Backward Classes' or to those EXS didates of that centre to appear from an- 	as Inspector O4C  N~-  

shatt be rejected if received late aird/or no? who would otherwise be 	nsidered as other centre. The Commission also teserve 	C4andigarh, J & IC  

. complete in • all respects as prnvkied In 
rules. 	 . Generalcandidales intermsol Note Ibelow 

Para 4 (b). Service Clerks in the last year 
the right to divert candidates of any c.nt 	but not in Haryana •,  
to 	 to take th. exathW '. 	 . 

6'Np PERSON: of their 	ur service are not exempted 
some other centre 	 NOTE uv 	Candid Thq,e 	the 

ation. 	• 	 itwp.ctor 

j Who has entered into or cOntrcted a from payment of fee. Remission of fee may 
be alwed to thoae repalriates from Kuwait 

poses oi 	of lnme-Tax lGoa 
NOTE:III Candidates applying forthe poets 	Z0fl 	WOU 	be 	OOèntd in the organisi' 

marriage with 	a person ha 	a- 
or iraq who are not in a position to pay it. lnspeor ol Central Excise from Haana 	tfl of CC, Banae and wou 	haefô 

.  
spouse living; or may kindly notethat the poatsot tnsp.ctors 	WOfk nOtorinGcabutalsolnthe tncom- • • 

Who having a spouse rwlflg,lien: Candldatesshoutd'paythefeebymeansot ofCenlralExciseinHaryanaStatearen. 	TasOffiCaslflth.StlteCH(*rnataka. 

: tered into or contracted a marriage with Central Recruitment Fee Stamps' and troved by the Collectorate of Central Ex. 
any person, shall be •ligibt. Ir *p IPOS on&.  The CRF Stamps are available . 	 . 

. • 	 TABLE 
pointmentto service.  at the counters of Head Post Offices, sub. . . 	 . 	 . 	. 

S 
Provided that Central Government n, If 

offices and all the Depth. Post Offices 
of the country in the denominations of As. entre of 	Name ofttie 	Address to which applicatIon 	. 	Post Offic 	a(  

I 
'satisfied that such marriage Is permissible • Rs.1w. & Rs201- . TheseRecruitment Examination 	Zone atongwith 	should be sent 	 which Postal. ' 

, under the personal law to such peis 	and 
the other party to the marriage 	pplable 

Fee Stamps may be pasled on the top right numeric cocte ot 	 Orders shoufd be • • 
each State/liT In 	 (Mad.) paVable. ' and there are other grounds for so doing, 

hand 	rner of the application form or In the . 	 (braets)  
exempt any person from. the operatn of 

earmarked for the purpose. • ...___..... 	.--- -•-.- - _______________________________________ 
thlsrule, ThsuRecruttm.ntStampsmustb.got I 	 2 	 3 	 4 

7. The cfecjslonofthe Commlas,on as 	
,
th.  

cancelled from the counter clerk of saId _--.___• 
( •ligibility or othecwise of a candidat 	for 

post offIce or any other post offIce wIth 
the data stamp of his oftics In such a 	• 

' 
Shimla 	Himachal 	(1 1) Regional Director (NAL 	• 	Làdl Road, Post • admission to the examjnation'shaH be froak manner that the Impresalon of the canS Pradesh 	Staff Selection Commission 	Oftic.New Delhi 

S. No candidalewilf be admitted t'the c.tlarton stamp pa.rtlally overflows on f3lock'lo. 12,CGO Complex - 

examination unless he holds a certiflcie of m. ApplIcatIon Form Itself, taking care at - 	 Lod i Foad, 	. 
admission from the Commission. Thscan- the same time that the impression Is dear 

. 

- 	 New Delhkl'10003 
didate must take the examination zifhe anddistincttofacilitatetheldentjticationof Jammu 	Jammu& 	(12) 
aliottedcentreof examination. 	- ,  dateandthePostOfficeat'anysubsequent Srinagar, 	Kashmir 

Any attempt on the part of a andidiie to stage, After getting the Recruitment Fee 
obtain support for his candidature bany Stamps' cancelled from Post Office, the Chandigarh 	Chandigarh (13) 
meansmaydisqualilyhimforadm1ssrn, candidatesmayeubmittheirapplicalionslo 	' Jalandhar 

A candidate who is or has boo( ii  IheconcernedRegionalOfficeoftheCom. Ambala 	Haryana& 	(14) 
dared by the Commission to be gulL. mission in the usual manner, after complet- Punjab 	(15) 
(I) 	obtaining support for his candiUltke ingotherformalities. 	 . Delhi 	Delhi 	(.16) 

by any means; or 	
,, 

Fee can also be paid through Indian Postal Jaipur 	Rajasthan 	(17) 	 * 
impersonating; or 

procuring Impersonation by any' 	r- 
Orders payable to 'STAFF SELECTION Jodhpur 
COMMISSION' at the Post Office as mdi- Kota 

son; or 	 10. catedincolumns4oftheTablegivenbelow 
'  UdaipuJ 

submitting fabricated documents or para it 	The Postal Orders should be  

• documents which have been 	M.  crossed'A/CPA'rEEONLy'an j shouldbe • 

pered with; or valid for at Iest 6 months. IPOs should not Shagalpur 	Bitiar (18) 	Regional Director (CI) 	Kutchery Post 
making statements which are incol e dt 

1 

have been purchased prior 10 the Date of 
Darbhanga 	 Stall Selection Commission 	Olfice;AIlah.sbad 

or false or suppressng material ir or- 
publicajion of this Advertisement. Candi- 
dates should write their name and address Patna 	, 	 8-AB, Bell Road, 

mation; or 
on the Indian PostalOrders atthe specified Ranchi 	 Altahabad-211 002. 

resorting to any other irregular oriirn- place. Agra 	Uttar -(19) 
proper means in connection with his 
candidature for the examination; 

NOTE: (i) Fee once paid will not be re' Allahabad 	Pradesh 

writing irrelevant matter Including ob-  
funded under any.drcumstan-' Dehradun 

scene language or pornographic mat- (ii) Fee paid by cash or Bank 
Gorakhpur  

Kanpur tar in the Script(s); or 
Draft or Pay Order or Cheque Lucknow misbehaving In any other mannel In 

th. examination hall; or 
will NOT be accepted and the Meerut and 
application of such candi- 

vranasI; 	' using unfair means in the examination dates are liable to be rejected 
hall: or at the discretion of the Corn- 

(a) 	taking 	away 	the 	queslon mission. 20) 	Dy.. Regional Director 	Ralpur Hud 

booklet/answer 	sheet 	withhimllrer 13.CENTREOFEXAMINAT1ONANDAO. Gwalior 	' 	 .Pradesh 	SlattSeleclionCommission 	PostOtfice: 

from the examination hail or passing it DRESS TO 	WHICH 	APPLICA11ONS Indore 	 'Nishan Vrlla' 

onto un-authorised person during the SHOULD BE SENT: 	- 	 - Jabalpur & 	 F, Jalvihar Colony 

conduct of the examination; or ne The candidate 	must 	select only O Ralpur (MP).492 OOt Raipur 	- 
r 

harassing or doing bodily harm to the Centre out of the Centres mentioned in  

staff employed by the commission Ipr 
the conductottheirexaminarjc,-Oj... 

column 1 of the table below. No change in 
centre shall be allowed. A candidate must. Port Blair 	Andama't (21)' 	Regional Director (ER) 	G.P.O. 

violating any other Instructions issued  submit his application only to the address Burdwan 	& Nicobar. 	Staff Selection Commission 	Calcutta 

to 	candidates 	aiongwith 	their 	Ad- - mentioned in column 3 against the centre Calcutta 	, 	 5, Esplande Row West 

-mission Certificates permitting them to selected ti, him. Pldnapore 	West Bengal (22) 	Old Assembly Building 

take the examination; or In selecting a centre, the candidate should Siliguri & 	
Ground Floor, 

. 	 3 	
- 	 Calcutta-700 001. 

attempting to commit or as the :ae note that br all categories of posts, he will 
be 

dangtok 	'Sikkim (23) 
may be, abetting the commission of sit eligible for consideration for appoint- - 

or any of the acts spedfied In the tote- menl against the vacancies reported only in 

going clauses,. the Zone(s) mentioned against the centre. 
, 

May, in addition )o rendering hims4lt 
This 'Centre-llnk.d-zonal scheme' will 
be •ppllcathe 	for the 	cat.gorl.s of 

- - Bhubapeswar Orissa (4)' 
liable 	to 	criminal 	prosecutkn, 	be posts. In no case the change of zOnG is 

Cuttack 
-liable:- allowed, 	 - Koraput 

(a) to be disqualified by the Comrnlp 
from the examinat io n for whlch 

•Fu 	porntment to any of these amba1ur  
-. 	 - 

A,.',,n 	ct 	Region at Director INEm 	W..,I p,., 	- 

. 	 CaCharge/Cu9tomsHouofo any 
(b) to be debarred either 	 r 	Collectorate/Charge/Custom permanently other 	 House 

Guwahati Mehalaya)26) 	Staff Selection Commis,ion 	Office , Guwahatl - 

(Dispur) Mzoram27) 	Nabagraha Road, 
for a specified period:- will be entertained, The Commission,how- Jorhat Aunachal (28) 	Chenikuti Hill Side, 

(I) 	by the Commission from any 6xamil., cver, reserve the right to recommend can- 	
- Shlong 	- Pradesh 	Guwahatl-781 003. 	 - 	 - 

ation or selOction"neld by them; didatea to anyf these posts to a zone other 
SiIclrar 

Nagatand (29) 

(ii) 	by the Central Government from any thantheonelnwhichtheyareeligibtetobe Manipur& (30) 
employment under them, and considered for initial appointment. 	- Tripura (31) 	- 

(C) 	todisciplinary action under approprialp The posts under category 'F' viz. Grado II AZawat  

rules, if he is atreadrin servcq and4r.-"01 Delhi Administration Subordinate S" llanirg(r, 
Government 	 .-. 

I 	"lietore, 
vice are only for Union Territory of Delhi, 

from 
. Kohimsi  

the candidates appearing Imphal t 	- 
EDUCATIONAL QUAUFICATIONS:. DelhiCenrreonlywlllbeconsideredtocom. artala 

Degree of a recognled University or equl. pate for this category of post. - 

valent. Candidates who have yet to app'e*'The 
at the Degree examInation or whose fasuiV 

Commission resere the right to cancel 
any centre and aek the candidate(s) to ap. 

Aurangabad 
Bombay i 

- Maharashtra (32) Regional Director (WR) - 	 G.P.O. Bombay. 
Staff Selection Commission, 

has been withheld or not dectared on or pear from another centre. 
Kolhapur- -- 	 Army 	Navy Building 	 - 

before 1.8.1995 ARE NOT ELIGIBLE..' NOTE I: No change of centre of exam Wi 	
- , 

Nagpur 	- . 	
lInd Floor, M .G. Road 	 -. 

FEE PAYABLE & MODE OF PA be 	allowed 	under 	any 	circumstances. 
Pune 

,-' Kalaghoda, 
MENT:- Rs.50/- (Rupees fifty only) Noilo Hence the candidates should select the 	- 

Bomb.y-400 001  

for Scheduled Caste/Scheduled Tribe, F)l4 centre for examination carefully and mdi- - 	 - 

and Es-serviceman. Fee concession is rt cate the same correctly in their applicat ion. . . 	 - 	 . - -, 	 . 	 Cortkrued--- - 	-. 

1 

1 

/ 
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1 	 . 	
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p 	• 	 • 	 q • T 	 . • 	- 	- - - . 	disclo&ed by the aggregIe mads (written 	i) PhyssI Standards (minimum) Conrinuedfrom page , 	 - 	. 	 . . 	
lest and Personality Tesfl finally awarded 	Height 1 	cms.I Relaxable by 5 cms - 	 - 	 •: . 	• 	 ' 	
to each candidate at the uxamination, and • Chest 81 Js. 	I In the case o Garh• I 	,,• 2 . . 	• 3 	. 	 : 	 in that order so many canchdates as are 	(fut exAded  with walls, Assameso . 	 . 	 .. 	. .. 	.. 	. 	: 	. 	 found by the Commission to be qualified in 	a minimuth aspen- 	Goc4has, Kumaort . . . 	

Ahmedabad Gujarat (33) 	. 	. . 	the examinatn shall be recommended for j 	Nagaland - Baroda, 	Daman, Oiu (34) •' 	. • 	. 	" 	: 	 . . 	appointment upto the number of on. 	 i Tribais and rnem Rajkot 	Dadra & Nagar '. • 	 ' * 	. 	
reserved vacancies in each of the zones 	 , J bars of ST. . 	Haveli(35) 	-'t';' • 	 •, 	
separaiely.However,lneasGnovacancyis 

Panaji 	Goa (36) 	
k 	

available in a particular zone that zone 	PhysicI Test 
would be clubbed with one of the contigu 	Walking 6OO metres in 15 minutes ., _ . ', . . 	 . 	. ous zone at the discretn of the Corn- 	

Kms in 30 minutes 	. Guntur 	Andhra (37) 	Regionaioirector(SR) 	,. AnnaRoad 	
migsponariacommonorderofmerillistfor 	7Cifl9 

. 	 S 

 Hyderabad 	Pradesh 	Staff Selection Commission, 	flead Post Office 	th the zones may beprepared. Similarly. 	
(b) nsP3Ctoof .nra ExclssIPrv.n EVK Sampath Building, . : ' 	Madras 	• 	

wh 	particular offic caters to the Yo 	five Qtfi.r (For Lady Candidates) Raahrpundry • 	 'S 
find toor College Road 	.. 	. 	 rements of more than one zone candi 	

I) PhYSaI Standards (Minimum) I 	Tiru ti 	 Madris 00 6 	 L 	I 	dates competing at centres located in all 	
I 	i... Vishak 	

f 	
n 	L s 	 suchzoneswlliboeligibletobeconsidered 	iie1t 12cni* 	He 	reese 

atam 	- 	 I 	 ., 	 l 	' 	 for appointment in that office and for'fhis 	 I 25cms 2 K p 	 4 	 "I &_ 	' .4 	purposeacommonorderofilieritlisttoraH 	 I 	 r Calicut 	tKerala & (38) 	.- .. 	
'puch zones would be prepared 	 $ 	

Assa:s. Kurnaon d 	 L 	Cochin 	Lhadweep (39) . 	
(b) The candidates for Delhi Admiifst(àtion W.ht 48 Xgs 

	I ragcn and Nagatand ji 
1 	 Trlvandrum 	' i, 	 . 	 w 	 Grade U subordinate service wm be Se 	

Trbaf* end Member' 1r,Chur 	 " 	
1  

X. r* 	. 	 from Delhi zone in the manner men 	 J ST Colmbatore T3nfll t.çeøu & (4o 	 . 	 tioned in sub-iar (a) above 	
ii) PhXf Test. 

S 
 Madras ,.. 	, 	 - 	 I 

•'4 '4014 ALLCATEGORIES6?POSTS Pro 	Wa(fn 1 Km In 20 minutes )tadvraI 	pIchersy(41) 	 , 	' 	i. '* 	videdfhaltheSC&ST&OCscandidate 	Cycling 3Km in25mlnute* I 	 Pondicheriy .- 	s 	
J 

.v;. 	
whø are selected on theirown merit without NOTE çndidatas to note that colour blind Tirunelv&I 	' 	1 

	 relaxed standards alongwh candidates apd onejyed persons Sr. not eligible for Trlchifpati 	• x j 	
I 	 • 	i' 	

: 	
belongIng to other communIties will not be 	recruitrnbnt to the posts of (i) Inspector of 
adjusteJ against the reserved share of vac 	central excise (Ii) Preventive otficer and 
andes The reserved Vacancies will be 	(iii) Exer (Ordinary Grade) Bangalore I Karnataka (42) . Dy. Regionat Director 	G P 0 Bangalora 	
filled up by the eligible Scheduled Caste 	

Sues. in the examination confers no - 	. 	Oharwar . • :': . • 	- StatiSelectionCommission 	 - 	
. SchedufedTribeandOBCcandidateswho /ightto*iopolntmentunlessGovt.aresatjs. 	f I 	 Gulbarga ' 	• 	- 	21st FloOr,wainTower, 	. 	

are lower in merit than the last general 	
fjed 	such enquiry as may be 	n- 

' 	
Mangalorl 	•' : 	' 	; s Yishveswaraiah Centre, .. 	, j 	 candidate on the merit list but otherwise 	

sere 	ecossary that the candidate Is 
k 

	
I 	 foundsudable for aPPointment  by relaxed 	

all respects for appointment to 
IN 

14 SINótt APPLICATiON A candidate anaIogie similarities and ddterences 	r0VIdedthatCndidaieSb0n9ii9t0the 20110 TO APPLY ApplicatIons must be 

	

- . should sendonty one application and pay s,pac visualisation problemso!ving,,ana. 	
capped (for post of 1.IT. and Cat. (e)'eIy) S agaut he centre setwct'ed by the candi. . 	 teeontyoncewhelherh!wafltSt6mPet1ySls, Judgement, e • i1.rna ing, visual 	
may to the extent the number of vacandies dates agiven in the Tabte under para 13 . . 	 tr5  one ormore ' than one category 	memory, discrimination, observation rela. 	
reserved for them cannot be tilled on the The aplicafion must be sutmitted In the , post(s). 5  ",, 	

S 	 tionshipconcepts, arithmetical reasoning, 	
basis of General Standards be rpom- ApplicoriFormgivenInAppendix.l.Can., 

15 SCHEME OF EXAMINATION:The verbalandtigureclassiflCation,arilhmefical . mended bythe Commission by a reia,.d didatee1Tiayutiliseinriginal:hatormpub. . 	
.xamlnatlOrt'ehall conslst of two parts; 	• number series, non.verbal series tc,.The 	standard 'to maice up the deficiency in the 	lished i the EmpIoymont News liHing up - 	. . 	e 	j tiofl• 	

' , ': testwillafsolncludequestionadesignedio 	
reserved quota, subject fo the fitness of 	lhecoligninswfthbaltpolntpen.Theymay .PART I Written sam na 	. , 	• , test the candidate s abilities to deal with 	these candidates for selection to the ser 	also uettha Application Form neatly typed Tbe Wrfttexarninnwiticonsisttol abstraqf,ides andrnbols.andiheir rala-.. 	

irrespective otthair ranks in the order on w'paper (foolscap size) In double; king tests: • 	 . 	. 	'. 	. . . — 	
of merit at the examination. 	 space'Jnd typed on only one side of the . 	 S No . Test 	•- 	No of 	. Maximjm ' 	Time 	 • 	 . 	' , 	papeJ. there 4s.no ob(action to candidates " 

• ' 	Oustions 	. Marks 	allowed , 	17. PREFERENCES: A candidate is re. using printed Application Form if available, 

	

. 	 ' 	
S quired to specify clearly in column 9 of the from prf'ata agencies as long as the for. I 	1 	2 	, 	 ' 3 	 - 	4 	'S 	' , 5 	. 	application form in order of preference the mat of Application is exactly the same AS . 	 , 	. 	 . 	, 	

. categories of posts (see para I above) for PUBLIHED IN APPENDIX-I of this adver - ',- 
 

J. 	.. General Intelligence ' 	80 	, 	i6O 	 2 Hours 	
.whicti he wishes to be considered so that, tisemetit, 

3- 	Arithmat;qalAbilfty

- 	 , 	

- 	:g - 	', . 	g 	. i . 	, 	- 	
having regard f his tank inthe order of NOTE: I. CANDIDATES ARE WARNED 

'. . 	4 	"en r t Awarenes* 	40 	• • ' ' 	80 	I. • 	 . ' 	merit, consideration may be given as tar as 	
THAT 	lation. submitted on . 

	 feasible to his preference at the time of 	
format whh is not the same as I 	i 	. 	 S ' 	' 	•- • 	' ,','-. 	- 	-- 	. 	- - - 	declaratlonofreaults Once exercised, no 	
published In this advefllsement, I 	 NOTE I There will be a single paper for all tionstiips arilhmetical 	 change In order of prete;ences will be 	

liable to bi re).cted summer.  t 	. 	the four tests of Objectivg.MultipI e .Chj e :,Other analytical fuñctiobs. 	• "' 	' allowiid under any Circumstances, 	
ily, 	 ' , 	' Typo QuestIons. Tlio,questions In all the : 2;Generat EngItshOuestions In this test 	NOTE I: The candidates who are selected 	"(I. The Invetops contefnfn tf*aØ. 5parls, except that of General English will be will be set to assess the knowledge of Eng. 	and nominated for the posts of Inspectors 	 plication must be superscribed prinledbothin English and Hindi, Theques- . , lish, language, itsvocabufary, grammar, 	of IncomeTax tothe Central Boardot Direct 	''hTbo l.tter cc API.ICATION 1  tions iii General Engtlsh'flt biprinted in-,sentence structure s 

 synonyms, dntonyms, • Taxes will have to pass the Deparimontaf 	 FOR RECRUITMENT TO THE English. Candidates will be required to etc. There will also be questions on corn- 	Examination in three chances, the same 	 POSTS OF INSPECTOR OF I 	' 	
. beingapre.requisitefornfirmationinthe 	 CENTRAL EXCISE, INCOME , 	 TheCommjssjonwjllhavefulldixcretionto. , , 	. 	-'.-;. 	 'gradeandfurtherpromoliontohighergrade 	; TAX ETC. 1995 AND THE ' 	 fix separate minimum qualifying marks.in '3•A'rIthmettcaI Ability: Ouestionwifl be 	and tar successful completionOf probation. 	 NAME OF THE CENTRE FROM 

each of the four parts/tests and in the ag. 'designed to test the ability of the candidate 	Those, who tail to quality the Departmental 	- WHERE THE CANDIDATE IN- gregate of the fourtests separatelytoreach. to perform fundamental arithmetical oper- 	Examination will be liable lobe discharged 	f TENDS TO APPEAR SHOULD category 	of 	candidates . (viz. alions and his skill in working out problems 	without assigning any reason. 	 BE WRITTEN IN CAPITAL LET SCISTIEx.S/PHIOBCIUn.Reser,ed), Only relating to percentages, ratio and propor- 	 TERS AT LFT SIDE CORNER 
thosecandidateswhoqualityinatlfhefour •tion, averages, estimation, rounding num- 	NOTE II: If the order of preferG,ce is not 	 AT THE TOP OF ENVELOPE. • 	 tests would be eligible to be considered fqr bers, use of table andgraphs, mensuration, 	Indicated by any candidate, then his order '- 	' m A CANDIDATE SHOULD $U - 

- 	
being called for ; the personalify test. 	time and distance, ratio and time. ' 	of preference br rarious categories of 	

MIT ONE APPLICATION ONI. - 

	

- -_-._ 	,.- 	 4, General Awareness: Questions will be 	POStS will be assumed in the same order 	 '4ULTIPLE 	APPLICATIONS NOTEiI For cafllrandidates fo'Pej5 	designed to test the bi1i("of th'if'carid = anlone'i. np(ra I oje Noti,e 	
pi-rn StiMAtsJ 	— • 	 ality Test under" 'Centre-linked-zonal dale's general awareness of thi environ- 	

lB PHYSICAL STANDARDS: For lire 	 IL'., 
scheme; the Commission shall have the ment around him and Its application to 	

oi Inspector of Cenlrat ExcisO and 	IV. SCIST/OBC candidatøs should discretion to fix in the written examination society. Questions will also be designed to 	
eventive Ofticer candidates will have to 	 superscribe their category on the - 	- 	different minimum qualifying zonal stand- test knowledge of Current events and of 	

calisly the following minimum physical 	 eveloPQs and enclose an exlr$ ardslor all the six categories of posts. 	such matters of every day observation and 	
stanoards tailing which, they kill not be 	 aelt-addreased'envelope, 

Provided that candidates belonging to experience in their scienlilic aspect as may 	
el ible for appointment. 	 'V. Any dispute In regard to this re- Scheduled Caste or Scheduled Tribes or 'be expecte'd of an educated person. The 	. 	

cruitmont will be sub(.ct to PH or Ex-Serricemen or OBC may be test will also include questions relating to 	The Physical Tests will be held by the Can- 	 Courtiunaf$ having juriadle. 

	

\ 	called for the Prsonality Test by the Corn- jadia and its fleighbouring cnunfrles esp- 	EcIsa IepsrtmentiCustom House, as 	 over the place of concumed t 	\ 	 enstnhr1g -io Iflajory,. C.ulture, G 	thecriseriaybelorthetwopostsafterthelr 	 retoisbib-regIonaI offace5.p( 
Commission Is otthe'opinion that sufficient - graptiy, Economic scene, 'General Poily 	names are ecoTimendod for appointmelt - .-' 	SSC, where tIe .candldat. has 

\ 	number of candidates of these categories - and Scienliflc Researcr. 	. 	' •by the Commasion. Candidates are, there. 	 subrintited imfica.ilon is situated., , 

Test on the basis of tt,e general standard in 	PART II Personality Test This will carry a 	thesp  tweoststhattheyfuUittheir: 	2-Qocumentao be attached with the 
- . rder to till up the vitcancles reserveà for 	maximum of 100 marks. - 	. 	 monte as detailed below, tailing which, they 	Appttcat n . 

keNse Categorlas(SC ST Ex S OBC and 	SELECTION OF CANOIDATIS () wdtflOte CaO= :; appoiritrnontO 1 tPO,/RFSforRa 

SYL4.ABUS: 	 .. 	 ' draw up'a separate list in diftreitt c I 	of posts co,ered under this examination. 	2. 	copy of a .rec.i -pasapodsizo 
1. GieraI InteIIIg.nCe'tt would Include 'tigorles of posts'in respect of each otTje 	

Inaclor of Cantril Excts.!Pr.ven- 	
tograph. , 	

. questlo'h of 	 both, verbal and non-verbal 	zones mentioned in Column 2 ot.the 	 p)
live Off Icsr (Mite CandIdates) 	 , type'Rh'a test will Include questions on - in para 13 above, the order of mert 	 * 

d '.,• 	
• 	 ' 	. 	,,• 	 I 	'—  

— "-T 	 — ---- 	 - 



- 	- 	
- 	as rloatfti Cork wi/get i'-el- 'emranentcldresi 	 - 	I 

July. 1996. 
2. The above examination seduied 

0159100. 
ii 	Storo-Keepor : One.Pay Scale: 	Ouxlltication:- 	Hitihrtr 

Present postal address 	 - 

to be held from 21st to 23. 	June, As t200-30-1560-E8-40-2040. 	Secondarl canddatus - 05 Nattonaty: 

1995 also stands jostpon.d. Frxh , 	 higher qualification vnea- • DeW of birth (in Chnsttarr Ereb 

dales will be announced in due - 	 parlance as StOrOke'sPot Educationalqalifrcations, 	- 	 - 	 - - 

course. will gel prtorence Tecfrlcsl qualifications: 
Alt othe, terms and conditions remain -J8 	 Cook - Two.Pay Scale Rs.750- 	Experienc 	in inelttulnat OS trtc2irite medium (ingllsh/Hlnd) for takwg typing tsevwfltlen test in the case 
same. 	 .. 	 - 

CONTROLLEROFEXAMNATK)74 
12-870-EB-14-9401-. 	 tress 
Satai iarmaCan.-One. Pay 	- WillagwrsLei. - 

n* 	tr 	/?e- slcepor 	- 

A.S.R.B. 
davp 1020/3/95 	EN tO/129 - 	 Scale Rs.7501t2-870-14-9d0- 	' 10. Particulars 91 Qaxa curricular adviSes if any. : 	 , 

I Aru you married? If so, stale 	iother you haive more Pssn one teNs 

CORRIGENDUM 
I'2 Retired persons below 60 year3 age may also apply. Application with - 12. Particulars of present employments any - 

I aco-ciata, in prescribed prolorma, latest photograph and copios of cereflcals/tes- -, 13.Lisl of enclosures 
Please refer Admission Notice of i-nonlale should be submilred to the Dy Inspector General of Plicr,. CRPF, 

- 	 - 

- 	 - 	
- 	 DECLARATISIN 

IMSAR, 	55-Rispana 	Colony. i Ilrubanoswar.75 lOt t.(Orixsa) 	
- i hereby declare that all statements made iii th/sppflcatlon are true,cornplete 

Cement Road. Dehra Dun, pub i -i OThER TERMS AND CONDITIONS 	- 	
- 

 
and correct to the 	best or my knowledge and belief. In the event 0fany 

lIshed in page 901 13th MaYISSUG. The appointnrent will be subtOct 10 the condition lhat 	.,rnifidate 	cr/ lrincf intcrmaon being found lalse or inrrect or ineligible being detected before or 
Please note that the last date for .retiically, In by our own Medical Oltrcer In addition to sal.i'y i 	'it 	ale INc - atttrrvnvrvlew, my candidaturew* stwdcancetid sndalmy claims to th,posf 
obtaining application form is 19th  .sar 	n'plsyn-tis will be 	nullOd for HF/A. CCA at kical ral'fl, at Contral. k  fotltiuI. 	 - 	 - 	 - 

June 1995. 	 - I 'ovI rates and MeCcalallowances@Rstti/.pm. The srafcos IrS rlon-pen- - - Signature of the candidate 
-- 	 WEN unable. 	 - 	 --- 	

- 
4t05(66)95 - - 	 '- EN101124 

-r 

4- 

% 1:4 
s . 	 : . 	 • 	.. " 	

:L' 
14 -. 	 - 	- 	- 	 EmpoymentNews 

3. 	One Sefl-addressed Pot 	July stat copies need to be attested. 	 suted to tI%eiroIigbiIi1y baingverified after. . 	atlon. 
affixed with an additç) 4fi paise NOTE II: Incompteta or unsigned appIca. J 'the reu.h of the Wrtert Part of the examin-. 	NOTE I: Candidates ehould oupy th&r 

L 	stamp. Qandidate most t 	"ename 
and 	the . 	 year of 	exarnInt . 	post- 

tions or applications not accompanied by çJ atioo.Accordingty, merety because a car 	seats ri the Exam. venue acrding to the 
thedocumenlsmentonedaboveareliabI& ,ddatonasbeen allowed to appear at the 	Tck.t No. printed on histner Admission 

. 	card. toberejectedsummarityoratanystagaot . 	examination will lot be considered as a 	Cenhficateasseatjnplanwjllbedjspfayed 

. 	.. 
4 	Two setf.addressed err. : 	pos of 12 the recruitment process. 	 ground for his being admitted finally to the 	in the venue in the same manner. 

. cm x 25 cm size (three s.' 	ddissed 22. CLOSING DATE: Compteted Applica- 	eaminatiori. 	 NOTE II: Candidates should note tftat 
envelopes 	, 	in 	the 	o .  rt 	of 	SCI tion Form must reach the concerned office 	All candidalas who apply in response to this 	Answer shts not bearing the candidafé& 
STOBC), indicating net . and PJ-  of Staff Selection Commission on or before 	advertisement before the Closing date are 	Ticket No.,Rotl No., signature and Test form 

4 dress of the candidate, 	it 	. nich 29.6.95 before 5.00 PM (14.7.95 in thecase 	assigned the index number/roll numbers. 	number will not be evaluated and such can. 
., 

mustbeaftixed with a Ac 	;Opo' .'e of candidates residing in Assam Megha- 	These will be communicated to themonthe 	didates would be awarded ZEROmarks. 
stamp. 	 . 	J Jaya, Arunachat Pradesh, Mizoram, Mani 	seU.addressed post-cards (sent bythecan 	24. w no acknowledgement of application is 

t • 	Two slips Indicating narnL 	.J 	,tat 
sddresi. 	 . 

PUt, 	Nagaland, 	Tripura, 	Sikkim, 	J&K., 	dkiates with their applications) within six- 	received wIthin 8 weeks from the closing LahaulandSpitiDistrictandPangiSub.pi. 

; 
8 	Documents 	In 	favour ' 	clairr 	of 

eight Weeks from the cloSing date. The 	date, the candidat.a shouldcontact the vllon of Chamba DistrIct of Himachal 	candidate must write his index number/roll . 	concerned Regional office of ihe Corn-. 
.. 

. SC/ST/ PH/EX.Sorv,cenu 	OBC/Dis. 
abled persons, etc. 

Pradesh, Andaman and Nicobarlstands or 	number alongwith his name, date of birth 	mission.  Lakshadweep and for candidates residing 	and name of examination while addressing 
. 	., 7 	Documents In suppers óf. ' ot age 

25. After dectaratlon of the resuht th abroad). The Commission will not be re• 	any communication 	to the Commission. 
sponsitte for postatctetays: 	• 	• 	. 	pommunications from candidates not fur. 	 the examInation the candi 

. 
relaxation 	(for categorI., a' 	candi. 
dates not covered in enr> move). 

dates for the posts of Inspectors of Central APPLICATiONS RECEIVED AFTER THE 	Shing these parliculars shalt not be enter- 	
Excise/tncome.Tax will be required to give pined. : Attested copies of certif 	of age 

SPECIFIED TIME OF CLOSING DATE 	 : 	
anundertakingtotheoffecffhatjntheovent I WILL NOT BE ENTERTAINED UNDER 	dmissionCefljfjcatesforIhewrenexam. and educational qUaIII 	.ns. 	The 

photostat copies of the r 	. uments 
their salelon and appointment 	an ANY CIRCUMSTANCES. 	 ' 	. 	nation 'indating the time table for the 	Cotlectorate/Chirge, candidateswillnot re 1 	• 

P 
AdmIssIon to-the Examn atlonBe- 	examination as alsothe venue of examin. 	 any change to any other Cotlec- also need to be attested . 

' 9. 	LIst of duties performed 	eritfied 
fore submitting the application, the candi. 	ation for each candidate will be issued to all 	torateCharge under any circumstances as 

. / 	Ovcthe signaturesoflhc H 	dof0ftice 
date 	must 	carefully 	read the 	eligibility 	the applicanis at least 5 weeks before the 	cadre of .Iispeciora is Coflecforaie 
condifions for the examInatIon and satisfy 	date of examInation mentioned In 	I of inthecaseoldepartmant: 	ndsdates 

seeking age relaxation un' 	pars 4 

pare 	wise/Charge-wise. 	 -..- 
himself that he fulfils all the eligibility con. 	the Notice. If any candidate does not re- , 	NOTE : SC/ST candidates Called for inter 

I  
, 

(e) of the 	Notice.  
ditions. The Commission do not undertake 	CSIV• 	the AdmissIon CertifIcate for the 	view will be paid T.A. according to the or 

I NdTE1 :Ontyatiested/certIfle 	opIesof 
any scrutiny of the applications before the 	Examination 3 weeks before the date of 	

r Ors of the Government on the subject. written Examination and all applicants, ex 	examtnsttop, he must Immediately con• 	• 
CertIficates are required to b 	.nt. The -wever, no T.A. is admissible for appear Cept those whose applicatIon, are sum- 	tact the concerned Regional OffIce of I 	.* ORIGINAL CERTIFICATES m' .r  not be mariiyrejecfedareallowedtoappearattha 	. the CommissIon. Failure to do so will 	, 	the written Examination. 

I 	• sent with the application. EveA. 	', photo -  examination on a purely provisional basis 	deprive htm of any claim to consider - 	ApplIcation form on pageis 

. AgricuIturaV THEPOSTOF  
. 	

, 
Scientists ( PRINCIPAL/STAFFFOR CRPF 
e C ru it m e nt I.T.t., Bhubaneawar 	 . - 

The Central Reserve Polo Form, Empioes Ecan Socie, Ioto appli.  
• Board caflons for the post at PndpaI a nd staff,I0rCPPF, lT.i., Bhubaneswar The • - 

KrlshI Anusaiidhan Bhsv.n pOsts are temporary. 	 ' 	
....... . vacant post tobe Sled oct 	puattonl os Ssdldlrect re 	beais. 

PuuNewDetht.12. 3I.No. t4ameotPostwithpayscalo 	EIgibiilyconti:l TEACHING 	- 	 - - 
CORRIGENDUM 

COMBINED COMPETITIVE EXAMO 
01. Principal (3unior Scale): One. 	Ouellfic.slon:. DegrOv or 1.R.ader 	(Rs.3100.5700)r 2 Posts 	(I) Advalt  - 

tNATION FOR RECRUITMENT Of 
Pay scale: Rs.22)O-15-2800- 	OiplomainEktctricnVMiich. ., 
E8-100-4000/. (or Ri. 4000/- 	anical 	Englnee.ng/Eloc- 

- 	 (l)'AiOkaren 	- 	-iPost 
2. Lecturer (Ni. 2200-4000) 	4 Posts 

SECTION OFFICERS AND ASSIS 
TANT3ATICAR ND. OR-ISaS. 

ccnnolidatedwithoulanyotbor 	troncEng. (I)HInduslaril Mu 	(ost) 	- 1 Post 
l5) istri 	- 	. 2Po.ts I Reference advt No. davp tO20/t7IS. ç  

lroitan 	 Esperience: Mininum 15 
years in case of Degree - (Ui)Jain0ersan 	 - ipost 

appeared in the Empioyryient Now: 
dated 18-24th FebtUary, (995 inviting 

r 	holderws25yearsincano y4ONT!ACHINO 

aoplicalions loracombmed COmp4'.Il 
Dip,r,j hoi. 

- .. 	
Age: Miviinum4('vuws 

1. Ctiioguq 	(Re. 1206.2040) 	-1 Post 	- 
tive Exarnkiation 	fop reult,nent Ot tJnIoq P.A. 	(Rs 1400.2300) 	- I Post - 	-- 

Section Officeri and. Assistants at 02. lnstnictorOectrocic:One.Pay 	Oualittcatioo:. Maliicdatu toV. C. 	 . 	S 
iCARHta.-l995tobeheidftom2t 

- 	to 23rd June, 1995 at Six centres, the 

: Rs1400-40-l600.50- 	or oquival.3nt wilt-. Nattanat- 
2300-EB.60.2600/. 	 IrsdoCnr'ilicateoroquivaf- 

RESEAVATIOlIi:. 15%. 7.5% & 27% of the posts are reasrved 

- I lotowirig mayalso be reathmder 
6(b) below item (X) of rules 

. 
oAt 
ExperIence: Minimum 	5 - 

for SC. ST & OBC Candidates 	a per rule. 

Presribed appltcatfon forms atongwfth general lnfma. 

examination:. 	The upper age belt years as instructor. tlofl and Instruct ions can be had from the Registrar on payme 
ol Rs. 101- for each form efther In cash on Counter or by Rs.20I prescribed for direct recrulenent shelf 

be relaxabie by three years in respect 
03 - 	Instructor RacltoftV One. Pay 	Ousliticattoti:. Matr.cutiste 

Scale: 	Rs.1400-40-1600-50- - 	or equival-ant with Naticoal 
by demend draft payable In any Nettonstie.d Bank In Dathili  

of Candidates 	beDngirtg to other 2300-EB-60-2600/-. 	- _ 	TradoCer:ificatuorequvrit- 
New Delhi and drawn infevour of Shri I.sl Behadur Shset$ 
Reshtriya S.nskrit Vldyap.ethe NewD&hl.110016. 	- 

I. 	' 	Badtwardciassos as perprovisionsot 
-.ZDePlt. 	of 	Per. 	& 	Trainirtg 

ont. 	 - 	- 

	

Experience:' tlinimum 	5 Application forms are aVatt.ble free of cost to the appitcsnf, 

I 	OM.No.43013/2/95. Ext (SCT) dated 
- 

   years as lnstructr. - . belonging to SC/ST.. 	 - 

i  	
25.t.95.,  	-   04.   instructorWorkshop   :On.Cai.  	Ouallticatlon:- Matrict4sto 

k___ 

fo, the 
 receipt of duly tilled In  	DR   SHRIDHAR VASISHTHA  

Eligible  candidates from O.B.C. CS 	I 
culations   Engg.   drawing-   aid  	or   equivalent   witti   Diploma appllcatloh   .20.8.95. 	 REGISTRAR  

legory may apply to the Secretary, Maths   Pay   Scale:   Rx.   1400 -40-  	lNalional   Trade   certificate). ________________________________________________________ 
Agricultural 	Scientists 	Recruimsent 

I 
. 	- 	' 1600 50 2300 EB6O.26001- 	Experience: 	Mi-rimum 	5 EN 10/119 

Boardontheapphcationformalwidm 
the manner as published an the Em- 05 

ynarsas Instructor. 	
04 l.ASTDATEOFRECEIPT0?APPLICATION 	

10 

I.I.D.C. 	- 	One. Pay 	S'ate 	. 	OueIllicatic'n:.Hiher bee- 
ploymectt News/Roigar Samactiar of - PS 1200-33-1560-EB.40-20401. 	ondary 	with 	typowrit'ng. 	AppAcatlon in prescribed polornsa (either In English or Hind) should r..cl, the 

- 18th to 24th Feb.. 1995. Application office on or before 15.6.95 and intoMitw of eligible candidates wilt Candid5te$ 	with 	hi7her 
accompanied with the prescribod fee Soheldon3.7,95 	The appicitiouldspecsflco'tymentlontheposlapeiied qualification 	and 	enerl- 
of Ax. 281- should be paid by crossed fusr in their application 	 - once 	 p 	. 

- 	Bank Draft In favour of Secretary. . 	- 	 will got prSltrrvncs 	 - 	 APPUCATIOM FORM 
ASRB, payable at Puniab Naticpat 06 - I. D.0 	(Hostel Cleric) 	One. 	Cuirtlticalion:- 	Hihur 	APP UCXPION FOR THE POST OF 	 (PR1NCIPAIJ1NSIRUC- - . 	Bank, Rajender Hager. New 60N. Pay Scale: Rx.950-20-1 ISO- 	Secendarywilti t) psartiny.' 	TOF1SIUDC/LDCISTORE KEEPER/COOK/SAFAI KARMACHARt): _________________ 

- 	thetestdateIorracelptofsppxons 	
[ 

E8-25 1500/-. 	 Candidates 	witi 	higher 	Ot 	uttName(in block SCars) 	 ,FPcsPar.spert-.-f --  - - 
from the ehgibie candidates o4L , 	- - 	 4';w-- 	s a 	incupelioo steephograph. 	$ 	- 

ilv 
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• 	
- 	 IN HE 	 MX4INI5T1A11VE 	

- 
w1ENJt.. 

	

Q.A. No. 243 of 1996. 	 k. 

- 	 I 	
jJflt5tP.. PPliCt. 

Union of Irdi a & Ors . . .iespondnts. 

I r the rnatter of : 

WrItten Statement on behalf of. 

• the Respondent No. 2 nd 3. 

• 	 hri 

 

M. 	rgoin Regian1 Dirtetcr, 

tff. Se1ectiO ComninIssiO. NtR, Iukmini- Nçjor. Guwfihati 

do hereby solemnly affIrm atid 6c1are 	£C11O'S :- 

1. 	 That 1 am in receipt of the notice in 

coinecUcm -wtb the -ebov  noted case alongwith an order 

•tã -8-I2-96.I have cone through the contei -t5 of the 

plicati 	
md thorugh1yUflder$t00d i hecontents thereof 

nd heicè Ts directed by this Fn'i1e Trihtal 1 do 

hereby file the written statement on behalf of Respofldëflt 

No 2 and 3 bein so outhorsed. Th8-t the limitation 

mter in. P. o. 213 / 96 is also rp1ied in 

I 	
Contd...... 

	

Ii- 	 S 	

S 



the M.P. itself. I categorically assert and state that 

save and except at is a&nitted in this written Stateient, 

and also in the 4.P. ,re.t may be treated as total denial 

by both the Respondents. 

2 • 	 That with regard to the contents mm& in 

paragraAi I of the application, I beg to state that the 

Staff Selection Gumtssion had been confered discretion 

to take a view regarding the nexus principal. 4inistry 

of Personnel in its O.M. dated 7.10.1987 bae stated in 

paragrath 2 as under : 

"The Staff -Selection Caunisaton mkes 

recruitment to all Group 'C' non-technical 

posts. With a view to reducing delay in 

processing of application aubnittid by 

departmental candidates with reference 

to advertisements issued by SSC, i, has 

been decided that it will be entirely within 
	• 

the descretion of the Staff Selection Ctimii- 

seton to take * view ithether the nexus 

principle is satisfied or not in individual 

cases • ierever the duties of the posts 

concerned are not clear the Cccmission 

may consult the organisatton in uthich the 

posts in question are located." 

A copy of the said O.M. is ann.x.d hsrewitti 

and marked as Anner._R-li 

3 • 	 That with regard to the contents mide in 

paragraç* 2 to 4 I have nothing to cannent. 

Contd..... 
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4. 	 That with regard to the contents made in 

paragraphs 5 and 6 of the applicatio, I beg to admit 

the contents thereof. 

154. 	
That with regard to the contents nade in 

pagrcph 7 of the application# ibeg to state that the 

paragraph 4(e) of  the nctifcatiori 'A11 Group'C 	onNtechnicol 

ployees with 3 yeérs ccntinuøus. and regular service 

(in any Central Govt. Office or Union Territory) as on 

98-93 f 	filijn 	henexls, will be elithle to be 

considered as departmental employee for 	of age rotaxa.- 

tion undez the sb-para." As the applicant do not fulfil 

the nexus hence he is not entitled to .age'relaxatiøfl being 

the depattmental candidates as prescribed in p.ragraph 4(e,) '. . 

of the notilicatiofl. 	 4 

6. 	That with regard to the contents made in 

paragraphs 8 and 9 of the application. I do hereby adrt 

the 'contents thereof. 	 . 

1. 	. 	. 	 '. That with regard to' the contents made in 

paragraph 10. I beg to state that these are admitted, The 

applicant was given appropriate reply vide letter dated. 

30-5-95 that his duty as Accountant in AC(A&E),.. Tripura:. 	. 

Agartala do not have nexus-with that of the post'applird 

for'and hence he cannot be treated as eligible for the,.' 

recruitment of Inspector.of CC/IT Exam'93. as per pra 4(e) 

f the 

/ 

., 
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of th.e notice of the aforesaid exarninatjoi As 

such, his(appljcan.t.) candidature for Inspector of CE/IT 

Exam..1 93 was cancelled and the candidate(applicant) was 

informed that no further correspondenc.e in the matter 

would be entertained.. 

8.. 	 That with regard to the contents made in. 

in paragraph.. 11, 1 beg to state that these are admitted. 

The applicant have challenged it though. he does not ful.fi]i. 

the nexus criteria for age relaxation for departmental 

candidate.. 

9. 	 That with regard to the contents made in 

paragraph 12 of the application,. I beg to state that 

para L) of the NOtic.e pertaining to Recruitment to the 

post of Inspectors of Central Excise,In.come-t 	etc.,,1993, 

clearly states, inter-aija, that they(departm,entai candida-

t.es ) are worldng in posts which are in.. the same line or 

alli'ed cadre and where a relationship could be establishied, 

that the service rendered in the department will be useful. 

for efficient discharge of duties of posts to which the 

recruitment is being made by this examination.. This implies 

very clearly that in order to examine the nexus principle, 

the current duties being performed by the incumbent candidate 

are of imaense value for scrutiny to establish -_ a link 
b;etween, the two posts.. Hence,, to facilitate scrutiny of 

cases and to enable the Staff Selection Commission to decide 
the eligibility of candidates, :  departmental candidates 
applying under sub-para k(e)  of the Notice of Recruitment 
of. Inspectors of. Central Excise, Income-tax etc..,1995,, 

were directed, to submit alongwith their applications,, a 
list of duties performed by them in ,  the present post duly 
certified by their offices.. The fact that such, candidates 

of 1993 Recruitment were not asked to submit their list 

of duties does not mean that the question of satisfaction 

of nexus principle by the Departmental candidates of 1993 
Recruitment Was not required. to be proved, by such. candi- 
dates. 



. 	 .. 	 . 	 . 

: 	

•• 	 , 	 . 

) 

. 	 . 

; 	
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10. 	 That th regar t1i the crtetts rue n 

prraph 13 Of the applicetion# I beg to state that the  

comis&]an are obliced to CEiII for 

ir cie oCCaiQr o deiteda t v1fy the re1tion&ip 

between the pct held by the cdidate and the pt of  

1xsptor for which he etpire3 to secure for the purp use of  

scruttny of the ccndthture. M under. the xQr1 ve i.e. 

18-25 the c& dait e hs become 	rac and 1hus4e1Ugth1 

but likely to be ecterded benefit of age relaxation which 

Is in every roCfl, a,n exceptaor1 case. 3o, the fiiie itt 

of nexu between to posts "...... which are in the same 

line of aflied care and 1ihere a rel&tiotship CGul be 

eatblS shed th t. the service rendered in the I)epar tfl ent 

will be useful for efficient discharqe of duties of the 

posts ef Irspecthr ......'tPaza 4(e) of the aforesaid notice) 

t vital impottnce Iefore oUerirtcj the final norinatiOn 

for t he  post. 

Besides, the pplicEts contettion that Ae 

The Coision have no rht to call for theduties beilig 

perfexed by th Dparthcrtal cdidte in the elleged at 

erace of 

 

quidc--11nea is not at all trabIe. It is stated that 

the corseion have been 9iven the cieretion to 

throuCh scrt.tny of the apFlicatien  s te cc!uni5sion 

ptues clear authrity to exaio a 	whether benefit 

cl,id is c1uell av.la lc to Kh under the given 

circinatences. On the other hnd thc applicant centent ion 

that the Ltst of duties furnished b Kim Is final and com 

elusive i quite arbitrary ad rot tenable unde the quidtg 

priiciples of ostabliahrent of nexus. 

M regard the question of guideUnes it tiay 

be stated that the Hon'ble Centtal AdithitrctiVe TtAbunal, 

rincipl 8ech , & t Delhi in an tecently concluded ces 

o. OJ. 46 of 1995 has 	ognised the 
i.

deciziir about detrrnininq the nexus ir the ind1vidul 
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As regards the applicant's contention that once allewed 

to appear at the exanina' on the Corrnilssion have no right 

to under take iny zcrutirty has not been accepted by the 

flora'ble ¶L'r 4 bunal, Principal Bench, New Delhi vide the above 

cited O.A.No.456 of 1995. As regards the applicant's con-

tention tht inexp€rienc.d departrientol candidates are 

entitled to adrission to reqrUtment tests if they are 

within prescribed age 1init carry no meaning. Because, these 

are treated overa ged by nrr.al  cendi&tes only who. are 

already overaged by normal stendrd but to award thet special 

cha*çe to appear 'he tests as Govt. have provided scope for 

oje relaxation subject tc fulfilment of nexus principals. 

Last but not least, pare 19 of the notice 

uneuivoclly st tea that mere pessin, in the examination 

does net autonat:ically enti' led one to employment. The para 

19reads 	'Success in he Uxamine ion confers no ri:ht to  

appolntrert unless Govt. are sat sf led after such en uiry 

as may be ccnsdered necessay that the canddate is suitable 

in all respects fov eppoin me to the pests.' The ground 

stated in paragraph A tc h has 0180 been more r less 

.izrilar1y advarced before the Madras bench of this Tribunal 

and have been quashed In OA No. 1075, 1L76, 1099,1120 & 1124 

of 1995 and has observed as under. 

R After hearing both sides, we note that the 5t.ff Selection 

Corr.rnisIc.n had been vested with the authority to take a ew 

on 'he neoaa principle. This has been done by the Chairams 

vide his note dated 23.5.1995. We have gone through the note 

and we find that he has dealt wi:h the iss.e in an exhaustive 

way. These guidelines restricted consideration only to thess 

who a e working dthin the Incrra Tax, Customs and Cstrel 

xcis.. 
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Excise Departnent nd were counicated on 24.5.95 to  

carious Regional. Mrettors. Wisdom of, ihe legislative 

lice is not open to judicial review unless it is esta 

• 	 blished-thatittrenclies upon àny 1of the fundamental rights 

(A.IlraV:HE PRO3ECT AID EuItELT CORPORATION OF 

- All, 364) . 	case Lefore us we 

have not been shown any violation ofthe fundament1 right&*. 

A copy of the guidelines is annexed herewith 

• 	 acd marked as Annexure R2 • 	 I 
 

"Apart from this, we are ewre that even successful cendi-

dates do not acquiwe pn indefegible riqht to he apinted 

• The Constitution Bench of the Surcuie Court in SINKMM' 

•.5H Vs UNIGNOF INDIA (1991 SGC(I$)800) has obserid 

as under - 

"It is net correct to say that If a number 

of vacancies are notified for appointment and 

adequate number of candidates are found fit 

the suèeessful candidates acc4uired in indef- 

• 	• 	 easible riiht to be appointed which cannot be 

denied. Oridinarily the not.fiea. 

• 

	

	 tion merely arounts to an invita ion to  

Qualified candidate to apply for recruitment 

• and on their selection they do not acquire 

- 	• 	 ay riTht to the pot. Unless tht relevant 

• recruitment rules so indicate, the state 

is under no legal duty o fill up all of 

any of tho Vacncj .}wcver,1t does not 

• 

	

	 mean that the state has the licences of 

acting of in an arbitrary lrsnner." 

:. 	 Contd.... 

0 	 • 

0 	 • 

S 
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"Evol'ving the gui(lhines cnnot be held 

to be 3rtitrary 

the above circumtaces,theOs are 

.disnissed. No cost&.' 

Ii. 	 tht withregard to the ccntenl!s made in 

pararaçh 14, I beg tc sta 4 e that as contended by the 

• 	appLtcnt in para 8 that vide letter dated 20.9.1994 be was 

L qiven clearinstructiOn in regard to aj - teding personality 

tst/nU'rvie at CuwaIat. In. the said letter he was 

instructed to travel at his own cost and no travelling 

or a her expenses is adrnissie to him. Hence there is no 

quest 	Of • her any coinpensa ion,relief or any costs. 

-. 	•hecndidte's no 'ground to agitae. 

120 	 That wth recrd t' the contents 

paragraph 15.3 of the aplication, I beg to state that I 

have nothing t0 con'iment. 	 . 	. 

	

• 	 H 	•• 	.' 

- That with regard to the cOntents nade in • 

paragraph 15,2. 15.3 and 15.4. 1 be 'th state that these 

re prayers before this ion 1 ble Tribunal and are liable to 
l  be dismissd as was (lone by the ?'adras 3ench of this 

HonbIe TribuBal in QA No.1075, 1076, 1099, 1220 and 

,124 of 1 95.' Copy of the judgernents are anneced. . 

	

H 	•; 	. 	 . 	 - 

. 	. That Wi h reçard to the contents made in 

paragraphs 16 erd 17 of the appliction, I bg to state 

• tht I have r. thing o conent bin, natters of records. 

• 	 . 	 •. 	. 	 ,, 	. 	 • 	 . 

• 	 • 	 . 	 . 	 S 

• 	 . 	 • 	 . 	 . 	 S. 



is. That the present application is barred by 

law of lti on dnd there being no any su lfficient cause 

to condone the delay, the aprlication is lile to be 

• 	 diEflfliSsed SUWTuWily. 

16. That the present application is ill-conceived 

of law and uiis-conceived of facts. 

176 That the present application is without any 

merit and hence liable to be dismissed. 

186 That the judicial proiUflcemflt of 	the  

• 	 country also speak against the applcnt' 	case. 
/ 

190 That the Respoents crave leave of filing 

additional written statement if this Hen'ble Tribunal so 

directs. 
= 

20. That this writ-ten statement is filed benafied 

/ 	and in the inteLest of jtstice. 

S 

1 
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lb. 15034/3/87-.Eastt(D) 
Government of India 

Ministry of Personnel, P.G. * Pensions 
(Deportment of Personnel & Training) 

New Delhi, The 7.i0987. 

OFflCE MEMORANDUA 

Subject 	Relaxation of upper age t&mI.t for deparmenkal 
candidates for appointment to Group 'C' and 'D' posts. 

The undersinged is directed to say that as per this 
Depkt.'s OM W. 4/4/74..Estt(D), dated 20th July, 1976, read with 
the OM No. 35014/4fl9-Estt(D), dated 24th XU# October, 1985 9  age 
relexation upto 35 years is available for the departmental candid-
ates in direct recruitment to Group 'C' and 'D' posts/ services. 
The age relaxation is admissible to all those dopermenta]. Candi-
dates who have rendoted at least 3 years'continuous service and 
who who are working in posts which are in the same tine or allied 
cadres and where a relationship could be astthlished that the ser-
vice already rendered in a particular post will be useful for the 
efficient discharge of the duties of the posts recruitment to which 
has been advertised. The question of determithçthe same line or 
allied cadres has been loft to he decided by the administrative 
Ministrtos/Departments In such cess. 

The Staff-SeleStion - Commission makes recruitment to 
all Group 'C' rion-techniil posti. With a view to reducing delays 
in processing of applications submitted by departmental candidates 
with rferance to advertisements issued by SSC, it has been dvcided 
that it will be entirely within the discretion of the Staff SelectIon 
Commission to take a view whether the nexus principl, is satisfied 
or not in individual cases.the Commission may consult the organi-' 
sations in which the posts in question are located. 

All the Ministries/Departments are requested to bring 
this decision to the notice of all the attached/Subordinate Offices 
under thier administrative control for th&êt guidance. 

* 	Sd/-u 
(KS.R. KRIii RIO 

DEPUTY SECRETIiRY 10 THE GOVT. OF I)IA 
Tøte. No.301 31 80. 

To, 
All the Ministries a'd Departments of the Govt. Of India. 

tJ 

, 	0< 

S 
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Copy to$' 

Coput.r and ,Auditor General of IndIa. 
Secretary, Union Public $ervce Coa,IssIon, 

3, MI Mtaced/SubordInete Of rices under the Department of 
Prsonn,t& Training, 

4. !jya Sabha Sictt 
f, Lok Sabha Secit, 
6, MIrfstry of taw, Justice1  and Copany Affairs(t.gislativ 

Depart*ent), New Dethi, 
Z, AiWnion Territory Mrntnitrattons, 
S. AU $cctions in the 'intstry of Peronrel, PubUc Grievances 

and Paflrion$, 

Sd/ 

( 
K,S,R, KflIHNA IO 

DEPUTY SCRT/RY ?C THE G1. OF IN)IA 
Tele.. 301 31 80 

ft ** *** 

A- 

. 

S 

I 
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o.i/31/94D&P 

Staff Veloct.ou CøflnjiQn 

Depart ent of Per*rnxej & 
• 	 ¶rràinirg. 

N1nitry of Peorne1, 

Publio GLeyance & penzions. 

Kendriya Xrya1ya Priar, 
Lodi ed New DeThj.410003. 

• 	 L! 2 

The i%eqiaI Iirectr, 

Stff 	etit'i cisin 	 / 
New 
Mra/AIiahbfGthati ed 
DeutT 1irector, • 	•. Riptr/ngaiere. 

subject t ecriiitfliet t the pests of in ,ect,r, ..w C*ta1 
Excise, 	 etc. Guidiine 	garinç 

• 	nexus ritcrie for idertiyirg dep-attmexti 
cwidifttes e3igible for aje relaxation. 

$ir, • 
With referezc tQ the subject cittc a hove, I w 

irecte8 to forward, herewitlh,t copy of GhfiirnuIn's flote dated 
• 23.5.9S ct&inç 	tailed u.ieUns. reqarding iexa criteria 
for ae relaxatIon to d,artAentl 	didates of the 1ecruitht 
u•ncer rcfrence. All pending cases and cues that ray, crop 
p in future examinsti ons nay kindly be decided a ccordingly# 

• 20 	 If in a pa'rU-eulr cate tbe Reienal irector/Dy. 
DIrector Is of the view that the posts in which a dertnental 
candidate is warking, ts &cth, or allied to the pest in any 
of the Revevue de rtents/nereerreut Dircctirte, the ce 

• may be teferred th the Chairman for e decisicr with detied 
jutifJ.cetien ombewing the hexua eM that the experience in 
the preert pt w,uId be useful for dischergin the 
rep1nsibi. lity in the p.st, for Which the deprtrnetal• 

rdidate has applied. • 

• • 	• 	• 	• • 	• • 	•- • 	'sours -faithfully, 

- 

no 
( S.-  D. RA ) 

UNDER StcptsTARY MOO 
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I have carefully considered the issue involved, namely laying 
own the principles, for identifying the departmental candidates, No 

tho have rendered not less than three years continuous and egular\ 
service, "working in posts which are in the same line or allied 
cadres" and where a relationship could be established that the 
services rendered in the department would be useful for the efficient 
dischargeof duties of the posts, for which recruitment is being 
made by the recruitment examination titled "Inspectors of Central 
Excise and Income-Tax etc. Examination". 

2, 	I have perused the objects (as disclosed in the preamble) 
of the Income-tax Act 1962, as amedded, the Customs Act, 1962 0  as 
amended and the Central Excises and Salt Act, 1944 as amended and 
the Foreign Exchange Regulation Act. 1973 as amended, as these 
enactments are enforced by the Income-Tax. Customs and Central 
Excise Departments and Directorate of Enforcement (FERA), 
respectively. 

A plain reading of the words used in the notice would show 
that two basic conditions have to be met: 

(A) The applicant seeking age makatis relaxation must have put 
in 3 years continuous and regular Government service; 

() The applicant must be working in a post which is in the 
same line or in an allied cadre and a relationship has to be 
established showing nexus between the post in which the 
applicant is working and the post for which he has applied. 

Iroadly, the posts for which this recruitment examination 
is being held could be divided into two categories, namely posts 
carrying pay scale of r(s. IA 1640-Its 2900 and posts carrying a 
pay scale of Rs,i400-'kls 2300. Again, these posts could also be 
divided into three categories with reference to the nature of 
duties entrusted to each of the Departments for which recruitment 
is made, namely, 

Re venue Departments of the Central Government entrusted 
with levy and collection of direct and indirect taxes; 

A department of the Central Government 
engaCgulation

d  in enforcing 
certain provisions of the Foreign Exchange 	Act 
and discharging the powers vested under the Act relating 
to search, seizure, investigation, prosecution etc. and 

Subordinate services of the Delhi Administration, which 
may involve levy of taxes which the States are empowered 
to do under the Constitution of India and other functions 
discharged by the State Gdvernment under different 
Legislative enactments. 

Contd,. .P/50. 
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50 	eneraily satng, 'those posts could be considered 
as being in line with the posts in the departments of the 
Central Government levying taxes, if such posts are meant for 
discharge of functions relatiag to levy and Collection of 
taxes, which are identtcal, or similar to the taxes levied and 
collected by the departments of the Central Government. 
6 9 	If would appear there are no departments in.the Central 
Government which levy and collect taxes other than Income..Iax, 
Customs and Central Excise Departments. As such, no posts in 

[line ,

any departments or the Central Government other than the above 
mentioned Revenue Departments could be considered, as being in 

 or being allied to the posts in these Revenue Departments, 

7, 	Again, the second condition to be met is the nexus 
between the posts. Income-.tax Department deals with the levy 
and collection of tax on income, whether of individuals, or 
body of individuals, or corporate entities, besides tax 
on gifts, sale proceeds in the nature of capital gains etc. 
These levies are broadly described as direct taxes, inasmuch 
as the burden of the tax could not be shifted to another, 
by the assessee. 

8. 	Levies under the Customs Act, 1962 as amended and the 
Central Excise and Salt Act, 1944, as amended are on goods 
imported/exported, or manufactured in India and are in the 
nature of indirect taxes, inasmuch as the tax burden could be 
shifted by the assessee to another, with whom he is establishing 
commercial relationship, with reference to the goods on which 
tax has been levied. ( with certain exceptions like personal 
consumption, free distribution of samples etc.) 

91 	As between the posts in the Central Excise and Customs 
Departments, there is undoubtedly a nexus, besides the posts 
being akin or allied in nature, inasmuch as these duties are 
levied on goods and the tariff classification under both the 
enactments are aligned to each others besides, Customs levies 
( a portion ) are given credit by the Central Excise Department, 
when imported goods, which have been subjected to such levies, 

• 	are user in the manufacture of exciseable goods. Again, 
exciseable goods which are exported, are allowed to be cleared 
by the Customs Department on the basis of a certification by 
the officials of the Central Excise Department. A refund of 
excise duty is given by the Excise Department, on goods which 
are exported on the basis of certification by the Customs 
Department. Moreover, the powers under the Customs Act are 
excercised in interior parts of t he country by the officials 
of the Central Excise Department. The officers of the Central 
Excise Department are sent on deputation to various internatio- 

• 

	

	nal customs airports; officers of the customs department 
on promotion to Group 'A' are also posted 

Contd,. . .P/i. 
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In the Central ixciso Department and vice versa. 
Could be held that there is a nexus between the 
the departments. 

As such, it 
posts irrtott 

100 	With reference to the posts in the Income.tax Department 
though the nature of t he levy is different, nevertheless, 
there is close coordination between the Customs and Central 
Excise Departments on the one hand and the Income-tax Deportment 
on the other, as income generated by an assessee of the Central 
Excise and Customs Departments in the course of business, is 
subjected to appropriate tax by the Income-tax Department. 
Officials of the 1.10 department refer to the documentation 
maintained by assessees of the Customs and Central Excise 
Department, while assessing liability for Income-tax. Again. 
when there is a case of evasion of excise or customs duty *  
the officers of these departments refer to the returns submitted 
by the assessee to the Income-tax department, to verify whether 
disclosure of the exciseable goods manufactured or the goods 
imported, tally with the turn over disclosed, to the Income-tax 
department. In this view of the matter, if could be held that 

'the posts in the InCome-tax department and Customs and Central 

'1 	Excise departments are allied to each other and there is a 
nexus between these posts and that a candidate who had worked 
in Income..tax department could use his experience, while 
functioning in the Customs department or the Central Excise 
department and vice versa. 

Al. 	However, posts under the Directorate of Enforcement 
(PEM) are of a different nature, carrying different rosponsib 
Lities. Enforeoment Directorate is a regulatory and enforcerenim  
body, created to ensure strict compliance of certain provision 
of the PERA 	and 	to 	initiate 	appropriate 
departmental/prOSeCUtiOfl action, for contravention of 'tertain 
provisions of the PELIA. These functions are more in the nature 
of police functions, requiring search, seizure and investi-
gation in the form of recording statements and summoning 
witnesses to produce docuints in their custody etc. These 
functions have no relationship to the functions in the 
Revenue Departments, which are tuned to the task of levy and 
collection of duties either on income, or on goods. As such, 
it has to be held that the applicants who axe : 4voking in the 
Directorate of Enforcement do not possess experteCe, which 
could be of use to them, while functioning in the Tevenue 
Departments. Similarly, applicants working in thç Rovenue 
Departments would not possess experience, whichuid be 
useful for the Enforcement Directorate. As S 13ch,\it has 
to be held that the candidates working in the EMotcement I 
Dtrectorate would not enjoy the benefit of age rekx4tion j 
for the posts in the Revenue Department and simi'ifr1y 	j 
candidates working in the Revenue Department woul4 1 not be 
eligble for age concession, for posts in the Enforoent 
Directorate, 

It  

a!  
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12. 	In respct of Delhi Administration Subordinat. 
Service, it is obvious that the notice of the examination 
which speaks of relaxation of upper age limit to departmental 
candidates, refers only to the candidates, who are already 
working in Central Qoverient departments and not in the 
departments of any State Goverr.ent. $onsequently, the 
candidates working in the Central Gov.rnaent depaztm.nt)h 
could not claia age relaxation in respect of posts under 
the Delhi Administration and conversely, candidates working 
in the Delhi Administration are not eligible to claim age 
conoession, while applying for posts either in the Rivenue 
Departments or in the Directorate of Enforcement. 

1.3. 	S'ing up, age relaxation in respect of departmental 
candidates who have rendered 3 years continuous and regular 
service, has to be scrutinised and determined on the following 
principles: 

Candidates fulfilling the condition relating to 
ntinuous and regular servici, working in Incoms4ax 

Customs and Central Excise departments may be 
considered as eligible for age relaxation in tspect 
of posts in any of these Departments, but no,t' in 
respect of posts in the Directorate of Enfoi'oeaent 
or in the Delhi Administration. 

Candidates working in the Directorate of Enforcement 
at lower levels who fulfil the condition of 
continuous service, are eligible only for posts of 
Asstt. Enforcement Officer and not for the pOsts 
in the Aevenue departments, or in the Delhi 
Administration. 

Candidates working in the D.lhi Administration are 
not eligibl, for age relaxation in respect of posts 
in the Revenue Departments of the Central Government 
or in the Directorate of Enforcement, which is a 
Department of the Central overriment. However, 
candidates working in the Delhi Administration could 
be considered for age relaxation for the po#,s in 
grade II of the Delhi Administration Subordinat• 
Service. 

Pending cases may be docidod in the light of 
these principl.s. 

Those principles in the nature of guidelines may be 
counicat.d to all tigional Director/)eputy Directors to 
decide all pending cases and cases that may crop up in future 
examinations. 

A copy 
for being shown 
Counsel, in case 
gu%4eflnes. 

- 

11 

t 

of the guidelines may also be sent to 1D Nfl 
to the Principal Bench, CAT through Goetnment 
the Hon'blo Bench desire to peruse the 

.Contd, .P/53. 
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V 	Regional Directors may also be intimated. that 
V if 	in 	particular case they are of 	the view thzttti. 

in which a departmental candidate is woring is akin, posts 
• 	

V 	or aU4.ed to the pot in any of the tetefle døpaztflients/ 
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4, The AccQtt General 
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to Upper age lirnit is reab 	upto 
the age of 40 years (45 years for 

<- •1 	 - Catite/Scheduled Tribe 

candidAtes)to the departentaj can- 
... 	c didates who have renderednot less 

61 than ) yeura continuous and regular  
servje as on 01.03.1994 provjdJ 
they are Working in postj which are 
in the 	awe line or allied cadres 
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2 	 ; 2. 	
'eQndent No.1  had isLed a notice •• .4 1 

• 	

withra&ard to thu poatQfIaAPectora at Cenrai 	 • 
411  

It  
Income Tax etc 4  1994. 	It is thdjcated 

hA tifl. ompUtitive .xatuiati0n or recruitmt 

Q the 	 o 	
wentionecj w0u14 be held 

_L •  

• 	 on Z/.1i.-i4• Age lt 
Preacr1bed W4LO 18 to 2 

aa on 1.8.1994 with the conoj0 a8 aj)ect.•. f:P 	 . 

4 

	

	t.i4 Zor Special Groupa/Regerved catugora
4  TLu 

appilea 

I. 

Xur 'Jag above posts atu 	4 
• 	 10ugt rclaxatjon

Of Upper age limit Prode4 under 

paragraph 4(a)  of 
the advertisement whidh reads as 
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r 
	the ACcountant General.. The applicants were 

*Uowed to appear in the written examination but 

1jJtP( n. Aglfi - - they were denied entry into the next 3tage Of 

inttrview. 	All the applicants have been served 
, 

aiu1Lrly worded Nunoranda dated 31,8.1995/6,9.1995. 

:. One aucti Memorandum 	reada as under: 

•ML_MOHAUDUK 

. 	- •JT,' 

• 	Sub; Recruitment to the post of Inspec- 
tars 	Central k.xclse, of 	 Income Tax 
eec. 1994- Cancellation of candi- 
dates — Red. 

aefl 

With reference to hii/her candidature 
for the above recruitment Shri/Smt.JlCumn. 
Munavalagan Roll No.6716562 is hereby Informed 
that be/gibe wws initially aduitted and 

delcared qualified in the Wtitten ?art,of the 

I 	J' above examination penai.ng determination of 
. 	, 	••• his/her eligibility regarding grant or age 

relaxation as a departmental candidato.. 

However on detailed scrutiny of hia/he' app- 

licatiun for the above said rEcruitineü 	it 
is found that he/1ie is ineligible forgrant 

Al of age relxat1on as he/she does not satisfy 
the nexus criteria as requireQ under pare 
'(e) of the Co mission's Notice to the said 

4 .  
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rcruitrnrnt. Iitrnce I-Lxi/hk candidature 

to the above mentioned recruitment is 
: 	 beroby cancelled forthwith. No rurther 	S  

correspondence will be entertai' 	in 
thin reard 

• 	:'. 	 On receiptøZ the above comuication, the 

aLPpli"ats appronched this Tribal and as per 

interim direction, the respondents were directed 

to allow the applicants for interview by isuin 

Cull Luttqrj but the resulta of the interview 

were to be kept in a sealed cover and were to 
S 

ubiciu by tow further orders of the 1ribunal. 

4. Mr. R. Malnichmy appeared for 

app)icnnts in O.A.1075, 1076, 1099 and 1170 of 
• 

r 	
1995. 	The  app1icnt in O.A.1 24 of 1995 appeared 

as party in PCX gon,nd .ar&uod his case. 

• 	The learn ed counel for the aW li.ants 

in tte four OAs mentioned above advanced the 

Allowing erurts: 
I. 
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2. 	
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tho re1ui adverUewent i baj on the 
Q.!'f. dated 
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Consideration of the 4epartmen tal  
Cancjjdate to the vacanciea uzr' the 
2aw Zifliatry/Deparent 	

to be 
Lflneceary. 4CCOrtliiigly, it has bees 
decided that the words "and the age 
relaxation will be SV4ilable for  the  Poa ts uncier th a con0 of the Same 
1iflitry/Depart.nntn aPPearing in the 
Lt sentence of pare 2 of this Depart.. 
int' OM dated 20th July 1  1976 shaij e 

3 0  All Other coDa-Itions for uligi. 
bUity to avafl of the 

age Conce8jon 
atipulateci in the above mentioned OM will 

continue to be applicable The apeUic 
provj ~ lons relatg to age r elaxation  

'H 	

alrudy exit1 in the ecruient rules 
for diffrt rVjce will cont 	to 

be  

4. 	
inistriesepartent are 

rf-,
quested to bring the above deci s ion to 

the flotice of afl the 

under their Control for thejr' 
gU1danc,a 

6. 	
It is edjtted that age relaxation 

uto 35 y e
dra 5jnce been further relaxed to 47ears 

7. It is argued that paraa 4(e) of 

S 

I. 



dated 24.1O.195ø lience the tmpUed 1etteXI ot 

31,..199/6.95 ou the ground of 3ck of 

ure to be cuasAed. 

(b) Tg are 	nst1flCCS 	where ewp1OYe 	3imi 

4 ,  
• 	 -'.•' 

• 	)&t to tbe 	1CaI 	ad been 54b4Cted 'to 'recrUit 

uiafit prOcu3 
for nspeCt0r8 	e beeA ae3eGt. 

14 

	

c 	gu4' 
(c) Tne 	 iiave r ieroi e:taifl  

II' ... Staff 
1ine izued by the Chairman. 	

.ecti0 Coimni: 

' 	eional 
LBIOU to variQ 	

jrector'st conveyed vide 

Ais lttteX 
dated 24.5.'499 (copy of whiCh 13 at 

pa 	in Q,A,iOl)i'9). 	These guidelifle8 bring 
29  

customs 
out that only those worUfl in Income 

1'aX, 

arid Ctra1 FXC1 	Dep1rtffle1t 
may be considered as 

Af 

•

for ae relaXatiori in reSPeCt of posts in 

'4 
any of these Departments. 	

t haS been' held that 
•; 	. 

e1D?lc1Y*es of other Departments 	not be 

It is conte5t that theSe 
e nexUs criteria.  

4 .  

\ 0< 

t) 

I, 

4 
4r 



1, S  

The 1rned counsl for the respofl 

int 	arUe't tij.t the 5tAU SeleCtion CommiS.5iQfl. 

had been 	conferred diticretlOfl to take a view 

re&urding the nexus principle 	Mini8trY of Per- 

e1 in j.t 	Oi. dated 7.0.1987 have stated 

in pir4rupb 2 43 under 
- 

TW Staff 	e1ectiOfl Commiss1fl 

• mass recruitwent to all Group 'C' 

• 	non-teChnicLl posts. With a view 

to reducing delays in proceasing 

0 1 applications subwitted by depart-,. 

uental candidates with reference 
. 5 to advertiSe3t8 jued by SSC, 

it ban been dided that it will be 

• entriely within-th 	discretion of 
the Staff Selection Commia8iOfl to 
take a view whether the nexu8 pm- 

ciple Is 	atilied or not in 

I. 

z 

I 
- l o t 	: I 

' 

.4 

S 	 • 	 - 

7 

S .  

S 

c. 

; 10 

uidu1iue. cannQ b app]ie4 	ropectjY 

to the Notuication iued in the year 19940 

4 

:;)W 	 8 	 Tu appliGt in Q.A.1124 ot• 199 
.  

: 
who appeared in person more or lees advanced 

41 

the same 	 S 



• Sltion Coiiiion iad de• lt witti.tbe matter 

•— 4g. 

• 	utively £LA 4is note datc 23.5.1 995 and 

the &uidelijae3 evolved by bim have been couwunt-

Cj3t4 in St1dt Julection Coaui38ion letter dated 

24.1,9i aed to vriou* kie6lonul Dirtor, 

• 	11. 	 £.1 

 

regards preced4nts, relating to 

erlier exacination, these could have occurred 

prior to the adoption of the new guidelima. 

 

1. 	 On the a.pcta of the guidelines 

being tdopted retrospectively, it was argued thtt 

the impugned letter3 of rejection wwWissued only 

a 

 

• 	• 

/
,i!j __._ ' . 	-. 	--,-. ..-•.. — 	- 

	

• 	- ,. 	-i i I 	,IJ, 

	

• 	 :'. 

iidi.vjdi.u&l caaes. Wheaever the 

. ..; 	. 	dutiea of the po3ta concerned, are 

.' 	not c1er, the Commiaaiou may 
Cofl.sult the oani8atOU.14.-Whb 

	

• :

J 	 . . 	 the poets in queat.ion are 1ocated. 

10.. 	 Further the Chairman of the Staff 

If 

, J. 
............ 

'C 

	

4 	• 
- 

r. 
CC  

on 1.8.1995J69.1995.. 	1flt4UCtOfl2 of Chairman, 

z 

• __ . 	 . 	
'J I ,lj 
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.4. 	 . . 	. wcpe 

Staff 	e1ectiOn 	jsio 	conveyed 	24.5.1995 

nd at thia stage it was directed that all pending 

arni oa5Ua that 	ay crop up in tutura Cae8 

to be decided 82 per. the guidelines. 	M 
tiona are 

brought out in the 1etteS themselve8, the up 	ic.ants 

14k. 

itil1y admitted and declared qualified in were 
..., 	

. 

• 	:1. 	•,. of the 	inti0fl.Pefl 	deter,  
tAa writtw part 

wintafl of the eligibilitY regarding Zriflt Of uge 

an departmental candidates. 	tbu, the 
rulaX4tiOfl 

itt@t was pendin8 furthel' conaic1erAti0 	the reviied 

uiUeiii 	were receiVt.4 In May 1995, 

13. 	 A!ter hearing both Aides, we note 

that the StaU Selection Cowtni3iOfl had been vested 

with the autb.oritY to take a view on the nexUs princiPle. 

This has been done by the Ct4irwafl vI4e his note dated 

23.5.1995. 	We have gone thouC)1 the note and we 

find tha t be has dealt with the jsue in an flutiVi 

z 

A. 

ç.\L 

4 

4 
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The 	uide1 	
rest cted coMtder8tt 

ZI 	

-S 

OflY tO thO w 
Are wo 	within the InCO 

- 	•r ..- T.
CAtr 	Ci Dert aAd - 

4 -were 	
o 2.5.1995 

to var° 

- 	
r 	Wjd0 O 	

pOliCY LB 

rec  

3udi reView Un1e 
it  

- 

U 	
S 	 j 	flChC 	

anY o 	
fdawental rit 

(A.L. yjjJtA Vs. 	
JCT jND QUIPM 

-H 	
OF II-UIA LTD. - R 

i98 SC 1364) ,  
e case 

Ot
flY  

41  
— 

te funcamental igt' 

1'. 	
AS rbr 	

prcedtt8 	
ectifl 

the 

	

in  

jl 	
thu. 1?43tp we note rO 

• - 	:• 	riY 	
1k 

 

It is 
pQ$ ible that 

thJ5 	
flave 	

prior to tLi 	
of the 

in l'lay i995. We also note from the orders 
lines  

- 	
£O1 th 	Ci?1 UnC o 	

ibuflal 

to 
• 	 - 	

5. 

•e4  

4 
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164.199 	
n O.A.Z102 o 199' ttiat the  

'I c0ntt5 O thø notiG 	
examination jn tU 

• reViO 	years way haVe 	
4ierflt. Fo 

1 
the AotiCe o exa 	

O' 199' 

tte cate0ri 	
O As3i8t. 8d 

Grade 'C' 

11 

S 

0. 

,.• • 
.- 	•) 	o c 

(.. . 	 — 	C 

were 	
A3 

relaXatbofj. 
eiiib1e for upper ae 

perOP 

t' 
 rd 	pre 

circ 	
the roUd rea  

cde(1t cannOt be bur talnedd  

1. 
	 On trio aSpcCt 

of guidelineaof 

M4y 1
995bQir46 appliedto Notification iusuad 

ttie resPOAdt 	VC 

in the yu*r 199 ,  

the açkgrQ1 
ipart irO t, 

cXn&Y ep1ai  

rc 	
fUl 

 t1 eveA 	
c4n4idat 

an 
lndeeible right to be 

do r.otcqU1re   

	

appo.dc Tie Co tLtUttOfl 	flCh ot the SuPrem e  

Court in 3A 	
DASU V. UNION O' INOIJ' 

	

scc (I.S) boo) bas 
ob 	e rda uncr; 

(1991  

4 
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not correct t o  6ay 
that if 

vacane 
e Uotjfjed for  

and adequate 44mber at 
: 

oi 

git to be fippolated whiCh 
cannot 

be11181tim4 tuly lenj udOrdIn  
g 	

t 

invitation 	
*I wnos to a 

to qU411fled  C4fl4date2 to ap4P1y for 
recrultmentand on theIr  • 	they do not  to 	 CqUØ any right 

	

t 	
Unless there1vt 

30 1ndlicate, tb 1 	
duty 

	

 
O L* 	 to -f1I1 	all 
does 

.r fly of the Vcancje3 	However, it 

licence 
not mean tnut tt 	

has the 
of actg in an abbitrary  

Manner,." 

the u 
V 
 b0 is the Positj 	even 

-- 

I 
S 

du 

the 
SUCCL 	candidates we do not 

ee ho 	
1c3nt3 bf.8

uscan claim that ' 
bgc 	

pt cazies they should also 
be 

* 

•0 

th 	Uidlji 	Caniaot be 
to 	arb1t 

17. 	
I tb"bOveclrcutaflc 	

the C)As are 
No 

54 

5. 

7 

ro 

-- 	 'a 



w. 

CE$TRL AL1N1SThATiVE TM}UNAL 
PRWC1PAL tENG 

NEW DEU4I 

.1.• 

2. 
/ 

1. 

29 

O.A.N046 of 1996 	. 
New té1M, this the 12th day of January. .1996. 

• HON'BL M4S LAKSHMI SWAMINAThAN .EMUEtJ') 
• RON' OLE MR A .K.AH0O.Th, mamstrMA 

Anti Kun3r (144/Vig) son of Shri Tika Ram Sharma, 
.n/O Vill a  t PO. .Nanla Ugrasain, Distt.UulafldsThr(J). 
presntly working at Gonstabie in Delhi ?olice 

Jitendra Singh(982/SW) son of Shri it Pal Strgh, 
n/OVill. Natbuahi, PO,Guiavti t3istt.uikfldshahar(P). 
presntiy working as. Gonstable in L1bi Police. 

• 	.... • 	plcants. 

( ..thouh Mr. Shyam a0u l, Advocate 

Staff So1oOtiu 	umisiO.n throtgh its Secretary, 
CGO Corpiox, LodhiJoad,. ew DeLhi. 

Union of I 	through the 
MthitDy,  of ike Affar, 14Orth 31ock., Hew Delhi 

S 

• 	• 	. 	. 	 • . •.... 	• 1espondents. 

( thrctsgh Mr. E,X,3oseph, Advxte ).. 

Wir •• 	 . 

This applicati 	been,filed k tWO. appic 	under SCtiOfl 

19 of the m 	tattve TribinalS Act. 985. Th.y.re  aggrieved ,. 

by the verbal order pass6 by the Staff &eiectñCiss1°n() 
espondent N001 dated L9.O.i994 0  declaring.>that th appliCants' 

are nt ontitled to aper for the . 
.inteYew for rrui.tmeflt of 

Inspector . 	- 



11 	
- -w-J-- 

1? 
1 

Ecfte and incoe T-OX etc. Oxamdnation #  1993, in CA 
prunce of the letter dated 19.9.1994 (AreøiC). 

2. The 3.rLef 	of the case re that the appiic*nts are 
aS,  Police GOA;Obles with Delhi Police ro 

1.l0,198 and 1,Ø.1%, respectively, The ?ost of cnt&Ile in 
Dthi Police is Grade 'C'. post (non techniCg). 8pndat No.1 
i.e., EC h*d *dvrttsd fà hsid&nexrnthattofl for rcruitent 
to the ot f Thspeetors of Central Excise incoie Th etc., 
1993 (Annxuro /1%.3j. The applicants had aplied for 'the abe 
post and had ugt relaxation f upper' age li*tt provided in 
p.ar 4(e) of the ' aive'tiseont, which rd' as follows Ow 

Upper age, I1t is teLaxble oto the age o f4 
years ( 45. years fo:,schedled cste/schedule TrJbe 
andi4ates) t the departenti cndidtes sho have 

reicred not 1s than 3 yer conti ucs and regular 
ervice as oz9.$.X993. Provided they ,  are wo'tig in 

pots which r 	same line lor ellied cadx 	4 
; 	tirstiip ooAld hy established that the 

serice rer..wered j the dopartmeut(wiU be useful for 
the saftictent dischare 01 duties f østs for which 

1: 	 the recrtnent i 	i 	de b tU 	fltlOX. $  

' 	•. 	
(emis/ded).  

According to the plCPt, since: they ar w0Zkin9 
Comtabes"th fO1hI Plice9.theye.re .worin 

in tho aa line 'an 11ied cres nd the 'relatinshtp 
hotween the two pest/s are fufly etab.thed an they 
are entitled to age relOation #  as provide& in para 4(e) 

L . 	 ' 	.. 	 ..' 

I 
• 	. 	 ' 	 .. 	' 	 . 	 •. 	. 

/ 

/ 	' 	. 
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4.Shrj, Shym k-bu, Ie.rned cDunsei for the apiiC*nts 
subffitts that -both the app1Lcnts were .iLøwed to appear In the 
wx.ttti eaminaton condtcte y rspondent No.1 nd they 
quA1fid the same-0 On the basis of their qta1ifying the *est 
they were issuod the iñterviow. 1etterr datcd.19,9.94 to appear. 

	

• 	for the person1ity t t/interview -Ofl 19.10,94. There LE no 
óipute that - the applitants have rendered more than 3 years 

• 	cctirnus and ;L4ar seri.ce with the Delhi Police AS 

	

-. 	consthes on the ut off date, i.e-, 9.6,1993 cr4 the ppiicants 

Vare beyond th 	it of 25 years proscribed. in the advtdtsernønt. 

- 	The air3 argumetits of,  Shrl hyam flabti, learned counsel.- 
f r the appU-cant are t 	- 

a) it Not been a con practice to d D1hi oUce 
Pernlsón 	t atici, to - enttl Excise Dptt. tc Ha, 

	

• 	the;efoo, - ci ins that there is sufficient re1atioship between 

	

- - 	- - the ftorvize rend-arc.d. by the Contabls in the Delhi Police and - 

	

- - -- 	in the DA.partmont, of Cent ralovxclsv to co within the prot-sions- 
------------ - - of pra$() t atlw th app1icant the rcx-ation in upper ae 

- - 	1i4t. He has raised on the office order dated 2.6.5 and 2.1.95 - 
- 	

- - 'reardtng deputation od Police constables to Excise Uepartent, 

	

- - - 	- 	wMch a ro placed an recort. 	 - 	 - - - 

-- • - - • 	- 	b) The sócind ground taken by the app1ins' c-ounte1 is 
- -- - - - - -- 	that the r0spandentt ere estopped -frcrn denyiA9 appi1cart perissior 

- - 	to appoar Lcform the interview 	as they had already 

- 	• 	• - - 	- 	• - 	- 	cotd .... 4/— 

- 	 - 

-- j  

413 



11 
qualified of the exaintnation. According to Mw, the applicants 

fulfill all the cndition, WhiCh were req$red to be compUed 

with by, the interview letter ond the action iof respondent No.1 
to reject their canidatre is illegal. The applicants/then made 

a representation to respondent No.1, which Was not responded to 
The ap.Ucants also rely on the cLrclars isseed to them 
( Annexure ) by which their application were foriarded Pages 43 

and 44 by the Delhi Police, 

61 	The respondents have filed their reply resisting th• 
cSs of the applicants.. A rejoinder has also been filed by 
the applicants, in which they havenore o  less reit4rated their 

grounds taken in the applicat&on claiming that they are entitled 
for the age rela*aticn as provided in para 4(e) above. 

70 	Shri L,Joseph, learned ounsel for the respendent .s 

submits that since both applicants were workingas constables 
In the !e1hi Police and performed different types Of.dAUES they 

did not satisfy the condions of rxus Gritrta, as provided in 
paza 4(e) of the notice for }tecruitment of Inspectot of Xncorne. 

Tax, Gentral 1xcise etc. L993. Fk submits that in teens of, 
DOP&T ,Ms dated 2440.8 (R3) and 7.10.87(.4), the SSC can 
examine the case to take a decision whether th& nexus prinøipie 
is stisfted or not in individual cases. According to hiw, 
pra 4(e) of the advertisernent / notice rnakes it clean that only 
departmental candidates who have rendered not ls then three 

years contineous And regular service 

flff 
I 
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. 	as on 9.8.1993 ani wktng in pests, wiich are in the same Une 
or allied car znd where relaticnship i the 
serv;ice rendered in the department will bo uefu2 for dfic1nt 
discharge of duties of zosts to which recrtmnt wa to be tnode 4  

	

.. . 	: 	anâ e1igiLte * have the UPPOt age iLmt3ised C the age. of 40 
years. it ha also drawn attention tb the dtties of corstab1e 

( Executive ) in Delht Poilce and duties o lnapectQr entra1 

Excise (Itm'5 and R.6). He submit that the d*ies detailed in 
thàse Annexure cierly ihw that the nature of work dxt tes 

of Police Constables and these to be perforned by Znspectcr etc
Centx'1 Lxcise are entirly diforent and therefore, there no 
relationship or nexus between the two posts. i4ence he sbuiit 

fl that the apl1cnts are not entitled to any relief of age 
re1axat.on as clained. He also reuse on the judgeieMS of this 

• Tribunal in OA No.780/93 (Calcutta Ench) (13Lswanath !ai4ya Vs 

Union of India & cars) dal,. r. cj 28.91994 and O.A 1219/93 (Mdraç 

Eénch) ( Union of india and another Vs. 

MIS Paul Paul etc dated 2.1.1994 ( copies piad on record ). 

8. 	his nezt $ ubt'ission is that havtn regard to th 
Provision of para 23 of the advert$.sernent/ notice, there is 
no bar to the Gemmission verifying the eligibility of the 
applicants Cven through they might have been prcvisionUy 

113 llcwd to appear in the examination earlier, He re1s on the 
judgenent in (1990) 14 ATC 766 ( Ztstt. Gollector and hirxan 
etc. etc. Vs L 1tiur Anundurdevi ). 

) 

tc 
'.1 

ft 
M 

tI) 



An this cso, ho hs also Submitted the rtinL of fic 

tocords files NQ, 1,23E963 and, i2$54 owSnq k1e appIifLon 

of mind by xespondet no.1 tht ihote .s no nuus btweontM 

• t 	posts. 

Shri Joseph futhez suhritt that the coptert autho,r.ItV 

!o dØde Ve rMte is rspon4ent 	unLcs ft is arbitrory 

unxusonbte or 	t he Court shoxid nt st aside th 

deeistm. He reUe onthe foilowing t judmnts; 

(•) 	 cpoj 

(U) 109I(4 C 91 • 

With rezd to the Qutior of the police Constables 

going on • deput it ton of the Udiso Opiont, the tuarned 

Counsel for the respendents $ubits that U a ordes relied 

Upon by t h e applicpnts lfsolf shs thM the potice Cstbie 

were 	deputed to the tcie Eeprtrnent os Police Constables 

nd not cs inspectors of 'zbo Excise DpttmeM, 

I- 

• 

• 	• • Wa have carefully nsWared the rçumEnts of both the 

• • learned counsel and the pteadins n record. 

1P O • 	The main issue' raised in tis case is whether the 

app ltc*ts are entitled •o aqe rea ti r in terns of pare 4(e) 

• 	of the adverttlemont, ttch hs been reproducled in para 2 ebov 

from a 	persusal of this Paragrppb ft becois clear that the 

• 	persons who are seeking the egi relat ion by vLrtuo of hbing 

departental co-odidates should have been working in post ich 

are In this s Ue or allied cadres ad here retationhip 

could be established that the srv ice rendred In the deparment. 

WLti be useful for efficient dtcharc of duties ot posts fr 
• 

	

	 which thhe. recruftment is beliiqmaide by the said eaminatio." 

ctbrmlty, 'the age flit for examination was 135 yrs as on 
• 	• 

Oy l.8.13. However 'this ee limit has been relaxed in case of 

• doparttenta:l o"idates, considerLnç; the earlier experience, 

S 
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natu,re of duties, respons:tbilities etc. Obviously, the age 

relaxation has only been gt'en to such departmantal 

candidates who can show that the duties discharged by them 

earlier is90 related to the other posts or the duties to be 

rendered in the department in their rwjrJ posts, if selected. 

We have seen the 

duties vktch a constthte in the DeIhi Police is required to 

perform and the duties tO be porfored bV the Inspector of 

Central Excise. A more perusal of the duties attached to these 

two 'post show that thete is no hexus between the duties to 

be performed by the Conskbte and those by the Ins potor nor 

can they be tared to he the in the scme line or allied 

cedros 1 . We also do not see how the deputation of Police ro 
constables even regularly will help the appilextion applicants 

because they have failed, to estebUsh that the Police consta- 

bias so deputed in fact wc'rked as Inspectors or in other similer 

posts in the Central F.xcise Department. 

We have also seen the files where respondent No.1 

took the decssion that Constbles in Delhi Police have no 

nexus to tho duties of Inspectors in Income Tax/Central Excise, 

who perform different duties such assisting the Incorre tax 

Officers in varifytng the claims etc. these are different from 

the duties perforced by a ccnstable in the Delhi Police. We do 

not find that the decision of the respondent in this regard 

arbittary or un resonable which justifies any intorerence in 

the matter. 

We also fInd no merIt, in the aprilcants contatton 

that the respondents are barred br eqitable estoppel because 

thay have already been allowed to take the examination. Para 

23 of the advertisement makes it omply cleat that SSC does not 

. undertake nny scrutiny of the apptcations before the examination 

and the result of the written examination are declared only on 

provtsionl basis. 



The respondent so  have therefore not held outpny 

rejreftion 	promise, i.hih is binding against them.  

C t1ded by the ppUcnts. in other 	dthe etiglbill.ty 

cttob 6 of, the candidates even after the xesuU of the written 

enin*1i4-on is declared, as provided in pam 3, 

• in the facts and cirumstnces of the case, we, tberefote 

• donot fInd that the decision tkGn by the Coipètnt authority 

is either arbitrary unresônabte or Iflegat WhiCh justifies - i 

interferance in the matter under,  the powex of judicial review. 

17 	In the result, thø application faile and is disrxtssed. 

No order as to costs. 

14 (Mrs Lakshrni Swarninathan) 
Member (3) 

12/1/96 

fS 


